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LOK SABHA

Wednesduy, August 21, 1974/Sravana
30, 1896 (Saka).

The Lok Sabha met at Eleven of the
Clock

[Mg., Seeaker i the Charr]

ORAL ANSWERS TO QUESTIONS

Cable ang Conductors Manufacturing
Industry

*476. SHRI ISHAQUE SAMBHALI
Will the Minister ol INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNQLOGY be pleased to stale:

ta) whether the cable and conduc-
tms manufacturing industry 13 facing
ciisks because of credit difliculties;

(b) 1f s0, the fucts thereof, and

(c) the steps Government have tuken
to case the situation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECUNOLOGY AND AGRICUL-
TURE (SHRI C. SUBRAMANIAM):
{u) to (). The cable and condaclors
manufacturng indusiry has been fac-
g g number of difficulties, though
these are mot directly related tg credit
difficulties, Two major problems fac-
«d by this industry pertain to the
shortage of glumnium, and the steep

wereage in prices of raw materials
lately,

Government hag permitted the im-
pot of aluminium to wmits which

1780 LS.—1,
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would Lke to import thus metal to
augment  indigenous availability.
Eftorts are also being made to increase
the indigenous production of alumi-
ium

While some umits 1n the industry
me 1eportedly also faung credit duffi-
tulties, thenr problems arte not pri«
matily a problem of ctedit dufficulty
since lhe banking syslem; has ghown
readinesg to sulve genuine production
difficulties faced by firms when credit
difficulties become a constiant on pro-
durtion 1n key sectors of the economy.

N oW e T
wrra {ufaeet mgm 47 wE9 fawge
FIMEFT & 1 TRA ver & fx w¥
7z Pefreedl 5a F1ad 3 man
AT PAT 2 fF 3 AT awer
W At F@-Td N § I A gee
At 3, A SELEE G 2 4 3a A
A R AE ) T gy ¢ T
TR AT owfanw A 4 @
% fo gwaid &) T 3 o ad 2
a7 T TR oA & oww fer R
ATHAT ATEAT Fomm

(1) w1 oag =@ & fr faen
A fawrst A A ooAfrw @
NemA  ® fgrpma ¥ a7 7 A€
G § 5 7 oeew aw fam @ fr
I #faw d @ e @
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T ) i wfa W ® Eeeren!
# ofaas 7 fam & wror o
F1 Y w7 T & | W Ay A A
T 9T @A X wur wrgeandy o & 7

(2) #fe dfafedt & W &
HCHT &) aifedt 1 8 ? | e
R #1 sfe 3| & fo¥ aw
AFT & wF @ra feermw & &7

SHRI C. SUBRAMANIAM: Not only
Hindalco but all the aluminjum fac-
tories are producing much below their
capacity. This hag been declining from
year to vear. This is mainly a pro-
blem of power availability. Because
of power difficulty, it has not been
possible for many of the factories to
produce according to their capavity.
1 find, in 1971-72, the utilisation of
capacily was 108 per cent; in 1872-73,
it was 87 per cent; in 1973-74, it was
70 per cent and in 1974-75, it has rome
down to 52 per cent. Therefore, we
are looking into it. As a matter of
fact, this is a matter which will have
to be tackled on a national basis be-
cause aluminium is a very important
metal not only for the cable industry
but for other essential industries alsn.
The Government are iaking various
steps for increasing the production.
Till it improves, we have tp neces-
sarily depend, to a certain extent, on
import. In spite of high cost in the
international market, we have allow-
ed import to some extent.

With regaerd to credit for small-
scale units, the banks take the credit
requiremenis of the small scale glso.
The only thing is that it should relate
to production. On that basis, whe-
ther it js small or big industry, the
banks woyld offer credits to them.

ot gagre geely w7 AR

o
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& WI[H ATHT STRAT 97 — T T
wf & fr fewrwr W fegiaw
¥ wrafafeam dar a7 el w7 & €
dfy & st ot fareerr &7 F ¥ O
¥ ag v v faar & fa ag #faw
&R ®Y Cfra T & 7 e
¥ MAREAT ¥ AwE ¥ AN
T WY gHT qewt A uEfeAa Dok
37HT 9% @1 & W7 W qEa AT Qa
TRT wEwi W owr TRy P
f HTUT § ARAT ATRAT § —— W
FEMA OHT TRTSHAT fAeTd

gHIT warw KA @ gei i fv B
W &1 AFi g 7 Ffew A ?
W W & dv A4S TR @
39T 23X &, @2 @At gy 5 7
&, oo feily Y T @ T4 Ffaw dREw
LaE (ECEBE IR 3R AN A i On)

g

SHRI C. SUBRAMANIAM: As far
ag credit 15 concerned, I have already
st1essed the fact that, no doubt, there
1y a credit squeeze but, at the same
time, ingtructions have been issued
that we should not put a consiraint on
p oduction, whether it ig gmall or
medium or large scale.  Therefore,
whenever there is a constraint on pro-
duction for want of credit, they can
approach the banks and the banks do
provide credit on the basis of produc-
tion, whether it is small or large soale
indusiry. As far as Hindalco is con-

« Cerned, that they will not supply, this

is being dealt with by the Mines
Minijstry. The allocation is made by
the Mines Ministry for various units.
Sinee the hon. Member has made a
specifie charge that they have mede
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=t gagld aeqsl . THF Higd,
T TR FEFAT FgaT §, A FAOH T
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WU WERT . AW qHATF T
WL TgFam fAsasli § Gl warg

3T

SHRI C. SUBRAMANIAM: I am
glad I have received some informa-
tion. Complaints were received that
Hindalco was saying this about sup-
plies being obtained against advance
payment. The Department of Mines
has advised Hindaleo to resume sup-
plies as per previous terms, on the
basis of letter of credit.

st AEwmy SEeEigRm A
fufiea? wrgg AgTady aH SGTAT
far wfam wgFzd Aaiaaian SeEd
e @a afey 9T faddr § oo

F1 fafwedi & #1€ G&1 Ao

fear 2 fo ¥ e SE@ Fr

AfFeTw T 9T &9 gaAT FHee four
T WX femr SreTm &y 33 Ja 7

oI Hrw ® g qfegal eE& &I

foaa feg w0 & 7

SHRI C. SUBRAMANIAM: I would
like to have notice to give figures with
regard to credit about mall-scale and
large-scale.

SHRI DINEN BHATTACHARYYA:
There is a cable factory in Rupnarain-
pur. It is a public undertak-
ing. It is called Hindustan Cables.
What is its capacity? How much they
are producing in that cable factory?

My next question is....

MR. SPEAKER: It is of a general
nature.

SHRI DINEN BHATTACHARYYA:
How could you allow Mr. Ishaque
Sambhali—beacause he ig Chairman and
I am not? He put the question and
the Minister replied...
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MR. SPEAKER: His question was
quite relevant.

SHRI DINEN BHATTACHARYYA:
Cable factories are facing difficulties.

MR. SPEAKER: You are asking a
separate question for which notice
must be given.

SHRI DINEN BHATTACHARYYA:
In a general way I am asking. What
is the total capacity of the Cable Fac-
tories all over India? Number ome.
‘What is the shortage due to which we
import from outside? There is one
aluminium factory which is closed
down by Jammu and Kashmir Group
of industries. Sometime back the
Minister assured that enquiries will
be held so that Jammu and Kashmir
Aluminium Factory may be brought
into production, either by taking it
over or by eome other process. These
are the two questions....

MR. SPEAKER: Don't ask two
questions at one time.

SHRI DINEN BHATTACHARYYA:
Put it (a) and (b)....

SHRI C. SUBRAMANIAM: I have
already stated that the aluminium
industry is dealt with under the Mines
Ministry. Therefore, with reference
to the Jammu and Kashmir Aluminjum
fattory the question should be put
to that Ministry.

SHRI DINEN BHATTACHARYYA:
What is the total demand? How
much they are producing?

MR. SPEAKER: I have no objection
it the Minister is prepared.

SHRI C. SUBRAMANIAM: I do pot
have the figures here,

MR. SPEAKER: It does not arise
out of it, but he is connecting it some-
how or ether. He should give a sepa-
rate notice for thia.

oft wwrw fog e weofy oft
N 3 w@ e freh ST SY
weRd T § e ueafafas
g warg?
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SHRI C. SUBRAMANIAM: Just
now I answered that there is a great
shortage of aluminium. I am sure
that at least some of the units would
have been closed for want of it and
we are trying to treat the produclion
within the country.

Meanwhile, we are arranging some
imports also.

Jalkundi Project in Upper Reacheg of
River Rapti in Nepal

*428. SHRI B. R. SHUKIA: Will
the Minister of JRRIGATION AND
POWER be pleased to state:

(a) whether any proposal popularly
known as Jalkundi Project m the
upper reaches of river Rapti in Nepal
wag investigated by the Indian team
of experts;

(b) whether any feasibility report
wag submitted by them;

(¢) whether any follow-up action
has been taken; and

(d) the steps proposed to be taken
by Government for implementation of
the project”?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) to (d) A statement ig laid on the
Table of the House.

Stalement

(a) to (d) The State Government
of Uttar Pradesh carried out surveys
from 1955-56 in co-operation with His
Majesty’s Government of Nepal for a
dam on the Rapti at Jalkundi. The
site of the dam was inspected by a
Team of Officers of the Central Water
and Pawer Commission, Geological
Survey of India and the Government
of Uttar Pradesh in 1956, Baged on
these investigations, the State Gov-
ernmment prepared a preliminary re-
port for a multipurpose project for
irrigation, power and flood control

It is, however, considered necessary
to investigate other possible alterna-
tive sites for the dam, 30 as fo select
the best location. His Majesty’s Gov-
ermnment of Nepal have been approa-
ched in thig connection.



9 Oral Answers

SHRI B. R. SHUKLA: May I ask
the hon. Minister whether, according
to the preliminary reports submitted
by the Stale Government of U.P., the
project in question has been accepted
as technically and economically viable
and if so, why has not the project been
taken up so far although 20 years
have passed since the date of sub-
mission of the Report?

SHRI K. C. PANT: The economic
viability of the project has neot been
established as far as I can see. But
the central point was that this parti-
cular site meant the submergence of
a large number of villages—about 60
villages—in Napal. In fact when the
King was here this matter was also
discussed with him. This was a mat-
ter of concern to Nepal, Later on,
the possibility of finding other sites
was explored and wag taken up. The
U.P. Government itself suggested that
wu might approach the Nepal Govern-
ment in this connection.

So far as the alternaiive site ig con-
cerned, one site hag been proposed on
the basis of a paper study. But the
Nepal Government has to agree to the
initiation. This has been a joint pro-
ject. In any case much depends on
the Nepal Government's agreeing to
the project,

SHRI B. R. SHUKLA: There is con-
sideration of the first report which it-
self has taken 20 years. May I know
since the consideration of the alter-
native site has been started, if there
is a possibility of coming to any fruit-
ful conclusion? Or would it take at
least half a century more?

SHRI K, C. PANT: I feel that the
hon. Member does not appreciate fully
that when we are taking up any dam
in any country, this is not a dam in
India, we have to see whether it can
be implemented and we have to carry
the other country also with ue. In
fact, it has 1o be obviously to this ad-
Vvantage also, before they would agree
to such a dam. This also has to be
kept in mind,

SH!%I B. R. SHUKLA: One more
Question, .

SRAVANA 30, 1806 (SAKA)
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MR. SPEAKER: You have already
asked two. :

ot wefey aremw qf : wT AR
ey TWEa f§ U SN o
fawfear sz § foest wod qua
mrifer Syiaz AT & SOF At §
e we gfear 7 AR gMmw
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ara fafree & W & oy fafrees
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9T 60 T 7EY 3 BIZ B AT &Y B
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BYE !
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qult go7 # 617 gw qeanf & fa wod
&w & feqe & ave § sy W TR
nraY & 8 &Y femrorg #Y fedy & gy
& 9T Aurer w1 oY fa Y S
2 ot feafr T 9oy TTRY & s
F 1Y, BadY A7 FHer afedr o7 39
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F oA qT MY FTT fRET ST
W § e & are «T foaao gY wiv
faar WYY faga &1 W *m g1 @%
YT 37 W IAT & wrve § faasr Fegrey
Z1TAT § H ET WTHIT JEITLA KT
frg@ AT & g wwAr § 38 & fom
oY wa7 Aave feur a7 wr g ?

off g Wt Qe See WY aar
%) fordt o & 3aT & oo oY 2
a7 i ¥ g W ATer ¥ g1 %Y oAy
g AT Ao AT T A wre N
qv WT O 34 ¥ weray A¥E #ren
v arrEAY e AT ARy o7 fiyfe-
famdr =t 26 & 212 £ & s A
A Aorer FTHTE T ARG g T o
st faraedy ferd 39 97 ary o
A AIEAE T 7 o AT RN TAGT
&1 wraT & ar 39 gy o s
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Taf at W «F T For ¥ Ahwer frny
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a3 A1 ;T F7 0 § 57 Ay P 4R
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¥ gt ford gy awrfam g1 @ WY a3
@AY WAREY Arant ¥ A qgT wEEAQ
Frapdt & &l 28 aqt i grv vt A
T WORTE AT W57 & @y oy iy
v qré & A7 w7 AN wdY oY oF

AUGUST 21, 1974

Oral Answers 12

FMYR-ANE TETT HAw SR
qpeaT At g1 fawa ey 7@ gad
28 a9 & &7y~ fr gwr gwmel
wtT gu? Ay ear wvE gay dar fa
gt o @ forg F Avrer a7 )
wYE oA 7 §Y ?

ot gor W qry AT AW e
% ot AT AT N & wadl w7 UE
ga & form & B Aorer o e AW
®Y @9 g | A w7 faard v
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AT T @MW @RI W7 39 & & @18
fraan | sraww g Ay fadar 1 a1
ag €AY {0t & dYa FedIT I 0F AgRE-
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& pardY iy e gnfy for Avrer et
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fafia 7 AFAT®T Agd |7 A8 Al A W
JYARICSE TET ST IT F7 o077 o
™ {F & ¥ w7 FAN AU AT
FT g1 |17 a1 2907 F1 arvesfeg aw
ar |

Thein Dam Project

*429, SHRI B S BHAURA- Wil
the Minster of IRRIGATION AND
POWER be pleascd to state

(a) whether Government have since
approved the Themn Dam Projecl of
the Punjab Goveinment,

{b) if s0, the main features thereof,

(¢) whan the construction work Is
expected to be started; and

(d) whether the workers employed
at present at the Beas-Sutlej Propect
in Himachal Pradesh are proposed to
be absorbed at the Thein Dam Pro-
jecl?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. ¢ PANT):
(a) No, Sir.

(b) to (d), Do not arise,
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TR § 6 48 X1 TFITIE A
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qoTE AT & QM WIS qraA TW O
forg &, 5% & arX & q& a#ta ag) v
wqife Ser fo s WAt & fw
ow-Nare T e &0 fa-om
NiFz § AT Iq FT AE AT FUF
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st rearer fag - & fafarex A
& ag @AY JreEan g i o gy AvA
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&1 g w1 M ¥ qar famw d wafy
qT $z4 & fu o7 a1 7 faqy st Aty
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T AT & AT AR |

SHRI BUTA SINGH: In view of the
statement made by the hon. Minister
that for want of funds the Thein Dam
Project can neither be taken up by
the Central Government nor by the

Government of Punjab may I know

in stuich a situation if the Central Gov-
ernment can make a special loan ar-

rangement with the Reserve Bank of

India oy any other agency which
would come to the rescue of the na-
tion because this is an important pro-
ject for the people of Punjab.
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SHRI K. C. PANT: There is no doubt
that Thein Dam is an important pro-
ject and I would not be revealing s
secret if I say I would be happy in
this Ministry if more funds could be
made available in my Ministry. But
the fact of the matter is the total re-
sourceg have to be taken into account
by the Plannin}k Commission and the
Finance Ministry. I have discussed
this matter with those Ministries. I
sympathise with my friends that it is
an important project but overall diffi-
culties of finance will have to be taken
into consideration

oft gw w1 wgTa  FA TERT
¥ 27 @ Y e frar & fa ag Ay
a1 z7a F1 ¥ TR IFH g7 A waAT
& qwF JvaT F T Kigw wEr 8
o e w oo d srgw ad @ S
wR frarfaar 2 ) # 95 & Fen
T RIATT

QO WY : A AE AT T Tg
o & framr ¥ g7 wwT ¥

ot g®A AT W . A AR AWRA
SIFAT AT 7L WA 7 A fa
FEH-AWEIT A 5777 47 48w
TR | 37 FOEl AT foadr wda T &
w7 AN A7 wrEEnT £ A qEy
T R IA 1AL 7 S AT fAar aea @,
afz s& At #v 715 fAar v ar
g fraar Ay gw ?

WAR WP ¢ FE UF AT AT
g | mfeena &1 qir JTAT T, 98
aelr A1 At &7 ferar a8 A AT arE
&, 7z A fady T a6 wAT E, W R
%1 At www AEY e ar oR € wg faar

! FEN WA QA - WEdE WY,
qEAT ST A & T 2T &Y avy @y Ky
gt 3w ¥ us qg @ § ¥ fpoae
wavr ween # & gy ow &% &% ot
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8ot ¥ FA0dT, ggi AN FAAT AR
Arax s gz ez dzd ¥ 1 Faw ArgAi
Y =0T A& 2 1 #F ovo ¥ q@i Y var
fa faast @r gza0ey 2 Srees bz 2,
g AT E

FAITSIET A4 W S [T AN A
T HATT § T Az & A ox v
Eq FIH(T A WA 3, 7EA ATE I
Ty 7w £ 1 wa Hyx e fradr 2
¥ 72 ¥ maar ¢ B g & T4 ey
andt &1 1 wedi dwer 3 3, wedr sy
FIFTT FY E |

FatAF A5 99 2 & NE Te-
Tt g7 & § fr oA o5t 72 waAT
g i% 33 fafaas waiz otz ar Tt
2 frg o oo AiqT w1 5w F fAo
G5t faar Wt AT &), IR ¥ g
TN TEAT A7 FHT WAFZ TT HATA
FY JAAT A IR F A AT 0F fafros
mHT Kz FAA 2 A §4 aroA Ew O
o Fg off IC  FAA ARG F WA
¥, FTRIA ], TH A4 AT HATAT )

Supply of Power to Coal Belt of
West Bengal and Bihar

*430. SHRI BHOGENDRA JHA:

Will the Minister of IRRIGATION
AND POWER

be pleased io state:

(a) whether due to shortage of
power supply from the D.V.C. the pro-
duction of coal has reduced in the
coal bell of West Bengal and Bihar;
and

(b) if so, the steps taken to restore
the power supply to normal position?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). A statement is laid on
the Table of the House,

SRAVANA 30, 1896 (SAKA)

Oral Answers 18

Siatement

(a) and (b) The production of coal
in the West Bengal and Bihar fields
was almost the same during the years
1972-73 and 1973-74. During April—
June, 1974 production has marginally
gone up compared to the same period
in 1973-74. The production of coal
requires several inputs like transport,
labour, power, equipment, etc. The
possibility of u more rapid increase in
prociuction has been affected by diffi-
culties on account of each of these
factors. The D.V.C. gives the highest
priority to the allocation of power to
coal mines, glong with railway trac-
tion, washeries and stecl plants, and
generally the allocated quuntitieg of
power have been made available in
recent months.

2, Power gencration in the thermal
stations of the D.V C. gsystem hag been
considerably below installed capacity,
beciuse of the pour and variable qua-
lity ol coal, the inadequacy of proper
maintenance over a period of time as
a resull of which several of the coal
mulls, ID. Fans and ash handling sys-
tem. cic. have become unreliable, and
some inherent design defects in a few
¢f the units. A planned programme
of rehubilitating and renovating the
worn out plant and machinery has
been taken up since last year, and is
expceted to be substantially complet-
ed by the end of this year. Efforis
are being made to provide coal of the
«quahty for which the boilers have
been designed and to improve the

standards of maintenance and opera-
tion.

oft ok v oo W,
7 &1 qFTS fy war & 1w ¥ pvfaw
Fa fear mr & ¥194 & 347 1 w1
gt AT awsT gue ar fe dfw
3T faga ad fam v & v fad
uwy q71 & ®AA & TRy difew qne
qET TR AR 41 gERRTT qF
AT AT F demare ¥ ol
#1781 Y qwTey welt o § fray 2
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S X @fl W o A A faxw Adr
¥ fr Prer oY wdly & aTow A ¥
Jare ¥ wAr wf 6 @19 ag feor
wxr & fa whzar faest =1 Syaeer fsrar
7. axgawmdy &, ate A & wofr o
JRaT W g fx¥ wmooar
ot wYE  ATRAT sS4 AT wer ¥ fw
FT (& AT 070 Hro Fo Ho T
faar war ar 9&4, I5F e qro Ao
¥ gy a7 ot wfear 3w wv W
& H\ger GO g o7 AT IFI
* wfrg # faur ®ar &1 Tg HEgET
o fro Ato 7 Ay forar fr =8
foor & wiTar T4 WG, TS EW
AR X s ow) ¢ AT UHr fealr ®
FAT HTE[T 397 a7 T T 3797 fa
9 fa 9g sq w7 ¥ 3 F71 Frogw
aft famdAT w=lwE WT T I WY
7z ¢ fern %7 w24 ¥ w0 fy ofeve
gzt ¥ for afr foerdfl & o7
FOCAANAT 2 TR X owerr MITAT @r
@2 A a7 fao Pt faw
97 q1qr w7 ¥ W7 F FrEEAwr a6
wé & ar oyt vfr & mfs frw A
AL ATET A TE AT NG
At & fmo wern Afog awA qrav
o £ qrTEN A o, mragava
Tro Ao Hle & an“{ "

o g W T FoAW WgIad,
g ¥t wavaY g g At # | S qamey
TgT RIAEYg &7 7 fzar °r 39 &7 of(
Araar g O W Aram Y
IR FTAAE |

“Power supply, of late, has shown
some Iimprovement Among the
major factors which have contribut-
ed to this lower level of production
are shortage of power in the Bengal-
Bihar coalfields, non-availability
and delay i1n the delivery of certuin
essential items of machinery, dis-
turbeq law and order and industrial
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relations 1n the eastern region, and
inadequacy of rail transport,”

gt ¥ 7% 99T Tw|WEey 7 & § A
TP @ waT @ ) Prgy gwA we
4T ¥ ) 77 oF fr wrae g ) wa faer
AT ATH ¥7a § ) salwn @ qevAmr
& arT ¥ v § @7 A wwaW ¥ avy
2 A 5t ) fag 7 24T § aE faw w7
qAAA # | A1 qEA auw AT 7% ¢
T qEAST & AT A @ A R |
T HTRT F) AT 99 )

THI 9 TE E ¥ Ser F1geT
w8 faew 1 Al wraT w8 7 ag
€ro &fo ®To T HAAwRAZ BY " ag
sACqT gu AT TRE O qA AR
gure fawraw e &A@ T Ay ofqen
? 9S®T FATE W Fgr T WA
IrodiodTo ¥ AYTT Wl 9T VRT F
I F AT AT STRET avd g
THHT AF AT AT TGAT TR AT
o oo ¥ FHAHT ® wET X Wy
ov At 1 fer 3w g
UF qrAT ot der A0 | § ;T Ea
a @ e afaz w1 W FaE Ry
7w fyeq agy gt ¥ gz A wmw
fafaeds aRr sy ama ¥ o7 sw &
fae gawm fas av ag W ax
w2 fa wfadn £3 ey ome wmr
1 Fwrdr gawr  faw wT el
&, 38 & A7 3TN wifoww A
fir =o8r sraergw &t ffr el gwvTr
sifomw & f& omr T Ay am
fogw falt &% wma? wmav § 7 3w
A % T g fa Sodyordto 37 srew
fire® Pt soo M & T
goaw Ak qv | St fawt fas
wrey & Wi § WeT AW X Y@ Gy
g fow 7 forerd Wz &t domee &
v amiwe g€ & Wit e wea)-
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Aratz narir Fqtfedy & Tav Y
At 3 oA A Y ¥

-

ot WRir W1 WoEA WIma SN
F1 oY wgragel feear & v oY &
qereT TAXAWE
’ “Inadequacy of proper mainte-
nance over a period of time”.

AT A ® far &1 faeiamt fxdy o
FrAT & AYrwrE ¥ g4t 97 nfR
AT FY AT G B AT AT ?

MEswwEaR : 7 AT ¥ ,
d97dy A2 T AW G379 A7 |
T wrEft A ga @3 - e
afedm oy w119 AT gETAT SAY
ur Y &1 W qwT LNRIN T TR
F7 54 2 v afrwar @igr R
WYt T ) T T oW A
Fer ¥ VARt KT ATy W @ ¥y
e 7 A afum T e ar 47
AT 33T oW 3R T Y v & % v
oIITRT S AT AF L)

ot AT wr ;. weTq W@ faEe
T vArrafar 7 faar ¥ A-
AH T AT WA F T OE ) oAY
frafa T aar i 7 FwE ¥ €Yo FYo Yo
T wrd weadt oY @Y AY faw  afgo
i 3aT 7 oW A @ A9r wgAr
FART TTINE 9T BT ONT o7
g7 -Gar Aawy g v ar Wy
@ & a4y feafy 7 @ AA oY
w1 qar & fx faere avmv ¥ wr
A ardz wafear ¥ avhasor
#1 feits we foar ar ar gw v
wifeiw wrs & qut oar 2 ) St owmz
T oy worfad) & atfaes 7
WA e aurs ot & € wat awg
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¥ rrgefa oY Y oft fr wgygf ¥
faa &1 afrom gzt T fs Ay
gtk atferr 7w Fedaay &Y -
v &7 vE § AW «@) AR o Ry
AN F7 VA §—TT UE WHAE
TRy ¥ 7

sy goor wx ooy : At wfzasw
T w4 § wrE qary o3 AT aEEY
AT AR Ay 2

oY SN WY OIS METES 377
* WEMT T TAT IAWT AT G HIT
Ty Fgraarar fraw fror s
Al % 3 w7 & foe w1 owrqw
wgl &1

sty aw g : A zAT B
A xR AR AT AALE A
A ¢ A7 AT R O(F ILT 3
a7 fradr FEy 2 gmdy wYfew
a7 & fr AvY faaY s mmT
aY 4 Aarfr A Ty &er T oW
ni

stymerwm:ofer™m%ar &
Y T F2N IBA 2

off WO @ o : ag ®ATA agr
EE A

SHR1 NAWAL KISHORE SINHA.
In view of the fact that coal produc-
tiopn waus the same 1n 1972-73 and 19%73-
74, how much power was supphed to
the coal belt m Bihar 1 1972-73 and
1873-747 Also in view of para 2 of
hiy statement, 1s thele a permanent
built-in arrangement i the DVC.
Project for any renovation and rehabi-
Ltation of plant and machinery at
given perlods?

SHRI K. C. PANT: 1 am afraid I do
not have figures of the total qupply of
power in 1972-Y3 and 1973-74 with
me now. As fo the second questivn,
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ordinarily there ghould be a planned
programme of rehabilitation which is
taken up from time to time according
tv the meeds of the situation. But
here we find that some of the equip-
ment has been worn out of such an
extent that it may require total re-
placement in some coses. Now ug I
sald earlier, we are concentrating not
so much on findmmg out the reasons
why it has happened as on trying 1o
correct it I may assure my hon. friend
that 1his process of renovating plants
and putting DV C back on itg fect
15 gong space, and we have had im-
provement in the last few days, which
I have mentioned earlier, of genera-
tion of over 500 MW, Of course, 1
must say that this 1s also due to the
conttibuuon of hydel power during
that period of time

st swT U™ m : {7 Q9T, Fro
Ao #Hlo T g7 wHawm q 91 Ay
AT TH A T2 2 oA e
AAA-—HT &} T q€4 &1 39 9
F 77 F—TEAT (T TenET "Wy
AT FTA IFNEA ) WAr A WA
Favam ¢ 500 AT fAe At
I Tie Yo Hio FiTT F vET A )
¥ AT ATRAT P ® Han
Az 9w wrE 7 fv 7 7 o
H AT ¥ AU F A F IR q TAT
21 77 2 Tar fAwT w7 A ¥ T
FH F T FHGT T FEEA T AT AT
TE F—TRfAl & ArAAT AreA g
T e o T fawg welt A
Ho dlo #re wizz FT w7 fadieror
v Ay A afwam @ 34T QI a9
X W7 Fgw AT ¢

=} g WO e ¢ W WEAEAT
q¥t ar 21T wrg o7 9T w4 R, 99 W
FATH HT L, eNA T QT Al AT &
"/ SH0 #7939 T & fv 3w
ey At favar 3 5 fow avg & 19T
T wrfady #1210 e 99 gw
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iy gy & fr agh wrr = vg
T & T YA & WY fewnd daT gl
2 AWAQ) WEATHITETN T
FEW 5 & |

sft siwe qurer fay : were wERT,
% qr fraze woar g fa fro dte dro
® A4t ufagt 57 wat wrfad o 777
wra7 feaf 31 wemmw wor wifgd
Fraer vl W7 & qET Ay 8, wfEa &
WA woh s ATeAT g {3 Wy ofr @er
AT &T 2@ |

sy geor v gy - w7 & Fo dlo
Wro W &7 X AU AV HE SHeRAT
AL

sft wy fowd : #4977 aw A
4t & % feegrm am 9o lwT &
gfgs Fraar afrasft s w7 fage
¥ o9 WA g ver 2T ¥
fawst Y Aadr Fv owgww fagr
s qfvsdi gum A AAT wIE
Y warmAr & faeefr @ 1 X ower
wEYed ¥ GrHAT WveA g—afw g
o FIAAT 2947 SATET AT &, swfay
#ir welr wEim faer W qfemndt
AR | AT AT-fAgA-aa T 4%
% TAm W fawAr agaar am
Ty 7

s g WA qE  WEAE W),
WAL NETW T AF AT F G Gy
fa fowtwr fadi ofvasd amw 7 faset
Y frafa wamar qad &1 it &
ML EUELCE R R IR
g€ o | 9@ A g fF frafa &
FHT GuTT goT & 1| wET aF fagre W
aw A—agr W fawet w1 same
GWAT 7 agy w4 §, afwT g gy
7% TEIT qEAF (Wt 7 q2v H WX
) wgr  aafer ofm ol
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FYTAT WA W7 graew &, gAwr o Ao
dro Tors wvAT & )

st wy fawmd : . wagw wEw,
47T ¥ I FO IAL AT q4T B 7
% gqor o f T & S A aga
A §—ow w7977 T falr, Qo fegler
¥ wfga ¥ wgr AEFFEO KA A
&, ®T A AW A HE ANET Fe AT
¥ fasrelr qgard w1 T A oA
W F AR A A AATE?

S} WOy W W ¢ TR GT H@T
wiaar ¥, 78 0 wfus g9 @TEw
sarfer Py et & AfeT F anA
& ar ofeqw § 9aF §© 79 9T st
a1 77 9T AT A AR cArEw 4, wa
g w1 g7 mrnlA gM, zwiEg
FET W0 FTXAT AHAT GO, o1 | o7 oy
o da & W HIAAT FAAT AW
g

Sub-Plang for Tribal Areas

*432. SHRI GIRIDHAR GOMANGO:

Will the Minister of HOME AF-
FAIRS

be pleased to state:

(a) the names of Stateg which have
so far submitted the sub-Plans for
tribal areas; and

(b) when the sub-Plans are likely
to be cleared by thc Planning Com-
mission and Central Government?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) Sub-plang have been received from
the Stateg of Assam, Bihar, Gujarat,
Himachal Pradesh, Kerala, Manipur,
Orissa, Tripura, Rajasthan, Uttar Pra-
desh and West Bengal. While the
Sub-Plang of Assam and Bihar are

incomplete, that of Orissa needs revi-
sion,
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(b) According to the present sche-
dule, all sub-plans are to be cleared
within the current financial year,

SHRI GIRIDHAR GOMANGO: Sir,
fiom the reply, it is clear that ihe
Sub-Plans of Assam and Bihar me
incomplete and the Sub-Plan of Orissa
needs revision. It is also clear that
Nagaland, Mizoram and Meghalaya
have not submifled their Sub-Plans.
In this context, I would hke to know
whether the Government of India have
1ssued any directives to these States
for the preparation of the Sub-Plans.
I would also like to know what is the
reason for the delav and when the
discussions will be held for the finali-
sation of the Sub-Plans

SHRI RAM NIWAS MIRDHA: Sir,
Government of India hag sent very
detailed guidelines to the State Gov-
ernments for the picparation of the
Sub-Plans. The State Governments
have posed certain difficultics before
us. We have also t1ied to clarify them
and tu give them an idea as to what
is going to be the basis for these Sub-
Plans. While 1t js true that there has
been some delay, we are pursuing with
the State Governments that they
should send the sub-Plans at the ear-
liest. But, even in the current year,
We have provided some money for
advance action in these areas so that
sume preliminary work in these areas
of tribal concentiration, where inte-
grated tribal area development pro-
lects are going to come, may be un-
deitaken in advance. 1 would assure
the hon. Member that we arc in touch
with the State Governments and we
are pursuing with them We will see
that the plans are 1eceived in time
and are cleared during this financial
year,

SHRI GIRIDHAR GOMANGO: The
sub-plan will receive resources from
the State sector. The sectoral alloca-
tlons will receivpe resources from the
different industries of the Centre and
the special allocations for the tribal
development will receive resources
from institutional finance. It i3 found
that in the previous plan, due to lack
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of watch-progress in the Ministry of
Home Affairs, the progress was not up
to the mark. I would like to know
whether Government propose not to
divert the allocations and also ensure
that allocations do not lapse and have
a separate account cell for the expen-
diture in these areas?

SHRI RAM NIWAS MIRDHA: It is
not correct that in the past amounts
have not been properly utilised be-
cause of any- default on the part of
the Home Ministry. The plan alloca-
tions have been utilised very properly
and the results are also before us,
whether it is tribal development
blocks or schemes for development of
the tribal areas. The number has
raised a pertinent point as to how the
flow of funds in this particular sector
would be ensured. This problem is
very much before us and we are try-
ing to evolve ways by which the whole
flow of funds is monitored at every
stage. The Planning Commission is
very much corscious of this and we
will see that funds which are ear-
marked for development of tribal
areas are not diverted to qther heads,
as can sometimes happen. This is
very much before us and we will see
that administrative arrangements are
made for this purpose.

AN HON. MEMBER: What are the
criteria?

SHRI RAM NIWAS MIRDHA:
There are a number of criteria, a
whole list of them, which we have
supplied to the State Governments.

SHRI KRISHNA CHANDRA HAL-
DER: I would like to Rnow what is
the total allocation for the sub-plans
from the Central Government and
what is the State-wise break up.

MR. SPEAKER: When you want
such figures, separate notice should
be given.

#fY gFN AT FGAT : T AN Ui,
gfi wely W 7 A7 7 aman fa
gRA TN LTI i ' GhT P g,
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¥ J@AT ARAT g WGH S T
T #1 qai fear g ag fegar-fawar
foa-faa s a1 f2oT & AT 58 @i
Y AT S T H F owg ® faed
¥ ToF ¢ {Fqd fadl gard &1 #g
AIFATRET WS & 7w wrfex g
F muef ot fqam Al ar § wEd
T farg FarrT &t faaing  S—wuifes:
e g7 faem adm, dafra w7 0w
faars 26T, Hatiw g=Ta AT wEF anid
H @ ara-—fay ga ™ & dissTt
T HIT F=T T 18T 8 7

A WENTT : AL f2de F ot
Tz & ai Wz Aavfey &ifad | sAwE
FFT Fr W AT T vy o fufqex
SGiAT 918 di 3T 3 |

st vm fram et : amAg sew
q S1AAT =T8T & B fRe-fae Teat #y
PraT-faat 94T B4-teTw H fEET # )
F&T B FTAT T G QAT F §a-
Al FWTY 9iF dgF wgl g | fee
AT § AH § Yo g, TGT A SAT
¥ amar, wifhd Ao [gET
727 2 W T ;o Ay [0 T
g F AT T4 GF Ao AT HT ©7 . fodl
FHa THET ¥ 2T WT B GT ;T
AT g1 WA L W S Z gda
IFATHE e F Awd & oA 8 AlE
w41 @ g g ofew ¥ T5Ie
e[ AT ZAd U I & THid S
T TA & Ad AAHT A OWIT
S fay 5 FU- Trwfea Fo amw
e & fay foelr & avg g4 avani &
T FETA § A 97 & ffesa 2
w5 fx faw Tow # fasiat @ wa-
ww § Ear sie famAr gw @
HET
SHRI CHINTAMANI PANIGRAHI:
May I know the circumstances in
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which the sub-Plan of Orissa had to
be modified? Have any guidelines
been given Lo the Orissa Government?
Why did the Central Government ask
the Origsa Government io revise its
own original programme, the sub-Plan
which was submitted by the Orissa
Government?

SHRI RAM NIWAS MIRDHA: 1
cannot give all the details of the short-
cuming in the Orissa sub-Plan. We
do give ceriain guidelines. The main
guideline was that the State Govern-
ment should first tell us how much
money from the general plan alloca-
tion they are prepared to give for the
development of the tribal areas. This
i: the basis of our new strategy. Till
now we were giving some Centrally
spunsored  assistance for certain
schemes which were supplemental fo
the Staie effort. But we found that
the State Governments were waiting
only for the Centrally sponsored
schemes and Central allocation which,
i the ultimate analysis, amounted to
a very small sum Now the new sira-
tegy 1s, looking to the area, the popu-
lation, the backwardness of the tribes
etc the State should tell us how much
from their own resources they are
prepured o give to these blocks. In
addition to that, we have reserved
about Rs. 200 ciores for the devclop-
ment pof tribal and hilly arcas, which
will go to the State Governments in
the light of their requirements.

SHRI KARTIK ORAON' Under the
pravisions of the Constitution these
cstimateg or sub-plans have to he
submiited by the State Government
1ight from the operation of the Con-
stitution in 1950. We have had four
five year plans but no such plan has
come from the State Governments.
The fact remains that these plans have
been asked for at the instance cf the
Central Government or, it I may say
86, the Prime Minister. These plans
ought to have been submitied every
Year regardless of the five year plans.
I_“'?u‘d like to know from the him
Muider ag to whethey any deadline
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wan fixed for the submission pf these
plems, with suitable guidelines, for the
annua) plan for 1974-75 and, if so0, the
lota] aMocation of funds for the finan-
cial year 1974-75 and for the Fifth
Plan 1974—79 for this purpose.

SHRI RAM NIWAS MIRDHA: As
said earlier, we have sent very detail-
ed guidelines to the State Govern-
ments on the lines of which they
should prepare their sub-Plans, As
1egards the allocation this year, the
p'#s, has mot been received and ap-
proved So, we have not been sble to
aliocate anything this year. But, as
1 said, we have not waited for that.
We have allorated an ad hoe provision
ol R+ 5 crotes, in addition to the Rs. 8
crores that are at present allocated
for the tribal development blocks, so
that some sort ef advance action can
be {aken in the areas which will come
under this programme

SHRI BUTA SINGH: As the hon.
llome Minister has stated, quite truly
il 1s not the fault of the Home Minis-
try that these plang are not imple-
mented But the fact remaing that
tke Shilo Ao Committee and the Par-
hamentary Committee for Scheduled
Castes and Scheduled Tribes have vi-
peatedly stated that it is the State
Governmentis' fault  that matching
giants could not be made avalable,
because the Stale funds that  were
aliocated were diverted for some other
puipose. May I know if the Govern-
mont of India is geriously thinking of
having some Central machinery for
the implementation and for detailed
working of these sub-Plans for the
tribals?

SHRI RAM NIWAS MIRDHA: We
are conscipus of the possibility of
diversion of these funds for other
development work by the State Gov-
ernments  So, in consultation with
the Planning Commision, we are de-
vising a machinery which will have
a check on that expenditure We will
s~¢ what other chechs and baiances
enuld be devised for monitoring the
flom to the right direction. We arvc
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very much conscious of the fact that , water ig impounded in the Pong Dam;

the funds ear-markeq for the develop-
ment of tribal areas should be ysed
only for this purpose and are not
allowed to be diverted.

—_—
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Rehabilitation of Families Displaced
by Pong Dam

*431 SHRI VIKRAM MAHAJAN:

Will the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) the total number of families
displaced by the Pong Dam which
have been rehabilitated during the last
six months ending July, 1974;

(b) how many of them have been
allotted land and how many have been
actually given possession of land;

(c) whether all the affected famil-
jeg will be rehabilitated before the

and

(d) if not, the programme for re-
habilitating these, families and the
tume by which the rehabilitation is
likely to be completed?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) to (d). Besides compensation {for
land and property, all families to be
displaced by the Pong Dam are being
given rehabilitation grants according
to the norms already decided upon
and their rehabilitation is progressing
accordingly. Those found eligible are
ulso being allotted land in the Rajas-
than Canal Project urea and given
other facilities for movement and
settlement.  During the last six
months 1,558 ehgible families were
allotted land and 1,288 families took
possession in the Rajasthan Canal
area

Water in the Beas Dam will be
impounded this year upto EL 1365
and most of the eligible families
desnous of settling in Rajasthan are
being provided land within the arca
agreed to be made available in the
first stage at the HRajasthan Canal
project. The remaining affected
families have, with the co-operation of
the Himachal Pradesh Government,
made theii own arrangements and
have shifted to safer areas. The eli-
gible famihes who cannot imme-
diately be accommodated in Rajasthan
are being given additional grants for
making temporary shelter arrange-
ments.

Expansion of Foreign Electronics
Companies in India

#433. SHRI ANADI CHARAN DAS:
SHRI D. D, DESAL

Will the Minister of ELECTRONICS
be pleased to state:

(a) whether Government propose
to allow foreign electronics companies
in India to expand;

(b) if so, the reasons therefor;
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(c) whether any final decision has
been teken in this regard; and

(d) its impact on the
companies?

indigenous

THE PRIME MINISTER, MINISTER
OF ATOMIC ENEGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) to (d). The policy of
Government in regard to the ex-
pansion of companies in the electro-
nics sector with  substantial or
majorily foreign equity 1s governed
by the Foreign Exchange Regulations
Act, 1873. Broadly, Government
would have no gbjection to such ex-
punsion if there is a significant gain
¢ foreign exchange through exports
or where there is an introduction of
sophisticated technology that cannot
otherwise be obtained except at
higher costs with greater time dalys.
Euch application 1s examined indi-
vidually on its merits and a decision
tuken In dong so Government also
hears in mind the likely impact of
such expansion on ndigenous com-
panies both in the organised and in
the small scale sector.

Centre for Studv of Science,
Technology and Development

*434 SHRI D. P. JADEJA:

Will the Minister of SCIENCE
AND TECHNOLOGY

be pleased to state:

fx) whether C.SLR. proposes to set
up a Centre for the study of science,
technology and development;

(b) if so, the main features there-
of; and

(¢) the estimated expenditure there.
m"”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE

(SHRI C. SUBRAMANIAM): (a) A
small group is functioning at the
CSIR. leadquarters for the study
"‘mf S:'ienm Technology and Develop-

ent.

1780 Ls—2

SRAVANA 30, 1886 (SAKA)

Written Answers 34

(b) A Statement is laid on the
Table of the House.

(¢) No separate funds have been
allotted for the purpuse at present.

Statement

Major #iens which hive been de-
Linated at present for study are:

1. Alternative Technologies:

Studties directed to the development
of technologies {o suit social, cul-
tural and economic ,conditions of
developing countries and aiming to
avoid the deleterious effects of exist-
ing technologies.

2. Planning of Science and Tech-
logy:

Studies aimed at developing philoso-
phical concepts, defining social frame-
work, developing techmques and tools
for planning, monitoring and evalua-
tion of research.

3. Dynamics of Science,
and Society:

Studies directed to throw light on
social, cultural gnd human implica-
tions of ~tientific and  technological
alvarwe. technology assessment, poli-
tical 2nd econumic factors affecting
the relationship between socience and
technology of the advanced countries
with thoso of the developing countries
und other related problems.

Technology

4. Scientific and Technical Manpower:

Studies on the relevance of educa-
tion to the needs of society, problems
of unemployment, mal-employment
and brain drain, role of scientific com-
munity in socicty, creativity and
research productivity and other re-
lated problems.

5. In addition too the above [four
major areas of work, scme studies on
the historical development of science
ang its social role in different societal,
cultural and national contexts wmay
also be taken up. .
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Alr Pollution

*437 SHRIMATI PARVATHI
KRISHNAN:

Wil the Minster of SCIENCE AND
TECHNOLOGY
be pleased to state:
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(a) whether no survey was made
about the effect of air pollution in
India;

(b) if so, the reasoms therefor; and

(¢) the assessment about tha quan-
tum of pollution in the atmosphere,
specially mn cities like Madras, Bom-
bay, Kanpur, Delhi, Calcutta, Cochin,
Bangalore and Hyderabad?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C SUBRAMANIAM) (a) The
effect of air pollution has not yet
been assessed However, pilot studies
are 1n progress to formulate suitable
progiamme of work

(b) Studies on the effect of an
pollution could not be carried out for
want of basic data on air pollution

{¢) The National Environmental
Engimmeering Research Institute
(NEERI) Nagpur has undertaken ar
poliution survey in Bombay and Cal-
cutta as sponsored programme and
the work 1s stll ;n progress A
Sample Survey has been conducted
in Delhi and Kanpur also No de-
talled survey has been done in
Madras, Kanpur, Dethi, Coachin,
Bangalore and Hyderabad

Directory o! Freedoih Fighters

*438 SHRI NAGESHWAR
DWIVEDI.

Wwill
FAIRS

be pleased to state:

the Mmister of HOME AF-

(a) whether Government have com-
iled a complete Directory of all the
om Fighters who participdted n

tHe various freedom strugple; begin-
ning frorh the Liberation War of 1857

ahd prdpose fo publish it;

(b) the total number of such Free.
dom Fighters, State-wise, and

(c) how many of them are still slive
and how many are dead?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a), No, Sir.

(b) and (c). The information is not
availahle, .

Floods in Madhya Pradesh
*439. SHRI NARENDRA SINGH:

Will the Mmister of IRRIGATION
AND POWER
be pleased to state:

(a) the assessment made about the
damage caused due to recent floods in
Madhya Pradesh; and

(b) the steps taken by Government
in consultation with the State Gov-
ernment in this regard?

THE MINISTER QOF IRRIGATION
AND POWER (SHRI K. C PANT):
(a) and (b). No assessment of damage
due to floods in the State, during the
current monsoon, has so far been
received from the Government of
Madhya Pradesh.

Lay Qff by Mapagement of Bengal
Paper Mill, Raniganj (West Bengal)

*440 SHRI ROBIN SEN:

Will the Minister of INDUSTRIAL
DEVELOPMERT AND SCIENCE AND
TECHNOLDGY be pleased to state:

(a) whefher the attention of Gov-
‘ernment has been drawn to the lay-off
declareii by the management of Bengal
Paper Mijll at Reniganj in West Bengal
cesulfing in hundreds of workers be-
~coming unemployed; ang

1b) the reasons for not taking
‘Prompt éteps aghinat the management
for not taking batk the workers in
their employment?

‘THE WINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
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TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b). Government's attention has been
drawn to the labour unrest and the
consequent under-utilisation of capa-
city in the Bengal Paper Mill at Rani-
ganj. The lay-ofl is 1eported to have
been recently withdrawn and efforis
are being made by the State Govern-
ment to restore normalcy.

Brahmputra-Ganga Link

*441. SHRI S. N, SINGH DEO:

Will the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) whether Dr, Kapil Bhattacharya
submitted any blue print for Brahm-
putra-Ganga link;

(b) whether Shri Debesh Mukheriji
made any feasibility study of Brahm-
putra-Ganga link; and

(¢} if so, what are the main fea-
tureg thereof?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANTH):
(a) to (c). No specific schemes or
blue prints for the Brahamaputra-
Ganga Link have been submitted to
the Government by Dr. Kapil Bhatta-
charya or Shri Debesh Mukherii.

However, the attention of the Gov-
ernment has been drawn to an article
written by Dr. Kapil Bhattacharrya in
1951 suggesting a Brahmaputra Ganga
navigable canal link,

Similarly, attention of the Govern-
ment has been drawn to some studies
stated to have been made in the fifties
by Shri Debesh Mukherji on the
Brahmaputra-Ganga link as also to an
article written by him in 1972 suggest-
ing the linking of the Brahmaputrq,
the Tista ang the Ganga. The main
idea contained in this suggestion i3
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that by suitably linking the Brahma-
putra with the Ganga by a canal, a
large areu can receive irrigation
benefits.

Steps Taken to Restrict Industrial
Activities of Large Indusirial Houses

*442. SHRI D. B. CHANDRA
GOWDA.:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state
whut steps are being taken or
have been taken by Government
to restrict industrial activities of large
industrial houseg to protect the inter-
ests of small and medium scale indus-
tries already in the line?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM);: It s
Government's declared policy to
Channel the industrial activities ol
laige industrial houses and foreign
companles to priority areas as stipu-
lated 1n Appendix I to the Industrial
Policy Statement of Fcbruary, 1973,
copies of which were placed on the
Table of the House in reply to Lok

Sabha Unstarred Question No. 281
answered on 21st February., 1973
They are ordinanly excluded trom

other areas except where production
is predominantly for the exports. They
are also not eligible for industries
reserved for production in the public
setcor or in the small scale sector. At
the same time, it is Government's
policy to encourage competent smal!
and medium entrepreneurs in all
industries, including those open to the
larger houses and foreign companies,
over which such entrepreneurs will
be preferred in the setting up of new
capacities. A number of steps have
been taken by Government to actively
promote thg setting up of small and
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medium scale industries, including re-
servation of a large number of indus-
tries exclusively for development :n
the small scale sector and exemptiof.
of medium sized undertakings from
licensing provisions in respect of
substantial expansion|new undertak-
ingslnew  articles involving fixed
assets of up to Rs. I crore, subject to:
certain exceptions. A number of de-
cisions have been recently announced
in this econnection on the basis of
recommendations made by a Commit-
tee appointed under the chairmanship
of Shri R. S. Bhatt, former Chairman
of the Unit Trust of India, to advise
on the development of small and’
medium esntrepreneurs.

Medium Irrigation Projects in Krishng.
Basin in Maharashtra

*443. SHRI ANNASAHEB
GOTKHINDE:

Will the Minister of IRRIGATION
AND POWER
be pleased to refer to the reply given
to Starred Question No. 358 on the
19th March, 1974 regarding clearance
of medium irrigation projects in
Krishna basin in Maharashira and
state:

(a) the main features of schemes of
the modified projects and up-to-date
estimates forwarded by the State
Government;

(b) whether he had assured the ex-
peditious clearance of those projects,
especially of Yeralwadi and Sidde-
wadi projects as soon as the Krishna
Water Dispute Tribunal’s award was
available; and

(c) the probable time requlred to:
clear the schemes?

THE MINISTER OF IRRIGATION
AND POWER (BHRI K. C. PANT):
(a) to (c). The following & medium-
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irrigation projects for which modified proposals were received from the Gov-

ernment of Mabarashtra have since

been approved.

1 11Unes
-S.N. Name of p oject Dastrict Benefits Estimared
in ha. c st Rs.
ey
1. .Kha‘ndnln . . . Osmanabad 1496 73 69
2. Pangaon Hingni . . Sholapur 6750 172- 68
3. MNazare . . . N Poona 3196 129 60
4. Bhendardi . . . . . Osmanabad 1162 51-06
5. Yeralwadi . . . . . Satara 3450 263 24
6. Sina (at Namgaon) . Ahmednagart 7390 372.63
7. Siddewadi . . . . . Sangli ¥26 76 61
8. Ulup . . . . . Osmanabad 663 54-61

i

Modified proposalsin respect Hauz lhngni and Gudav.le irngation schemes are awu.ted

from the State Government.

Unauthorised Production by Foreign
Firmg

* 444, SHRI K. S. CHAVDA:

Wil} the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government propose to
check unauthorised production of
foreign firms with more than 26 per
.cent equity in our country; and

{b) if so, whether Government pro-
pose to use the Foreign Exchange
Hegulation Act and curtail equity
«apital of the foreign firmg with more
than 26 per cent equity?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
\SHRI C, SUBRAMANIAM): (a)
Cases of unauthorised production over
licensed capacity both by foreign us
well as Indian firms have come to
Government's notice from time to
time, Earlier, 45 cases of unautho-
nised production over the licensed
capucity were reperted by the Indus-
trinl Litensing Potiev Inquiry Commit-
dee and referred to the Commission of

Inquiry on Large Industrial Houses
for investigation. In order to prevent
unauthorised expansion of industry,
the Government has issued general
Instructions that raw  material and
other assistance should not be given
for production in excess of authorised
capacity.

(b) Under the Foreign Exchange
Regulation Act, 1973, all companies
having a foreign equity holding of
above 40 per cent are required to seek
Government's approval tor continuancg
of their activities. The last date for
filhlng applications with the Heserve
Bunk of India has been extended upto
31-8-74. Orders to regulate the
future activities of these companies
will be made taking into account the
contribution that individual conipan:es
have made to the economy.

Torture or Degrading Treatment to
Detenues

*445. SHRI R. K. SINHA: Wili the
Ministe:r of HOME AFFAIES be
pleaseq to state:

(&) whether the attention of Gov-
ernment has been invited to the news
item which appeared in the local Presg
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dated 30th July, 1974 to the effect that
the Amnesty International, the young
movement for the protection of human
rights, has called upon the Govern-
ment of India and upon all member
States of the United Nations tp root
out torture or degrading treatment to
detenues in their countries, and

(b) the reaction of Government
thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR
DIKSHIT) (a) Yes, Sir

(b) The Government of India are 1n
full sympathy with the efforts aimed
at prevention of 1ill-treatment of
prisoners and demgned to arouse world
public opinion against the inhuman
practice of torture m any form,
wherever 1t may be practised
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Setting up of a pieture Tube Glags
Shell Factory in Public Sector

2084 SHRI C K, CHANDRAPPAN

Will the Minister of ELECTRONICS
be pleased to state

(a) whether the panel on glass shells
for picture tubes had recommended
for setting up a picture tube glass
shell factory in the public sector,

(b) whether applications for set-
ting up such a umt are pending with
the Central Government from seve-
ral State Electronics Corporations.

(c) whether Government propose
io 1ssue licences to Philips India
Limited for manufacture of glass
shells for TV, picture tubes; and

(d) of so, the reasons therefor?

THE PRIME MINISTER MINISTER"
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA.
GANDHI) (a) Yes Sir.

(b) An application dated 1-8-74 from:
Bharat Electronics Limited, Banga-
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lore far the setting up of such a um'
1 under consideration,

(e) No application has beepn receiv-
ed from M/s, Philips India Limited
for this item.

(d) Does not arise.

Production of T.V. sets by Televista
Company

2985. SHRI C. K, CHANDRAPPAN:

Will the Minister of ELECTRONICS
be pleased to state:

(a} whether M/s, Tclevista, a T.V.
manufgcturing company manufactur-
cd 50 per cent more gets in 1873 than
1ts licensed capacity; and

(b) if so, the factors which led to
increage in production?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMAT] INDIRA
GANDHIL): (a )and (b) M/s. Televista
15 a unit in the Small Scale Sector
with an approveg capacity of 10.000
TV sets per annum  Its production 1n
1973 was 15483. This was podsible
through the usg of replenishment L-
cences available to the partv. In the
Small Scale Sector, there is no res-

Organised Sectot
Small-scale Sector

Towm! . . 5 . .

Production figures of the organjsed
sector are based on returns submitted
to the Directorate General of Techni-
cal Development; in the small gcale
:::to'r, these are essentlally estima-

(c) In the production of radies, the
share of the companges where the pro-
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triction on producing more than the
approved capaeity.

Shure of foreign-owneg companieg in
the production of Radios and T.V. sets

2956, SHRI C. K. CHANDRAPFAN"

Will the Minister of ELECTRONICS
be pleased to state:

(a) the total licensed production
capacity of radiog and T.V, gets in
the country;

(b) the actual production; and

(c) the share of foreign-owned or
incorporated companies, out of these?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI). (a) The licensed capacily
for radios in the organised sector is
301 lakhs per year. The licensed ca-
pacity for TV sets is 1,065,000 in the
organised sector and 2,16,800 in the
small scale sector. Since radio pro-
duction is effectively delicensed, there
is no exact figure regarding approved
capacity in the small scale sector,

(b) The production of radios and
T.V. sets during 1972 and 1973 is as
follows: —

Radio Television
1972 1973 1972 1973
Lakhs Lakhs
99 16 46 14,072 27,815
10:1 10" 04 15.893 46,687
300 26-50 29,965 74,502

portion of foreign equity is muore
than 40 per cent is ag follows:—
1972 17.69 lakhs
1873 13.92 lakhs
There 15 no share for such companies
in the production of T.V. receeivers
since no foreign equity company has
been .licensed for the production of
T.V. gata,
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Encouragement to foreign companies
in expansion programme in field of
Electronjcs

2987, SHRI SHRI C. K.
CHANDRAPPAN:

Will the Minister of ELECTRONICS
be pleased to siate:

(a) whether Guverrment have de-
clared that it would not encouiage
foreign equity companies to expand
their activities in the field of Elec-
trorics in India;

(b) whether the Philips India is
being granted a vast expansion pro-
gramme; and

(c) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) Government policy in
regard to the expansion of companies
with substantial foreign equity is re-
gulatedq by the Foreign Exchange
Regulations Act, 1973. Broadly, Gov-
ernment have announced that such an
expansion will not be encouraged
except where there is signaficant gain
through exports or by introduction of
sophisticateg tcchnology which would
be difficult to obtain otherwise excapt

at a higher cost and greater tume
delays.

(b) and (c). The proposals mow
being made by the Philips (India)

Ltd. for the expansion of their exist-
ing capacities or for production of
new items are being considered in the
light of the above Government policy.

Report of Committee on Natlonal
Institute of Design

2988. SHRI BIRENDER SINGH
RAO: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(2) whether the Review Committee
on the National Institute of Design,
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Ahmedabad has since submitted its
report to Government;

(b) if so, the recommendations
made by the Committee; and

(c) the decicsion taken by Gowvern-
ment thereon?

THE MINISTER OF INDUSTRTAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir.

(b) A statement giving the maju1
recommendations of the Committee 13
enclosed. Copies of the Review Com-
mittee Report have already been s(nt
to the Parliament Library.

(¢) The recommendations of thc
Committee are under active considera-
tion of the Government.

Statement

Statement giving briefly the salient
recommendations emade by the
Thapar Committee:—

1. Finding the right Director and
giving him the beset opportunmty
for functioning must he the fir.t
task of the new Governing Council.

2. The existing nuclear of stafl
could be expanded and recognisad
to fulfii the recommendations of
this report.

3. The Institute must prepare the

student for a rewarding profes-
sional career. The teacher—stu-
dent ratip must be such as to foster
high quality standards. The net
for students has to be cast for more
widely than at present and the
programmes  better matched to

existing career opportunities.

4. A suitable student habitation
mur<t be given top priority.

5. Students should serve a per@od
of internship either at an extension
centre ur elsewhere.

& It has been proposed that the
membership of the Government
Council be broad-hased.
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%.A  number of committees,
under the Governing Council have
been proposed including a Standing
Committee and Committees for per-
sonnel finance and budget, build-
ings and works and selectign.

8. A frame work for salaries and
stafl regulations has been recom-
mended by the management
mstitutions.  The Report suggesis
that the Governing Council and the
Director should study itas an
illustrative scheme gnd devise thier
own /3taff regulations to suit the
NID's character,

8. Plans & Programmes.

Programme would include:
(i) Educational;
(i1) training;
(i11) research;
(iv) service;
(v) consultancy; and
(vi) extension.

10. The report recommends the
preparation of a detailed project
report by the institute and also pro-
vides a scheme for recurring and
capital expenditure,

11. The NID must be declared by
the Government an institulion of
national importance to enable it to
award degrees, diplomas etc.

12, The Institute would offer a
three year batic cour-e with various
specialisations thereafter.  These
specialisations would cover one or
two years, dependlgg on the sub-
ject. Thus, the Institute would offer
a flve year programme, qualifying
students for a particular specializa-
tion. Graduates in technology or
architecture would take the three
years basic course and qualify for a
post—graduate degree|diploma.

13. In the short-term the emphasis
must be on an outward movement
of personnel based on the needs of
external institutions, industries and
Government.
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14. Long-term, selected groups
should be brought to NID for more
intensive and specific exposure.

15. The NID must initiate its own
research and undertake assignmcnts
for others and cover both funda-
menial ang applied research.

16. Projects and assignments
should huve relevance to the insti-
tute’s teaching and research pruz-
rammes. There must be a separate
division for this purpose. Paymcnts
should be made to the Institute bu:
a formal system evolved for distri-
bution of a portien of the fees. The
payments should mainly help fund
NID research and part of it may be
spent on improving amenities. The
division must te self supporting.

17. The benefits of designg must
be quickly demonstrated. A liaisun
facility needs to be established
within the NID which will be 1n-
charge of external Communication
and fee back.

18. Extension centres should be
set un in metropolitan cities
association with State Small Scale
Industry establishments,

Recrpitment of more gtaff by DESU
to reduce payment of overtime
to staff

2989. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

(a) whether DESU pays annually
Rs. 1 crore as over-time to its staff;

(b)Y whether this 1s one of the
reasong for the poor financial posi-
tion of the undertaking;

(¢) whether Government have con-
sidered the decirability of recruiting
more hands against the financial al-
locations for over-time and reduce
work load on the existing staffi; and
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(d) if so, when the recruitment

will take place?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Overtime allowance
paid by DESU to its staff during 1973-
74 is reporteq to have exceeded Rs. 1

crore.

{b) DESU has been facing financial
difficulties due to the all-round in-
crease in the costs including those of
coal, fuel, oil and other maferials s
well ag the establishment costs

(¢) No such proposal is under the
consideration of DESU.

(d) Does not arise.

Alleged corruption in Delhi Police

2990. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to news report
cn 21st May, 1974 that the Chief Sec-
ret.a::y of the Delhi Administration
has in writing brought to Govern-
ment’s notice about the prevalence of
large scale corruption in high posi-
tions ipn Delhi Police;

{b) whether specific names have
also been mentioned m the letter of
complaint; and

(c) ifso, the number of semor
officers involved, their ranks and the
specific complaint and whether a
C.B.I. enquiry is being ordered into
the matter and if not the reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY QF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
Gpvesnment’s attention has heen
grawn to the news-report published
an 21gt May, 1874. It is npt correct
that the Chief Secretary, Delhi Ad-
minigfratior kas brought to,the notice
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of the Government anything pbout
corruption & officers’ ip high
Jpositions in Delhi Police. Ap anopy-
mous complaint was, however, raceiv-
ed in wqieh allegations of corruption
were made against fve ty
Superintendents of Police ang lix
officers of the rank of Supgrigt

of Police and above in the Delhi

A report has been called frpm the
Delhi Administartion, which is await-
ed. The question of an engpiry by
the C.B.I, al this stage, does not arise.
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Study regarding augmentation of
Ganga Waters from Eastern Rivers

2991, SHRI P. GANGADEBRB:
SHRI D. D, DESAI:
Wiil the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) whether his Ministry has car-
ried out any study regarding aug-
mentation of Ganga waters from Lhe
Eastern rivers;

o!(b) if so, the main features there-

(c) whether commissioning of Far-
rakka Barrage will have to await
completion of works intended to aug-
ment Ganga waters from Eastern
rivers; and

(d) if not, the reasons for holding
up the Commissioning of barrage?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF IRRIGATION AND
POWER SHRI SIDDHESHWAK PRA-
SAD): (a) and (b). In pursugnce of
the Joint Declaration of the Piime
Ministers of India and Bangladesh of
15th May, 1974, the Indo-Bangladesh
Joint Rivers Commission has made s
beginning on the exchange of relevam.
data for a study regarding nummtn
tion of the fair weather How ol the
Ganga thro optimum utiiisation of
the water resources of the reglon
available to India and Bangladesh

(e) No, Sir.

(d) The commigsioning of the Bar-
rage has not been held yp.
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Spare parts crisis in DESU

2992, SHRI P. GANGADEB:
SHRI D. D, DESAIL
Will the Minister of IRRIZATION
AND POWER
be pleased to state:
(a) whether D.ESU. is facirg
crisis for want of vital spare parts;

(b) if so, whether delay in getting
vital spare parts is causing serious
defecig in both the boilers and mills:

(c) whether indigenously manufac-
tured spares were used for some of
the mills; and

(d) it so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). As reported by
DESU, they are not facing any crisis,
though some spare parts, which are
being imported, are yet to be
received,

(c) Yes, Sir.

(d) The performance or life of some
of the indigenous spares i1s not equal
to that of the imported spares.

Setimg up of Power Planis year coal
pits in Fifth Plan

2993, SHRI P, GANGADEB:
SHRI D. D. DESAI:
SHRI SUKHDEO PRASAD
VERMA;

Will the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) whether Government propose
to set up power plants near the coal
pits;

(b) whether any final decision has
been taken in this regard; and

(e) if go, the pumber of power
Plants which are being set up in the

Fifth Five Year Plan near the coal
pits?  »

THE DEPUTY MINISTER IN THE
OF IRRIGATION AND
POWER (SHRT 'SIDDHESHWAR
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PRASAD): (a) to (c). There are a
number of power sations which are
located near the coal pits, During the
Fifth Plan, it ig proposed to augment
these power stations proposed to aug-
ment these power stations gs under:

State/Project Additional |
Wy
Madhya Pradesh Korba 320
Amarkantak 240
Satpura 200
Maharashtra Koradi 1080
Andhra Pradesh Kothagudem 220
Orissa Talcher 220
Uttar Pradesh . Obra 1200
b.V.C.} Eﬂur;;::ur : :ﬁ;z
Chandrapura 360
West Bengal Santaldih | 360
Buhar, . Pathratu 440

Besides the extensions to the exist-
ing stations as above, a new thermal
power station at Tenughat in Bihar
of 600 MW capacity, with benefits of
only 200 MW during the Fifth Plan,
has also been sanctioned.

There are also proposals to set up
super-therma] power stations near
the coa] pits. A Committee headed
by Member (Thermal), Central Water
and Power Commission, has been set
up for the selection of sites for these
thermal power stations pear the coal
fields in different regions and therr
report is awaited.

Commissioning of Thermal Plants In
Badarpur aud Bhatinda

2094. SHRI P, GANGADEB:
SHRI D. D. DESAI:
SHRI SHRIKISHAN MODI:
Wili the Minjster of IRRIGATION
AND POWER
be pleased to state:

(a) whether Government propose
to Commission Second Unit of 108
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MW at Badarpur Thermal Plant and
one unit of 100 MW at Bhatinda Ther-
mal Plant in Punjab;

(b) if so, by what time these units
would be Commissioned; ang

tc) the total additional power gene-
ration to be commissioned 1n the
Country in the first two years of the
Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) Both tiie units
are I'kely to be commissioned in Aug-
ust/Scptember, 1974.

(c) The total addition capacity ex-
pected to be commussioned in the first
two years of the Fifth Plan is about
five milliop, KW.
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P.L.L Policies

2996. SHRI N. R, VEKARIA:
SHRI D F, JADEJA:

Will the Minister of COMMUNICA-
TIONS
be pleased to state:

(a) how many proposals relating o
postal life insurance policies Wwere
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received during the period from
January to June, 1974 and the total
amount involved therein; and

(b) what efforts are underway to
increase this intake of business?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF, SHER SINGH): (a) PLI pro-
posals received from January to June,
1974.

No. 30,865
Amount Rs 14.99 crores.

(These figures represent the total
business received and not the business
which actualy became effective by
payment of first premium},

(b) The figures of Posta] Life In-
surance business are consolidated for
each financial year. The effective
business secured during the financial
year 1873-74 was as under:—

(i) No. 32638

Amount — Rs. 14.63 crores,

There was an expansion of 50 per
cent during 1973-74 as compared to
the intake of business during the pre-
vioug financial vear 1972-73. The
efforts being made to further expand
PLI business or as follows:—

(1) Pubhiily miaterial like pam-
phlets and posters have been
brought out and are being used dur-
ing publicity drives.

(ii) Eeach P&T Circle handling
PL1 work has beep” given a target
to fulfil dur.ng the current year

Publicity compaigns have been
launched by the Circles.
(iiiy 11 aditiona] Development

Officers were sanctioned last year.

(iv) A system of payment of ine
centives for business secured by
Development Officers and Field
(Guides is in operation and is yield=
ing good results,



57 Written Answers
Theft of Storeg In P&T Depariment

2997. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA;

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether ten cases of theft of
stores were noticed in the P& T
department between 1971 to 1973;

(h) if so, the facts about stores
lost as a result thereof and their
value; and

(e) what steps have been taken by
Government to further tighten the
security measures?

THE MINISTEK OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Ip the
P&T Department loss of Telegraph
Stures by theft was reported in the
period 1—4—71 to 31—3—73 ip a
number of cases which 18 much larger
than ten. The number of thefts of
Copper Wire from Telecom. align-
ments during the periog was 55309.
The number of cases of theft of stores
from Telegraph Store Depots during
the period was 212. There were no
cases of theft of value above Rs
2000'. reported from Postal Stock
Depots during the period.

(b) (i) Theft of copper Wire from
Telecom Alignments:

Year No, of caves Valwe in Re.
1971-72 31940 2,00,47,426
1972-73 . 23369 1.42,60.815

(ii) Thefr of materials from:Telegraph Store
Depors:

Year No. of cases Value in Rs,
1971-72 1§34 2,05,378
1973-73 , 1o1 14,97052
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(¢) (i) In regard to prevention of
loss of copper wire by theft from Te-
legraph aligrment, the following mea-
sures have been taken'—

(1) Replacement of Copper wire
by ACSR and Copper-weld Wire
progressively, with pfiority given
to the theft-affecteq areas,

(2) Gradual extension of Coaxial
Cable and Microwave net-works to
replace gver-head line routes,

(3) Amendment of the Telegraph
Wires (Unlawful Possession) Act
1950 to provide for deterrent pu-

nishment even in case of first offen-
ders.

(4) Co-ordination withh State Po-
lice.

() To prevent thefts from Store
Depots, active patrolling and more
vigil by Security staff has been en-
joined. Structural Security of pu-
downs have also been improved.

Production in Nationa] Instranients
Lta.

2098. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

W1ll the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether production in Natiounal
Instruments Limited declined during
the year 1872-73;

(h) if go, the reasons therefor; and

(c) the steps taken to step up pro-
duction during the coming years”

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) No, Sir, The produc-
tion figureg for the last five years
are indicateq below:

(Rupees in  lakks®
() 1968-69 . . . 73
() 1969-70 . . 410 41
3 1970-71 . . 6522
@ 197172 10777

(5) 1972-73 . 111 5%
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(b) Does not arise,

(c) Constant efforts are being made
io step up production. The pro-
duction in the year 1973-7T4 ‘increa-
saed to Rs. 302.20 lakhs,

. Comipletion of work assigned to Fact
Finding Committee on Newspaper
Economics

2999. SHRI ARVIND M, PATEL:
SHRI D. P. JADEJA:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the Fact Finding Com-
mittee on Newspaper Economics were
to complete its work before June,
1974

(b) if not, whether the life of the
Committee will be further extended;
-and

(¢) whether while extending the
life, Government will impress upen
the Committee the desirability of
early completion of its work?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). The work of
the Fact Finding Committee on News-
paper Economics could not be com-
pleted by June 1974 because some
newspapers faileg to furnish the data
required by the Committee and also
a writ petition was filed by one of
them, before the Cailcutta High Court
challenging the validity of the con-
stitution of the Committee and con-
ferment of powers under the Com-
missions of Inquiry Act on the Com-
-mittee. The Court in its judgment
dated 22pg April 1974, however, re-
jected the main contentions of the
pefitioners but at the same time held
that certain powers under the said
Act, including the power to reguire
information, had not beep wvalidly
conferreg on the Committee, Follow-
ing the Court judgment Goverrment
has taken the necessary steps to con~
fer the necessary powers op the Com-
mittee to require information from
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6o;

the defaulting newspapers. Fresh le-
gal notices had to be issued seeking
ifrom the defaulting papers replies to
the Commmittee’s questionnaire.

Under the circumstances it became
necessary for GovVernment to extend
the life of the Committee till 31st
December, 1974 by which date the
Conmittee expects to submit ils re-
port.

High rate of Interest charged by
Banks from Small Seale Industries

3000. SHRI MADHU LIMAYE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether it is g fact that small
scale industrial units and ancillary
units in the small scalg sector are
experiencing a lot of difficulties be-
cause of the high rates of interest
charged by the banks;

(b) whether the ancillary units are
being treated by the Reserve Bank
and Commercial Banks as large scale
units and charged 15 per cent -
terest; and

(c) whether the Ministry of Indus-
trial Development has taken up or
wil] take up with the Finance Minis-
try the general guestion of securing
a reduction of the rates of imterest
for small gcale units and especially
the discrisninatory rates of interest
for ancillary unitg in the small scale
sector?

THE DEPUTY MINISTER IN THE
MINIETRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Small scale industrial
units enjoy a concessionary rate of
interest which is 1 per cent less than
is applicable tp other sectors of in-
dustry. Anclllary units in the small
scale sector with a capita] invest-
ment ranging between Rs. 7.5 lakhs
and Rs. 10 lakhs do not, however,
enjoy this concessionary rate of in-
terest,

4
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(b)' Rates of interest charged vary
from bank to bank. Ancillary units
with capital investment ranging bet-
ween Rs. 7.5 lakhs and Rs. 10 lakhs
are treated like offier units in the
medium and large scale sectors,

(c) There ig already a concession
of 1 per cent in the rateg of interest
now available to smal] scale indus-
trial umits except fo ancillary units
whose capital investment ranges bet-
ween Rs. 7.5 lakhs and Rs. 10 lakhs.
The question of bringing them under

the Credit Guarantee Scheme  has
been accepted in principle by the
Reserve Bank of India. The details

are being worked out.

Limit on Value of Plant ang Machl-
nery for Small Seale Industrial and
Ancillary Unit

3001. SHRI MADHU LIMAYE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

() whether a limit of Rs. 7.3 lakns
Was imposed on the value of plant
and machinery for small scale indus-
irial units;

(b) whether a limit of Rs. 10 lakhs
was imposed.on the value of plant
and machinery for small scale ancil-
lary units;

(c) whether there has been a
Phenomenal rise in the prices of
capital goods since; and

(d) whether the Government would
Tevise these upper limits to aBeviate
the hardship of the small scale manu-
facturers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). Yes, Sir.

(c) ang (d), The questiop of up-
warg revision of limits on the value
of machinery for small scale indus-
tries was discussed in the last meet-
ing of the Small Scale Industries
Board held on January 23, 197¢ in
view 0° the rise in machinery prices.
The consensus at the wmeeting was
in fsvour of retaining the existing
limits.

3002. SHRI MADHU LIMAYE:

Will the Minister of ELECTRO-
NICS be pleased to state:

(a) whether the Government of
Gujarat has black-listed Messrg Hayat
and Company of Bhavnagar;

(b) whether it is a fact that the
State Government requested the Cen-
tre not to give them any licence for
the manufacture of TV gets or other
electronic goods;

(c) whether in spite of this request,
the Government (Depariment of
Electronics) has given this firm a
licence for manufacturing of TV sets;

(d) if eo, whether any outside pres-
sure or influence has been responsible
for this decision;

(e) whether this decision will be
reversed and the black-listed firm
prozeeded against/boycotted /dented
import and other licences; and

() whether action will be taken

dgainst the officers responsible for the
unethical decision?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
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SPACE (SHRIMATI INDIRA
GANDHI): (a) The Government of
Gujarat had debarred Mls. Hayat &
Company of Bhavnagar from receiv-
ing any Government assistance for a
period of two years between April
1063 to March 1965.

(b) and (c). The application of this
Company for manufaciuring of T.V.
sets was strongly reconrmended by
the State Government and a licence
was 1ssued in 1972,

(d) to (f), Do not arise.

Abulition of Bonded Slaveg; Practice
in Village Kando, Sirmur District,
Himachal Pradesh

3003. SHRI MADHU LIMAYE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that bond-
ed rloves practice has been stiil con-
tinuing in village Kando, Sirmur Dis-
trict in Himachal Pradesh; and

(b) if so, whether Government
have taken any steps to stop this
sy 5tem?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

(b). The question doves not arise.
Housing Colonies for P & T
Employees

3004 PROF: NARAIN
PARASHAR:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

CHAND

(a) whether any allocation has
been made for housing colonies for
P & T employees during the year
1974-75; and

(b) if s0, the allocation, Circle-wise
{or the country and State-wise 1n casé
of Punjab Circle?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF, SHER SINGH): (a) Yes Sir.

(b) As per statement enclosed,
Statement

CIRCLEWISE ALLOCATION IN RES-
PECT OF STAFF QUARTERS

Posts and Telegraphs cicles (Land &
Buildings)
Gy
Thousands)
1. Andhra. . 17.94
2. Bihar 1,60
3. Guyarat ., 23,45
4. Jammu & Kashmur . 5.26
5. Karnataka 11,08
6. Kerala 12,72
7. Madhya Piadesh 7.20
8§  Maharashtra 318
9. North Eastern 20,55
1v. QOrissa 10,81
11. Pumab . . . . 41
12 Rajesthan . 4,92
11, Tamilnadu 14,26
14. Utntar Pradesh . 21.29
15. West Bengal . 8,56
Telephone Districts : !
16. .\hmedabad . 2,15
17. DBangalore « w om 6,41
18. I;ombny . . . 3';,‘?9-
19. Calcutta ., v " . 2,15
20. Dethi = B . . 343
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B T o Cating Oveineriey
tpees in Th usinds)
21, Hyderabad 9,69
2z. Kanpur . . . . 71
23. Madras. . 16,93
24. Nagpur . 5 . 3 2
25. Poona . . 3
Other Units :
26, Technical & Development
Circle, Jabalpur : 1,36
27. m, wccu;:a;ollm-, Tele.
28. General Manager, Telecom.
Factonies, Calcutta. : 11
ToTar (Excluding Overheads, 244,03
Add Overheat's 22,97
Gtand Toral 267,00
Stateenice Allocation in Purgab Cirdle
Pangib = 21
Haryana P, i 9
Himacha| Pradesh 10
Chandigarh
Union Territory 1
T tal 41

Sportg ang Athletics for P & T
Employees

3005, PROF. NARAIN CHAND
PARASHAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the provisiong made in the
Fifth Five Year Plan for the propa-
Bation of sparts and athletics among
P&T employees: and

(b) the allocation for this purpose
in the year 1974-757

mmn MINISTER OF STATE IN THE
NISTRY OF COMMUNICATIONS
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(PROP. SHER SINGH): (a) On speci-
fle provision hag been made for the
sports ang atinleticg in the Fifty Five
Year Plan.

(b) Rs. 3.5 lakhs.
Alp Postal Service in Kerala

Written Answers

3006. SHRIMATI BHARGAVI
THANKAPPAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose
to link the major and important towns
of Kerala with Air Postal Service
during the current financial year, and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) and (b).
Trivandrum and Cochin are the only
stations of Kerala linked by Aiwr. The
services touching these stations are
already being used for the conveyan-
ce of mails As and when other sta-
tions get ronnceted bv air, proposals
will be take, up for using these ser-
vices also for air conveyance

Request for Tvre and Tube Manufac-
turing Prejest fn Eerala

3007 SHRIMATI BHARGAV]
THANKAPPAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether requests in the recent
past have been received from the
Kerala Government for sanctioning a
tyre and tube manufacturing project
in view of the mounting demand for
these items to improve the transport
system; and

(b) if so, the reaction of
Centre tp this demand?

THF MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b). No request has been receiveg from

the

S
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the Government of Keralz for setiing
up a Tyre and Tube manufacturing
project in the State. However, a
proposal was
Kerala State Cooperative Rubber
Marketing Federation Ltd. for getting
up an industrial undertaking for the
manufacture of automobile tyres and
tubes in Kerala. A letter of intent
has been issued to the Federation on
26th June, 1974 for a capacity of 3
lakhs each of automobile tyres and
tubes and 2 lakhs of automobile flaps
per annum.

Irrigation gnd Power Projects in
Kerala

3008, SHRIMATI BHARGAVI1
THANKAPPAN:
Will the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) the nameg of varioug irngation
and power projects run by Central
Government in Kerala at present;

(b) the number of irrigation and
puwer projects for Kerala under con-
gideration of Centra]l Government at
present;

(c) the total amount of financial
assistance given to Kerala State Gov-
ernment during the last two years as
against the amount sought by the
State Government; and

(d) the total amount of assistance
proposed to be given to the State
Government during the financial year
1874-757

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No irrigation or
power project is being run by the
Central Government in Kerala,

(b) Proposals for 10 new irrigation
and 5 new power generation schemes
in the State sector are under consi-
deration,

(c) and (d). Central assistance is
given in the form of block loans and
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grants for financing the State Plans
as a whole, and is not related to any
individual sector of development or
project. The assistance provided to
Kerala was Rs, 36.70 crores during
1972-73, Rs, 35.72 crores during 1878~
74, ang is proposed at Rs. 35.72 crores
for 1974-75.

Rural Engineering Survey fn Kerals.

3009. SHRIMATI BHARGAVI
THANKAPPAN:

‘Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether any rural engineering
survey has been undertaken in Kerala-
during the last three years;

(b) if so, total amount sanctioned
and the findings of thig rural engineer-
ing survey during the lasy three years;
and

(¢) names of the villages covered
by the survey up-to-date, district-wise
and year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Rural Engineer-
ing Survey Scheme was sanctioned
for Kerala in October, 1971, and the
field survey work was commenced by
the State Government in the year
1972-73.

{(b) The total amount of grant-in-
aid released to the State Government
for this work during the last 3 years
was Re 5.03 lakhs. The village-wise
engineering surveys and soil surveys
have been taken up in Cannanore dis-
trict. The engineering surveys have
been completeq in 9 villages and soil
surveys in 14 villages in this district;
Village-wise reports have not beem
finalised so far by the State Govern—
ment.
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(c) The names of the villages cove- req Yyear-wise by these surveys are

given below:—

Name ot villages where engi- Names of villages where
Year necring me‘g;ss have been soil surveys have been
Completed completed
1971-72 Nil Nil
. Puzh th
1972-73 . . 1. Puzhalthy 1 v
3 asen 2. Pappinasen
2. Pappin 3. Chirakkal
4. Valaptiaman
1973-74 . . 3. Chirakkal 5. Azhikode
4. Azhihde 6. Edakkad
. Edakkad 7 Muzhapplilangad
g. Muzhappilangad 8. Makren
7. Makrer: 9. Kallassery
8. Kasijirode 1;:;. ];;adu;:]appw
i + Mavilay:
- 9. Munderi o P
13. Chembilode

14. Cheruthazhani

Permission to M/s Philips India for
3010. SHRI MUKHTIAR SINGH

Freguent deployment of B.SF. and
CR.P. in Stateg

MALIK: 3011. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH Will the Minister of HOME
RAO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the prices of Hindustan
Lever products have gone very high
in Indian market and the reasons
therefor;

(b) whether Hindustan Leverg have
hoarded the goods manufactured by
them in order to create scarcity in the
market; and

(c) if so, whether Government pro-

pose to conduct an inquiry into the
matter?

THE MNISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNODLOGY AND AGRICUL-

AFFAIRS be pleased to state:

(a) whether the services of CRP.
and B.S.F. are utilised frequently in
the States/Union Territories;

(b) if so, the names of States/Union
Territories where services of C.R.P.
and B.S.F. have been utilised during
the period 1st January, 1973 to 30th
June, 1974; and

(¢) the reasons
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFAIRS (SHRI
F, H. MOHSIN): (a) Yes, Sir,

(b) Statement attached.

(c). The CRP. and B S.F. umits
were deployeq for assisting the State
Governments|/Administration in main-
tenance of law and order.

for their derloy-

TURE (SHRI C. SUBRAMANIAM): Statement
(8) to (c). The releant information STATES

iz being collected and will be laid 1. Andhra Pradesh,
on the Table of the House. 2. Assam
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3. Bihar
4. Gujarat
5 J&K

6. Karnatgka

7. Kerala

8, Maharashtra

9. Madhya Pradesh
10. Manipur,

11. Meghalaya

12, Nagaland

13. Orissa

14, Punjab

15. Rajasthan

16. Tamil Nadu
17. Tripura

18. Uttar Pradesh
18. West Bengal

UNION TERRITORIES

. Andamap and Nicobar Islands
. Arunachal Pradesh

. Chandigarh

. Delhi

. Lakshdweep

. Mizoram

. Pondicherry

. Goa, Daman and Diu.

Pl )

Processes developed by Central
Mechanical Engineering
Research Institute,
i Durgapur

3012. SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the number of processes so far
evolved at the Central Mechanical
Engineering Research Institute, Durga-
pur;

(b) how many of them have so far
been utilised by Government; and

(c) whether there i3 any proposal
to undertake a comprehensive exami-
nation of the functioning and research
programmes of the Institute and if
80, the outlines thereof?

THE MINISTER OP INDUSTRIAL
DEELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHR1 C. SUBRAMANIAM): (a) The
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Institute have completed 128 indus-
trial research and development pro-
jects till March, 1974.

(b) Eleven Projects have been uti-
lised by Public Sector/Government
manageg Undertakings,

(e) No, Sir. Expert Panels repre-
senting Public Sector Undertaking|
Leading Industrial Organisations and
Teaching Institutions have  already
been constituted by the Executive
Commitee of the Institute for various
Divisions of the Institute for advising
on research programmes.

Conversion of News Agencies into
Public Corporation

3013 SHRI BIRENDER SINCH
RAO:
Will the Minister of INFORMATION
AND BROADCASTING pe pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment for converting the news agencies
into Public Corporation;

(b) if so, the broad outlines of the
proposal; and

(c) the time by which the proposal
is likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c¢). The matter
is under consideration,

Rural Electiification Schemes for
Andhra Pradesh in Fifth Plan

8014, SHRI P, NARASIMHA
REDDY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the schemes of rural electrifica~
tion to be undertaken in Andhra Pra-
desh during the Fifth Five Year Plan;
and
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(b) the totsl ‘mount allotted for
the purpose during Fifth Five Year
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b), The size and
content of the Fifth Five Year Plan
has not yet been determined, How-
ever, it is proposed to electrify 5,781
villages and energise 97,070 pumpsets
during the Plan period in Andhra
Pradesh. .

The outlay proposed is Rs. 56 cro-
res (Rs. 51 crores for normal State
Plan programme and Rs. 5 crores for
Minimum Needs Programme). Addi-
tional assistance will also be available
from Rural Electrification Corpora-
tio, Limited,

Assistance for Development of Hand
Made Paper ang Lime Industry
in Orissa

3015. SHRI BANAMALI BABU:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the Orissa State Gov-
ernment have asked for Centra] assist-
ance lor development of hand-made
paper and lime industry for which
the State iz eminently suited and has
the potential of absorbing large idle
manpower; and

(b) if so, the reaction of Govern-
ment thereto and the facts of techni-
cal and financial assistance proposed
to be given to the State?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b), The information is being collected
and will be laid on the table of the
House.
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Permission to M/s, Philips Indiy for
expanding the Units in Maharashtra

3016. SHRI S. N. MISRA:

Will the Minister o ELECTRONICS
be pleased to state;

(a) whether permission was granted
to M/s. Philipg India for expanding
their units in Maharashtra without
any export obligation which was
imposed op that concern for expansion
of their Calcutta unit; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
QF SPACE (SHRIMATI INDIRA
GANDHI)- (a) and (b) The uapplica-
tion by Philips (India) Ltd. for ex-
pangion of the radio receiver capa-
city of their Plant at Maharashtra
was made on 28th October, 1968 and
was approved by the Licensing Com-
mittee on 31st March, 1969; at that
time no export obligation was being
mmposed for the production of radios.
A letter of intent was issued on 14th
May, 1959.

A similar application by this Com-
pany for expansion of the capacity of
their Calcutta Plan was made on 3rd
February, 19698 and was vonsidered by
the Licencing Commitee on 8th June,
1970. According to the Industrial Po-
licy Statement issued in February,
1970, an item reserved for the small
scale sector could not be allowed to
an organiseq unit except with 75 per
cent export obligation. Since the
item ‘low cost radios’ was under con-
sideration for reservation (and has
since been notified), the application
of Mls, Philips (India) for expansion
of the Calcuttyg Plant was decided
on the above eriterion, with an ex-
port obligation imposed.
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Spilling over of Power Generation
Schemes of Fourth Plan in Fifth Pian

3017. SHRI N, K, SANGHI:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether one of the factors res-
ponsible for serious gap between
power production and its demand is
that 42 power generation schemesg to
be completed during Fourth Plan
period had spilled over to the Fifth
Plan period; and

(b) if so, the names of such projects
and shortfall in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Yes, Sir. A
statement showing the shortfall, pro-
ject wise, is laid on the Table of the
House.

{Placed in Library.
8244/74).

Conversion of ALR into amw
Autonomous Corporation

3018. SHRI P, VENKATASUB-
BAIAH:

See No. LT-

Will the Ministey of INFORMATION
AND BROADCASTING be pleased
io state:

(a) whether there has been a per-
sistent demand {o make the Al] India
Radio an autonomous Corporation;

(b) whether the demand hag been
considered afresh; and

(e) it so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Demands to this
effect have been made in some quar~
terg from time to time,

(b) No. Sir,
(c). Does not arise.
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Construction of Multi-purpose Dam
over River Kosi

3019, SHR] BHOGENDRA  JHA:
Will the Mini ster of IRRIGATION
AND POWER be pleased to refer to
the reply given to Starred Question
No. 188 on the 5th March, 1974 re-
garding Indo-Nepal talks on construce
tion of Multi-purpose Dams and state:

(a) whether it is proposed to initiate
talks with the Government of Nepal
for constructing Multlpurpose Dam
over river Kosi near Barakshetra to
end for ever the problem of silting
in Kosi canals, ensure perennia] irriga-
tion, eradicate floods and generate
abundant power; and

(b) if so, main featureg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) ang (b). The Techni-
cal Committee appointed by the Gov-
ernment of India to go into the ques-
tion of siltation of the Eastern Kosi
Cana] has, in its report given in De-
cember, 1973, suggestej that a high
dam for silt storage in the upper
reaches of the Kosi river may be in-
vestigated. For any such high dam,
the life of the dam, the regime of the
river between the dam and the Kosi
barage, ang between the flood em-
bankment upstream and downstream
of the barrage woulg have to be care-
fuly considered. This suggestion is
under consideration of the State Gov-
ernment. The question of discussions
with His Majesty’s Government of
Nepal shal arise after the State Gov-
ernment has takep a decision i the
matter, .

Production in Rameshwar Nagar
Paper Mill

3020. SHRI BHOGENDRA JHA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased
o refer to the reply given
to Unstarred Question No. 2078 on the
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a
6th March, 1974 regarding installed
«<apacity of paper plant of Ramesh-
«war Nagar, Bihar and state the time-
schedule for gstarting production at
Rameshwar Nagar and the causes for
delay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): Accord-
ing to the original time schedule, the
unit should go into production to-
wards the end of this year. How-
ever, the damage caused to the factory
site, approach roads and railway track
by the recent floods may result in
some delay. Action is being taken
to assess the extent of damage. The
time schedule for commencement of
productiop by this plant can be esti-
mated only after the extent of flood
damage is known more precisely.

Plan to insta] 8 Coal based Petrolenm
Plant in West Bengal

3021. SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of PLANNING
be pleased to state:

(a) whether Planning Ministry has
received a plan from West Bengal
Government for installing a coal based
petroleum plant in that State; and

(b) 1if so, the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) A paper
suggesting the possibility of locating
a coal-based synthetic petrolfeum plant
in the Raniganj coal-fleld area has
been receiveg from the West Bengal
Government,

(b) The techno-economic aspects of
the production of synthetic petroleum
from coal are being studied.

Canal system of Nagarjunasagar
Project
3022, SHRI Y. ESWARA REDDY:
Will the Minister of IRRIGATION
AND POWER be pleased io state:
(a) whether the State Government
‘of Andhra Pradesh has sought
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Central assistance durinlg the Fifth
Five Year Plan to complete the canal

system of the Nagarjunasagar Pro-
ject; and
(b) if so, Government's response

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Government of
Andhra Pradesh khave requested for
an additional Cenira] assistance of Rs.
10 crores for the project during the
year 1974-75,

(b) A team was recently set-up by
the Ministry of Irrigation ang Power
comprising representatives of Central
Water and Power Commission, Minis-
try of Finance, Agriculture and Plan-
ning Commission to look into the
progress and programme of works on
the project and to recommend addi-
tiona] assistance required to accele-
rate works on the Canal system of the
project. The team has since submit-
ted its report which is under consi-
deratio, of the Government.

Opposition py All India Power
Engineers Federation to setting up
of Power Corporations in States

3023. SHRI S, A. MURUGANAN-
THAM: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the All India Power
Engineers Federation has opposed the
Government’s proposal to set up Power
Corporationg in the States: and

(b) if so, the reaction of Govern-
'‘ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) The All
India Power Engineers' Federation,
while giving a number of suggestions
regarding re-structuring of the elec-
tricity supply industy at the State,
Refiional and Central Levels, operation
of Regional Grids and Management
of Centrally Sponsored Projects, have



79 Written Answers
not favoured the separation of gener-
ation from distribution. Ip the re-
structuring scheme, ag finalised, the
State Governments are to take a final
decigsion on the question of separating
generation from distribution.

Suggestiong from NPC to cut Fuel
Costg to Industries

3024. SHRI VISHWANATH PRA-
TAP SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND TECHNOLOGY be pleased 10
state:

(a) whether the National Produc-
tivity Council has suggested techni-
ques to cut fuel costs of industries;
and

(b) if so, the rcaction of Govern-
ment thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMAN-
1IAM): (a) and (b) National Pro-
ductivity Council is rendcring fuel
efficiency consultancy services which
help industries in adopting well esta-
blisheg technological principles wher-
by fuel consumption can be reduced.
It has not developed any special fuel
efficiency technique to reduce fuel
costs of industries. It had, however,
prepared a wroKing peper giving sug-
gestions to generally reduce fuel con-
sumption in the country by 5 per cent
in 1074. These suggestions are under
consideration of the Government,

Use of Fuel 0il in Power Plants

3025. SHRI VISHWANATH
PRATAP SINGH:

Will the Minister of IRRIGATION
AND POWER be pleaseq to state:

(a) whether Government have
decided that future power plants ghall
not use fuel oil; and

(b) if so, the steps being taken to

implement thig decision in g manner
that will not affect power generation?

AUGUST 21, 19‘!4'
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION %
POWER (SHRI SIDD
PRASAD): (a) and (b) A decision
has been taken that future power
plants shall be coal fired ang

not be use oll as primary fuel. Ade-
quate quantity of coal and secondary,
oil fuel would be arranged for these
plants so that the generation does not
suffer,

Equipment for Guiding and Control-
ling Rockets from Groung Stations;

3026. SHRI VISHWANATH PRA-
TAP SINGH:
Will the Minister of
be pleased to state:

SPACE-

(a) whether equipment for guiding
and controlling rockets during flight
from ground stations is being deve-
loped® and

(b) if so, the progresg so far 'made?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b) An intertial
guidance techmique is bemng develop-
od to control rockets during flight
using instruments carried by the vehi-
cle 1itseli Development work 1s epro-
gressing in respect of all subsystems
needed nda some instruments have
already been successfully flight tested.

Safe Transit of spent Fuel from Rajas-

than Atomic Power Project to Power

Reactor Fuel Re-processing Plant at
Tarapur

3027. SHRI VISHWANATH PRA-
TAP SINGH:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether studies have bheen
started to examine the security aspecta
of the safe transit of spent fuel from
Rajasthan Atomic Power Project to
Power Reactor ¥Fuel Re-Processing
Plant at Terapur; ang
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(b) if so, the detalls thereof?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b) Security
aspects relating to the safe transit of
nuclear materials are kept under con-
stant study by the Department so as
to take into account the needs of the
changing circumstances. As transfer
of spent fuel from the Rajasthan
Atomic Power Station to the reproces-
s)ng plant is not envisaged until late
1975 or early 1976, such specific studies
as may be necessary to meet the re-
quirements of the occasion will be
iaken in hand around that time.

Proposal from Bihar Re: setting up of
a Hydel Power Plant in Bihar in
1974-75

3028. SHRI SUKHDEQ PRASAD
VERMA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whethey Governmeni of Bihar
have forwarded a proposal to the
Cenire for setting up @ hyde] power
plant in the State during the year
1974-75: ang

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) The Bihar
Government have sent a scheme re-
port for the Koel-Karo Hydro-electric
Project, Stage-I, of a total capacity
of 710 MW for execution during the
Fifth Plan. The total estimated cost
of the scheme is Rs. 138.40 crores. The
scheme has been examined and found
technically acceptable. A provision of
Rs. 18 crores has been made in the

;iraft 5th Five Year Plan for the Pro-
ect,
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Clearsnve of Irrigation projects from
Orissa

8029. SHRI BANAMAL] PATNAIK:

Will the Minister of IRRIGATION.
AND POWER be pleased to state-

(a) the number of irrigation projects
from Orissa pending clearance by the

Ministry and also the Planning Coum-
mission; and

(b) the steps being taken tu clear
the same and the tine oy which
they are likely to be approved??

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) 3 new
major and 10 new medium irriga-
tion projects proposed by the Govern-
ment of Orissa are under examination
in the Central Water and Power Com-
mission No project is pending clear-
ance from the Planning Commission.

Of the medium projects, the replies
to the comments scnt by the Central
Water and Power Commission in res-
pect of 6 projects (Jero, Baghua
Stage-II, Harbhangi, Upper Suktel,
Kauria and Sunei) are awaited from
the State Government. The Baghalati
Medium Irrigation Project involves
inter-State aspects and will be pro-
cessed as soon as these aspects are
settled. In respect of the remaining
3 projects namely Ramaila, Ramanadi
Stage-I and Remal, notes for the
Technical Advisory Committee are
being prepared.

With regard to the major projects,
replies to the comments of the Central
Water and Power Commission on the
Bagh Irrigation Project were received
in July, 1974. These and the Report
of theother two major projects viz,
Bhimkund and Badanala are under
serutiny in the Central Water and
Power Commission.
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Spurioug goods in big cities

3030. SHRI BANAMALI PATNAIK:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state.

(a) whether markets al] cver the
country, especially in big cities, are
flooded with gpurious goods like popu-
lar trands of battery cells, and shav-
ing blades according to a survey con-
ducted by the Consumers’ Council of
India;

(b) if so, the reaction of Govern-
ment thereto; and

(e) the steps taken or propose to
be taken to put an end to this evil?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMAN.
IAM): (a) This Ministry has not
received any complaints regarding
large-scale flooding of the markets
with spurious battery cells and shav-
ing blades,

(b) and (c¢) Do not arise,

Working of Pochampad, Nizam Sugar
and Nagarjunasagar Projects

3031. SHRI P. VENKATASUB-
BAIAH: Wil] the Minister of IRRI-
GATION AND POWER be pleased to
state: 4

(a) whether the Pochampad, Nizam
Sagar and Nagarjunasagar vorojects
have beep going according to sche-
dule; and

(b) if so, the progress made by each
of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) Phase I of
the Pochampad Project, which is now
under execution, envisages construc-
tion of a dam to a partial height and
a right bank canal for a length of
113 km. About 97 per cent of the
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done and the canal has been excava-
ted upto 68 km. The excavation work
pro=-

in the remaining portion is in
gress. Out of the total potential of
1.8 lakh ha under this phesse, an

March, 1974.

On the Nagarjunasagar Project,
dam hag been completed. On
right bank canal, work on the
91.2 km, and on the left bank canal,
work on the first 115 km, has been
completed, and the waters let out for
jrrigation. The work in the other
reaches is in progress. Out of the
total potential of 8.32 lakh ha., an
irrigation potential of 413 lakh
has so far been created.

The work on the existing Nizam-
sagar Project mainly involves instal-
lation of gates to raise its height in
order to restore the lost storage capa-
city of the reservoir which has been
very much silteg up. The gate work
has just been completed and that on
improvements to main canal and dis-
tributories is in progress.

the
the
first

The State Government have repor-
ted that the work on Nagarjunasagar
Project has been delayed for want of
adequate funds; the work on Pocham-
pad and Nizamsagar is progressing
according to schedule,

Pay fixation of staff under Regional,
Manager, Maintenance, Eastern region.
Calentta

3032, SHRI RAMAVATAR
SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the staff posted under Regional
Marager Maintenance, Eastern Re-
gion, Calcutta, whose pay fixation as
per revised pay scale has baen carried
out and arrears paid and the staff
whose pay fixation has not beep cer-
ried out so far;
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(b) the number of OTA Bills, TA
Bills, Medical Bills and other claims
with amount pending for payment in
the office of Accounts Officer, Eas-
tern Region, under RMM Calcutta on
1st June, 1874; and

(¢) the reasons for delay in settle-
ment of staff claims in the Regional
Office?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF, SHER SINGH):

(a) No. of members of staff whose

pay fixation carried out . 1566
Arrears paid 1489
Pay not yet fixed % . 47
(b) No. of bills Approx.
Amount.
Rs.
OTA Bills . . 328 2,04,264
TA Bills 2042 2,51,10§
Medical Claim 497 20,835

(¢) Delay in fixation of pay in 47
cases is due to non-availability of
service books/records. Bills relating
to personal claims like OTA, TA Bills
etc. as mentioned a bove have been
pending in his office for a period not
exceeding two months,

Posts in various cadres in Bihar circle

3033. SHRI RAMAVATAR
SHASTRI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of posts made per-
manent in various cadres (cadre-wise
and unit-wise) on 1st March. 1974 in
Bihar Circle and Patna Telephone
District separately; and

(b) the number of employees made
permanent in various cadres (cadre-

wise and urit-wise) as on 30th June,
10747
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH): (a)
and (b) The required information is
being collected and will be placed on
the table of the House shortly.

Agreemeni of U.S Embassy in India
with a private detective agency

3034, SHRI JYOTIRMOY BOSU:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the U. 5. Embassy in
India hag entereq into a contract with
a private detective agency for secu-
rity and Intelligence work;

(b) 1if go, the facts thereof and Gov-
ernment's reaction thereto;

(c) whether any other Embassy has
entered into agreement of similar na-
ture with private detective agencies in
India;

(d) if so, facts thereof; and

(e) the attitude of Government to-
wards such agreements?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
Government are aware that the US
Embassy authorities have been utili-
sing services of personnel from private
agencies for providing security to the
USIS premises at Bhawalpur House,
thewr warehouse at Mathura Road,
New Delhi, the US Consulate-General
Bombay and the USIS at Bombay.

(c) and (d) The Government have

no information regarding similar
arrangements by other Embassies,

(e) The practice of utilising the
services and personnel of private
agencies, for security and watch and
ward duties is resorted to by diploma-
tic missions in India and abroad. The
Government is exgmining whether
this practice needs to be brought,
under some kind of regulation.
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Scheme for flood Control

3036, SHRI BANAMAL] PATNAIK:

Will the Minister of JRRIGATION
AND POWER be pleased to state:

(a) whether any comprehensive
scheme hag been drawn for flood con~
tro] in the country;

(b) if so, the salient features there-
of; and
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(c) the long-tery; messures envi-
saged in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢) Comprehensive
plans for the flood prone areas in the
various States are being prepared by
the concerneq State Governments. For
the more flood prone river basins,
special organisations have been set up
for the preparation of these plans.
These organisations are the Brahma-
putra Flood Control Commission set
up by the Government of Assam and
the North Bengal Flood Control Com-
mission by the Government of West
Bengal The Centre has set up the
Ganga Flood Control Commission for
preparing the comprehensive plan of
flood conirol in the Ganga basin by
mtegrating the plans prepared by the
various State Governments in the
basin. An overall plan of flood con-
trol in the country will be available
when the comprehensive plans are
finalised by the States and the spe-
cial organisations.

The long term measures of flood
contro] include the construction of
storage reservoirs in the upper reaches
of the rivers and embankment in the
lower reaches to contain the flood
flows, river training works, soil con-
servation mcasures in the catchment
of the rivers to reduce the sediment
load, drainage improvement and
flood plain management. The nature
of the measures, or combination of
measures, to be adopted in a compre-
hensive plan of a basin will depend
upon the characteristica of the basin
the extent of the flood problem and
the economics of protection works.

Supply of raw material to small scale
industries

3037. SHRI K. LAKKAPPA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether there is any scheme
under consideration of Government in



89 Written Answers

which the exports frem small scale
dndustries are linked with the supply
of scarce raw matenals; and

(b) if not, how the raw material
supplies are regulated without al-
lowing it to be nmsutilised?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRAL DE-
VELOPMENT (SHRI ZIAUR
RAHMAN ANSARI): (a) Small scale
units like others are entitled to re-
plenishment licéences. There 15 mno
specia] scheme under consideration

(b) Whle allocating scarce raw
maternials, 1nstructions are issued to
the authorities concerned to ensure
that there is no misutilisation

Share of Central Assistance ip State
Plans

3038 SHRI K LAKKAPPA

Will the Minmister of PLANNING
be pleased to state.

(a) whether the Annual Plans of all
the States have been finalised,

(b) 1f so, the share of Central 1s
sistance in them, and

(c) the size of the Annua] Plan of
Karnataka?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The Annual
Plans for 1974-75 of all the States
except that of Jammu ang Kashmir
have been finalised and communicated
to the respective states,

(b) and (c) A statement is laid on
‘1ihe Table of the House,

Statement

Plan outlay and Central assistance
for 197475—States,

——— e e

(Rs.--t:m:';;l‘)_~
States Total Of which
outlay Central
Assistance.
N .. 3
T. Andhra Pradesh 127 39 48 75
2. Assam . 5366 40 04
3. Bihar 168 98 68 68
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1 2 3

14332 3217
81 60 15'99

Humachal Pradesh 31 16 22 3§

4.
5

6

7. Jammu and Keshmir Being finalised
8. Kamataka 110 75 35 46
9.

Kerala . 73 89 35 72

10. Madhya Pradesh 152 2§ 53 32
11. Maharashtra 275 84 49 98
12 Manipur 12 o6 7 52
13 Meghalaya 13 63 8 85
14. Nagaland 14 00 712
15. Orissa 71 24 32 70
16 Punpb 107 87 20 64
17 Rajasthan 79 80 45 of
18: Tamul Nadu 112 00 41 15
19. Trnpura 11 00 7 61
20. Uttar Pradesh 255 19 106 89
21. West Bengal 147 87 44 94
All States 2043 50 724 94
Central Assistance
Teivai Arcas 3t
to be allocated
Statewise 25 00 25 00
Grand Total 2068 50 749 94

Freedom fighters pension
3039 SHRI RAMAVATAR

SHASTRI:

SHRI KRISHNA CHANDRA
PANDEY:

Wil the Minister of HOME

AFFAIRS be pleased to state:

(a) the names of various categorics
of political sufferers who have applisd
for the Freedom Fighters pension but
the sanction to them has so far been
withheld; and
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(b) whether they include, among
others, those who remained in jalls
for more thap six months for having
participated in (1) Punnapra Vayalar
Freedom Movement (in Kerala) duv-
ing 1846, (2) Arya Samaj Movement
in Hyderabad during 1839, (3) Mopiah
Rebellion i, Kerala during 1881, (4)
Mutiny in 21 Cavalry Regiment in
Egypt during the last war, (5) Mutiny
in Hong Kong during the last World
War, and (8) Army, Navv and Air
Force members who rebelled in India
and outside during and after the con-
clusion, of the last war?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) and (b)
Each application of the freedom
fighters is examined on merits under
the Central Freedom Fighters' Pension
Scheme, 1872. If the application is in
order and satisfactory evidence about
political suffering as prescribed in the
Scheme is furnished, pension is ap-
proved. According to one of the
conditions of eligibility, pension can
be approved to a freedom fighter who
lost his job, civil or military, in the
Freedom Struggle. Consequently, a
number of applications were received
from persons who had belonged to
Armed Forces. Their applications
were scrutinised and if loss of job was
established they have been granted
pengion. This includeqd ex-members of
the Garhwal Rifles involved in the
incident calledq ‘Peshawar Kand', ex-
members of Royal Indian Navy who
participated in 1046 Rebellion angd ex-
Army personnel who joined the INA.

Political sufferers belonging to the
Arya Samaj Movement and the Telen-
gana uprisings of the Hyderabad State,
the Punnapra Vayalar Incidents of
Travancore State and Mopla Rebellion
of Malabar are still under considera-
tion as these movements have yet to
be considered as a part of the National
Freedom Struggle for the purpose of
grant of pension. Similarly, the cases
of persons involved in Central India
Horse Mutiny of 1940, Mutiny of M.T.
Drivers in 19840 in Egypt and the
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Mutiny of 20th Construction Battery
in Hongkong of 1841 are also being
examined,

Provision for Irrigation in Fifth Plan
3040. SHRI ARJUN SETHI:

Will the Minister of IRRIGATION
AND POWER pe pleased to refer to
the reply given in Unstarred Question
No. 348 on the 24th July, 1973
regarding provision for irrigation
during Fifth Plap and gtate whether
the provision has since been made for
irrigation and total acreage estimated
to the irrigated during the Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The Fifth Plan propo-
sals have not yet been finalised. In
the Draft Fifth Five Year Plan docu-
ment an outlay of Rs. 2401 crores is
envisaged for major and medium irri-
gation schemes and to create an addi-
tional irrigation poiential of 6.2
million ha,

Heavy Water Plant at Talcher (Ocissa)
3041. SHRI ARJUN SETHI:

Will] the Minister of ATOMIC
ENERGY be pleaseq to state:

(a) the progress of Heavy Water
Plant at Talcher, Orissa; and

(b) whether ils programmesg o' erec-
tion and installation by October and
completion by the end of this year
will be adhered to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) The work of setting
up of the Heavy Water Plant at
Talchar is progressing according to
schedule,

(b) the eivil work for foundations
of the equipment and main plant
would be completed by the eng of
1974 and the mechanical erection
would be taken up early in 1875. The
plant is expected to be commissioned
in 1976.
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Attack on Harijan families a¢t Ekchari
Village, Bhagalpur (Bikar)

3042, SHRI M. S. PURTY: Will the
Minister of HOME AFFAIRS be pleas-
eg to state:

(a) whether Harijan families were
attacked and their houses looteq by
some armed miscreants at Ekchar
Village, Bhagalpur District, Bihar on
the 12th March, 1974; and

(b) if so, the facts thereof and ‘the
reaction of Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H, MOHSIN): (a) and (b)
Facts are being ascertained,

Controversy over site of Anandpur
Barrage Project in Orissa

3043, SHRI GAJADHAR MAJHI:
Wil the Minister of IRRIGATION
AND POWER be pleased to state-

(a) whether there is a controversy
ovey the site selection of the propos-
ed Apandpur Barrage Project, Keon-
jhar District (Orissa); and *

(b) if so, the steps taRen by Gov-
ernment to resolve the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) The Central
Water and Power Commission have
examined the merits and demerits of
two sites for the Anandpur Barrage
Project and have opineq that the Bir-
Eobindpur site, which is about 12km.
upsiream of the proposed Anandpur
site, is definitely superior. The Com-
mission have communicated their tech-
nical findings to the Government of
Orissa and the final decision in the
matter would have to be taken by the
State Government,
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frrigation Project in
Bihar

9
North Koel

3045. SHRI M. S, PURTY:
SHRI N. E. HORO:
Will the Minister of IRRIGATION
AND POWER
be pleased to state;
(a) the progresg made on the North

Koel Irmigation Project in Bihar State;
and

(b) if g0, when it is expected to be
compieted and the expenditure to be
mcurred on it and distriets which will
be benefited by thig scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) Preliminary
works like construction of approach
roads, residential and non-residential
buildings are nearing completion. Most
of the construction machinery has
been procured. The work on the
barrage and canals is being taken up.

The Government of Bihar have in-
formed that the completion of the
North Koel Project depends on the
availability of funds and with the
present allocation of funds, the project
is expected to be completed by the
end of the Sixth Plan, As per esti-
mates framed in 1968, the cost of the
project was about Rs. 31 crores. The
reviseq cost is expected to be Rs. 57
crores. An expenditure of Rs. 6.4
crores was incurred on the Project by
the end of the Fourth Plan. The pro-
ject, on completion, will benefit areas
in Palamau, Aurangabad and Gaya
districts,

New Sone Barrage Canal

3046. SHRI N. E, HERO: Will the
Minister of IRRIGATION AND
POWER

be pleased to state.

(a) the time by which the work on
the High Level Canal taking off from
New Sone Barrage is expected to ke
completed and how much land will be
irrigated through this canal ang what'
are the districts to be benefited;
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(b) how many million acre feet of
wrler is needed to irrigate the lana
developed for this purpose; and

{c) what arrangements have been
made to meet the shortage of water
which will be resulteq by the com-
pleticn of Bansagar Dam?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): a) ang (b). The Sone High
Level Canal is expected to be com-
pleted by June, 1977 On completion
it will irrigate 182115 hectaros of
area in the districts of Gaya and
Shahabad (old) utilising one million
ocre feet of water.

(¢) The Bansagar dam will be con-
structed in pursuance of the inter-
State agreement regarding sharing of
the Sone waters, ang arrangements to
ensure supply of the allotted quan-
tities ty al] the States will be devised
by a Committre headed by the Chair-
man, Central Water and Power Com-
misison,

Tribal families affected by Dam In
Dumbar Hydel Project in Tripura

3047. SHRIMATI PARVATHI
KRISHNAN:

Will the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) the number of Tribal
which have been evicted for the
continuation of the Dam in Dumbar
Hydel Project in Tripura; and

(b) {he number of familieg which
have beep rehabilitated so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a) and (b). Information is
being collected and will be laid on the
Table of the House,

Energisation of pumping sets

3048, SHRI MARTAND SINGH:
Will the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) whether Madhya Pradesh Gov-
-ernment have submitted any scheme

families
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to the Central Government for the
energigation of pumping sets for irri-
gation purposes;

(b) if so, the main features thereo!;
and

(¢* the aetion taken by Governinent
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (c). The programme of
rural electrification which inter .alia
includes encrgisation of pumpsets is
formulated by the State Governments
and ig executed thrcugh their State
Electricity Boards. Additive loan
finance is, however, provided by the
Rura] Electrification CorpoTation Ltd.
to the State Electricity Boards for im-
plementation of their rural glectrifica-
tion schemes The Corporation has so
far sanctioned 81 schemes of Madhya
Pradesh ' e Electricity Board, in-
volving loan assistance of Rs. 30.27
crores. The (chemes envisage electri-
fication of 3841 villages and energisa-
tion of 90051 pumpsets,

15 more schemes involving loan
assistance of Rs. 918 crores are at
present under consideration of the
Corporgtion. The pending gschemes
will be sanctioned if these are found
technically feasible and financially
viable in accordance with the guide-
lines prescribed bv the Corporation.

Production of bug and truck tyres

30468. SHRI N. E. HORO: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state
the total production of tyres for trucks
and buses during the last six months
and the production by each of the
manufacturing concerns?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): The total
production of tyres for trucks and
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buses during the six monthg (Janu-
ary 74 to June, 74) and the produc-
tion of individual units iz given
below:i—

y.No. Name of the Unut Production
(Nos.)
1. M/s. Dunlop India Ltd.,
Calcutta . . . 2,26,362
2. Firestone Tyre & Rubber
Co. . . " . 166,272
3. Ceat Tyres Limted. 1,44,319 ]
4. Goodyear India Limited .  1,26,948
5.  Premier Tyres Ltd. 1,12,204]
. Inchek Tyres Ltd. 91,605
7. Dunlop India Lad.
Ambattur. 2,46,431
LR Madras Rubber Factory.
Madras s o 1,65,838
9 Madras Ruber Factory,
Goa. 74,378
Total . 13.54357

Licence for seiting up leather gar-
mentg factory in M.P.

3050. SHRI MARTAND SINGH:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleaseg to state:

(u) whether Government have re-
cerliy issued an industrial licence to
set up a factory in Madhya Pradesh
for roducing leather garments, ani

(b) if so, the factg thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b) A licence under the Industries
(Development and Regulation) Act,
1951 has been granted to M/s. Tata
Export Ltd, on 13th February, 1974
for setting up a new undertaking at
Dewas in the State of Madhya Pradesh
for the manufacture of 13.59 million
Sq. ft. of finished leather and 120
lakhg nos, of lesther garments per
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annum. The licence has been granted
subject inter-alia, to the condition
that the Industrial Undertaking will
give a guardﬁtee to export 60 per cent
of the production of finished leather
and 75 per cent of the production of
leather garments,
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Violation of licensing procedure by
Hindustan Lever

3053. SHRI K, LAKKAPPA: will
the Ministey of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleaseg to state:

(a) whether any violation of the
licensing procedure has been done by
M|s Hindustan Lever Limited in the
last two years;

(by if so, the steps takep by
Government to slop thig violation and
action taken; and

(¢) steps taken to curb the huge
profiteering by the firm?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANTAM): (a) and
(b): No case of violation of the in-
dustrial licensing procedure by M/s.
Hindustan Lever Limited during the
last two years has come to the notice
of this Ministry. However, it has
been noticed that as against the licens-
ed capacity of 91,000 tonneg per
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annum, their production of scap dur-
ing 1972 was 1,17,308 tonnes. The
Directorate General of Technical De-
velopment has reported the matter to
the Ministry of Petroleum and Che-
micals,

(c) The Foreign Exchange Regula-
tion Act 1073 envisages that all for-
eign companies having a foreign
equity holding of over 40 per cent will
be required Lo obtain Government per-
mission for continuance of their acti-
vities. This will give Government an
opportunity to review the working of
these companieg and to lay down suit-
able conditions to goverp their activi-
tieg in future

Revision of water rateg in Stiates

3054. SHRI K. LAKKAPPA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:
be pleased to state;

" (a) whether the estimates of the
Irrigation Commission (1972) to raise
the average water rate available to
State Governments hag been fulfilled
by Government; and

(b) what steps are being taken to
stop the unauthoriseq and unlimited
use of power by rich farmers?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER( SHRI SIDDHESHWAR PRA-
SAD): (a) As recommended by the
Irrigation Commission (1972) the State
Governments have beep urged to en-
hance water rates so as to meet the
comb:ned working expenses and In-
terest charges on irrigation schemes
In pursuance of the Commiasion’s re-
commendations a draft “Model Canal
Irrigation and Drainage Bill” which,
among other things, seeks to consoli-
date the laws relating to levy of
water rate and betterment contribu-
tiong has also been prepared. An
expert Committee has been set up to
exemine the draft Model Bill in al
its aspects and suggest suitable modi-
fications, before commériding the sam™
to State Governments for adoption:
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(b) A programme for checking theft
of power by consumers is being im-
plemented by various State Electri-
city Boards. The measures being
taken include:—

1. setting up of vigilance squads
comprising Engineers and
police Inspectors to detect
cases of pilferage;

2. provison of tamper-proof meter
hoxes, zig-zag geals for seal-
mg of meters and cut-outs
after the meters;

3 metering of feeders, and

4 comprising of power consump-
tion of doubtful consumerg of
the same area.
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Raid on Residence of a businessman
of Bihar in connection with uranium
smuggling

3%% SHRI JYOTIRMOY BOJU:
SHRI DEVINDER SINGH
GARCHA:

Will the PRIME MINISTER be
pleased to state:

(a) whether recently a team of the
Certral Bureau of Investigation and
Central Excise had jointly raided the
house of the businessman Sitaram
Rajgharia in Champarap district, Bihar
and recovered about 50 k.g. 2i gold
and gocuments relating to Ulanium
smugghng; and

\b) if so, the facts about the goods
dangd papers recovered?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). A search of the premises
of Rajgharia brotherg at Bettiah was
carried out by a joint team of the
officers of Customs gnd Central Excise
and the Direcforate of Revenue Intel-
ligence on 10th June, 1974. Neither
any gold nor any document relating
to the alleged uranium smuggling wa?
recovered. However, certain other
documentg were geized as a result of
the gearch, which are under scrutiny;
such further gpction ag may be neces-
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sary will be taken in accordance with
the relevant laws by the concerned

agencies in the light of the results of
the scrutiny.

Enquiry into working of Cement
Corparation

3038, SHRI BIRENDER SINGH
RAO: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
Pleased to state;

(a) whether Government of India
have inquireq into the working of the
Cement Corporation of India during
the las| threq years: '

(b) if s0, whether any irregularities
have beep found; and !

(c) if #0, the gtepy taken by Govern-
ment for its better Tunttiontthg and fo
remove the drawbacks?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARBID: (a) to (c). While the
Governient ‘of India have not ordered
any enquiry into the working of
Cement Corporation of India, the
Aldit Board, decided to review the
working' of the Corporation and their
report is awaited.

Enquiry into working of Hindustan
Paper Corporation of India

3059. SHRI S. N. MISRA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government have since
inquired inty the working of the
Hindustan Paper Corporation of India
during the last two years;

(b) whether any irregularities have
been found; and

(¢) the steps taken or proposed to
be taken to remove the drawbacks
and for its better functioning?

MINISTER OF INDUSTRIAL
D PMENT AND SCIENCE AND
JOLOGY AND AGRICULTURE
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(SHRI C. SUBRAMANIAM): (a) The
Hindustan Paper Corporation ig sub-
Ject to commereial pudit by a Char-
tered Accountant approved by De-
partment of Company Affairs, ag well
ag to statutory audit by the Comptrol-
ler and Auditor General of India. The
progress of the projects under imple-
mentation by the Corporation is under
constant review by Government,

(b) No irregularities have been
brought to the notice of the Govern-
ment.

(c) Does not arise.

Priority io thermal powe, generstion
in next 10 years

3080. SHRI RAGHUNANDANLAL
BHATIA: Will the Minister of
IRRIGATION AND POWER be
pleased to state:

{a) whether Government have de-
cided to give all priority to thermal
power generation and cut out new
hydro electric schemeg in the next 10
years;

(b) if so, the reasons therefor; and

(¢} whether this will push up cost
of generation of electricity?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER( SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir.

(b) and (c), Do not arise

Proposal to gwitch over fuel pil {o coal
in Thermal Stationy

3061. SHRI RAGHUNANDANLAL
BHATIA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether Government are con-
sidering a proposal to switch gver fuel
oil to coal in thermal stations as re-
commended by a Committee of Plan-
ning Commission; and
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(b) it so, the cost of such conver-
gion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER( SHRI SIDDHESHWAR PRA-
SAD): (a) ang (b). Yes, Sir. The
estimated coasts of conversion of the
thermal power stations recommended
by the Committee for converting from
use of oil as primary fuel to coal as
primary fuel are given below:—

Name of thermal

Estimated cost

power station of conversion
1. Ahmedabad ., Rs. 85 lakhs

2. Baraum . Rs. 130 lakhs

3. Trombay . Rs. 380 lakhs
4. Dhuvaran . Nominal

Proposal to produce T.V. feature
films from Amritsar

3062, SHRI RAGHUNANDANLAL
BHATIA:

Will the Minister o INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is any proposal
to produce T.V feature films from
Amritsar by the end of this year;

(b) if so, the salient features there-
of; and

() the
purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) and (c). Do not arise,

Visits of Prime Minister to States and
Union Territories

3083. SHRI MUHAMMED
SHERIFF:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of visits paid by
the Prime Minister to each State and
Union Territory during 1873 and upto
31st July, 1974;

(b) the purposes of each of those
visits; and

allocation made for the
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(c) how many of the visits were
official and how many non-official?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (c).
A statement is attached.

(b) The official tours were part of
the normal process of the Prime Min-
ister's periodical visits to various
States for purposes of addressing pub-
lic meetings; attending various func-
tions; inauguration of conferences;
visits to drought, cyclone ang flood
affected areas and meeting with State
Governments and representatives of
different parties ang sections of the
people and the press,

Statement
Nameof State/Union  Total No._ l:f visits
Territories
Official  Non--
A_;dhn Pradesh I
Assam | i 5 X 1
West Bengal . s I
Chandigarh i X
Gujarat “ ¥ 2
Goa, Daman and Diu 1
Humachal Pradesh 2
Jammu and Kashmir 4
Kerala . . 3
Mysore , . . 6
Maharashtra . 5
Madhya Pradesh 3
Manipur . . . 1
Nagaland . . 1
Onssa . . 5 z
Pondicherry . v 1
Punjab . . . 3 .
Tamil Nadu v 3 I
Tripura . ¥ i 1 2
Uttar Pradesh . . 20 1

67 18
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Savingg Bank facilities in Post Offices
in Tamil Nadu

3064. SHRI MUHAMMED
SHERIFF;

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the tolal number of post offices
now functioning in Taml Nadu
State;

(b) how many out of these have
facilities to operate savings bank ac-
counts;

(c) how the figures compare with
the Stateg of U.P, Mahurashtra and

-1

Tam:l Na lu
U.P.
Maharashua
West Bengal .
Rajasthan

(d) For the Fifth Plan period no
Statewise target has yet beep fixed for
opening of new pust offices. But the
poliey is to vest SB powers at the t:me
of opening of B.O. At present about
99 per cent of BOs in India are vested
with SB powers,

Shortage of Raw Material in Rubber
Industries

3085. SHRI SAMAR GUHA:

Will the Minister of INDUSTRAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Rubber industries
in India are facing the problem of
shortage of raw materials;

(b) whether several representations
have been made tp Government by
them for removing their difficulties;
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West Bengal and the area covered by
such Postal Savings Banks in each of
these States and also those in Rajas-
than; and

(d) what targets have been fixed
to cover more rural aress in all these
States separately to increase small
savings during the 5th Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF, SHER SINGH): (a)
10945.

(b) 10842
Total No. Total 1-4'0 ;f\w:mgc: aca w\";
of P. Os. 1 P.Os
functum- which have
ing facihties
there tu operate
S.B
accounts.
10945 1og42 11 95 Sg Km.
14482 13422 20 2 Sq Kn.
9569 9477 32 5 Sq.K.m
6499 6499 16 3 SgKm
7554 7554 40 © g km,

(e) if so, facts thereabout, includ-
ing the demands wmade by them in
their memoranda;

(d) whether despite shortage of
cupplies of nalural and synthetic rub-
ber, natural rubber is being exported;

(e) if so, facts about production of
natural and synthetic rubber in
India, export of natural and synthe-
tic rubbey from India, import of na-
tural and synthetic rubber from out-
side and annual reqguirements and
consumptions of natural and gynthe-
tic rubber by the rubber industries
during the years 1871—74; and

(f) steps taken or proposed to be
taken by Government for resolving
the problems facing the Indian rub-
her industry?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
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TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) to
‘(c). Representations have been re-
ceived from the Automotive Tyre In-
dustry of India and the All India
Rubber Industries Association regard-
ing the shortage of raw rubber and
tyre fabric (rayon ang nylon). They
have requested that the import of
these items may be permitted on the
basis of the actual users licences and
also against replenishment licences.

(d) As there was a large accumu-
lation of stocks of natural rubber with
the STC and with the increased pro-
duction of natural rubber in the coun-
try Governmeni decided last year to
allow export of surplus rubber to the
extent of 5,000 tonnes through the
STC wilh a view to clear the accumu-
luted stock and also to give a boost to
the sagging prices of rubber in the
domestic market. The actual export
during 1973-74 was 2.700 {onnes of
natural rubber.

(e} A statement is laid on the
Table of the House, [Placed in
Labrary. See No. LT-8246/74].

(f) The malter ig receiving the cun-
sideration of Government,

Continuance of National Emergency
3066. SHRI SAMAR GUHA:

Will the Minister of HOME
AFFAIRS be pleased to state how long
National Emergency will be continued
and the rationale for its continuance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The question
of continuance of Emergency is kept
under constant review, in the light of
relevant security considerations, prog-
Tess of the process of normalisation of
relations with Pakistan and the over-
all economie situation in the country.
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Beport of Working Group on prisons

3067. SHRI DEVINDER SINGH
GARCHA:

Will the Minister of HOME
AFFAIRS be pleased to gtate:

(a) whether the Report of g Work-
ing Group has revealed that the pri-
sons and their administration in the
country are in a mess; and

(b) if so, the steps being taken to
improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) The
Working Group have pointed out the
existing deficiencies in the conditions
of living in the prisons ang in the Jail
Administration and have recommend-
ed measures {o remove them,

(b) Since ‘Jail' is a State subject,
the State Governments have been re-
quested tn examine these recommen-
dations for implmentation ag wel] as
for furnishing their comments thereon.

Telephones in Cities and Busteeg in
Durg District

3068 SHRI CHANDU LAL
CHANDRAKAR;

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the names of cities and Bustees
in Durg District where telephone
facilities are available;

(b) whether Government have rece-
ived complaints to the effect that at
most of the places telephones remain
out of order; if so, the steps taken to
remove the defects;

(c) whether there is a separate tele-
phone exchange at a distance of five
miles at Khurshipar and a trunk call
has therefore to be booked for that
place and the line for the same is
not available throughout the day;



111 Written Answers

(d) whether in some Bustces, tele-
phong connections have been sanc-
tioned but not provided so far; and

(e) the names of these Bustees and
when the telephones would be installed
there?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (PROF. SHER SINGH): (a)
to (e). The information is being col-
lected ang will be placeq on the Table
of Lok Sabha when received.

Grant of pension to freedom fighters

3080. SHRI KRISHNA CHANDRA
PANDEY:

Will the Minister of HOME
AFFAIRS bg pleased to state:

(a) the number of freedom fighters
whose applications have either been
rejected or filed on the ground that
they have not submitted the pres-
cribed evidence, including a certificate
of imprisonment, from the Jail autho-
rities or from a Co-prisoner M.P,
Ex-M.P., MLA. or Ex-M.LA.;

(b) whether any of them have re-
presented their inability to furnish
the prescribed evidence, owing ts the
long lapse of time and non-availabi-
lity of records; and

(¢) whether Government have con-
sidered any other guitable measures
to decide the eligibility of such free-
dom fighters for the grant of pension?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) Upto 3rd
August, 1047, 37047 applications have
been rejected azs the applicants were
not eligible under the Central Pension
Scheme, 21,255 applications have been
filed for want of corroborative evi-
dence regarding political suffering
ineluding imprisonment.

(b) and (c¢). Representations from
app!,{qnnt, whose applications have
been rgjected wiﬂed on merits.
Al regards app ts who have not
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been able to furnish corroborative evi-
dence, State Governments have been
requested to gcrutinise these applica-
tions and send their recommendations
after consulting the State/District Ad-
visory Committee, if necessary. Such
applications will be re-considered
whenever reports from the State Gov-
ernments are received or the appli-
cants are able to furnish the required
evidence.

Use of foreign money by Churches in
India

3070. SHRI SAMAR GUHA:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the foreign aids, either from
individual or ogranisations received
in cash and kind by the Christian
Churches in India from 1971 to 1873;

(b) whether audited accounts of re-
ceipts and expenditures of such foreign
funds received by such Churches are
submitted to approptiate authority;
and

im

(c) if so, facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOSHIN): (a) to (c).
Apart from the requirements of the
law relaling to the foreign cxchange
regulation, there are no legal restric-
tiong at present on inward remittances.
The statements maintained by the
Reserve Bank of Indig cover remit-
tanceg ip cash of rupees ten thousand
and above only. No record is kept of
foreign assistance sent in kind. It
would not, therefore, be possible to
furnish precise information about the
total amount of foreign financial as-
sistance in cash and king received by
Christian Churches in India during the
relevant period.

There i8, at present, no law requir~
ing Churches to maintain accounts
and submit the same for scrutiny by
any specified authority. To regulate
the acceptance and utilisation -of for-
eign contribution, etc, the Foreign
Contribution (Regulation) Bill, 1873
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was introduced in the Rajya Sabha in
December, 1873. The Bill 5 now
before g Joint Committee of both
Houses of Parliament,

Listing of persong as V.IPs
3071. SHRI SAMAR GUHA:

Will the Minister of HOME
AFFAIRS bg pleased to state:

(a) the facts about the categories
of persong included in the official list
as V.I.Ps. and their gradation;

(b) whether criticisms have been
voiced against such listing of persons
ag V.1Ps;

(c) whether nomenclature of V.1.Pg.
will be changed to avoid discrimina-

tion between citizens of the same
country; and

(d) whether new categories will be
enlisted for special requirements to
treat persons on duty to avoid public
criticism; and if so, facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d).
There is no list as such of VIPs.
However, there is a Table of Prece-
dence which ig mainly conflneq to
functionaries of different organs of
the State such as Heads of States,
Central and State Ministers, Presiding
Officers of Parliament and of State
Legislatures, Judges of the Supreme
Court and High Courts, Memberg of
Parliament and senior civil ang mili-
tary officers. The Table is meant for
State and ceremonial occasions and
has no application in day-to-day busi-
ness of the Government. No discrimi-
nation between citizens of the country
ig intended as persoms not included in
the Table of Precedence are also invit~
ed to State functions and assigned
appropriate positions. The Table of
Precedenice fs amended from time to
time to meet the changing needs.
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Tribal unrest
3072, SHRI MARTAND SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state.

(a) whether the Tribal unrest in
the country ig on the increase;

(b) it so, the names of the areas,
State-wise where Tribals have 8y far
launched agitations; and

(c) the reasong therefor and the
reaction of Government thereon?

THE MINISTER OF STATE IN THX
MINISTRY OF HOME AFFAIRS AND
IN THE DEPATRMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) to (c). There is no such informa-
tion in respect of any State or Union
Territory except Bihar. According to
information received from the Gov-
ernment of Bihar, there is unrest
among the tribals in Chotanagpur and
Santhal Parganas which is attribut-
able to grievances about land aliena-
tion, feyw employment opportunities
in industrieg location in ‘the tribal
region, less attention to the develop-
ment needs of the tribal areas etec.
Efforts are being made to solve the
socio-economic problems faced by the
tribal people in Bihar,

Upper Sikri Reservoir ang Mohana
Reservior schemeg for Gaya and
Nawadah Districts of Bihar

3073 SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Upper Sikri reservoir
and Mohana reservoir schemeg for
Gaya and Nawadah District of Bihar
as approved earlier are not likely to
be taken up during the 1st year of
the Fifth Five Year Plan; and

(b) if so, the reasons for the delay
in implementing the schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AW *
POWER (SHRI SIDDHESHY,

LA
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PRASAD): (a) ang (b). The investi-
gations for Mohana Resc:vnir Schem:
and Upper Sikri Reservoir Scheme are
in progress and are experted to be
completeg by November, 1974 and
February, 1975 respectively. The ques-
tion of executing these sthemes will
arisz after the prolect reports have
been prepared, technically scrutinised
and accepted by the Technical Advi-
sory Conrmitiee of the Flanming Com-
mussion and subject to availability of
funds.

Unsettled demands of Vikram
Sarabhal Space Centr: Employ-
ees Unien

%it54. SHRI VAYALAR RAVYT:

Wil the Minister of SPACE
be plesced to state:

(a) the outstanding unscttled de-
mands of the Vikram Sarabhai Space
Centre Employees’ Union;

(b) the reasons for delay in settling
them; and

(c) the steps taken by Goveri.ment
tu sveeq up action in this regord?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI)- (a) The only point which
remains to be settled is regarding pro-
cedure relating to deparimental pro-
motions.

(b) and (c). A commiltee is study-
ing thig problem and guidelineg ar2
expected to be evolved early

Proper utilisation of by-products of
rice millg

4'45. SHRI RAJDEO SINGH-

W:ll the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether edible oil, Sodium
Silicate and Potash worth over Rs. 300
crore can be extracted or recovered by
proper utilisation of the by-products
of rice-mills like husk, and bran most
of whieh go waste; and
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(1) 1 80,’the steps Governmeat pro-
pose to take to oprevent this
colesgal loss and to utilise these by-
products?

THE MINISTER OF INDSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) and
(b). Preliminary laboratory investi-
gations have shown the possibility of
recycling and utilisation of by-pro-
ducts of rice-mills like rice husk and
rice bran for the recovery of edible
oils, sodium silicate and potash. The
tentative estimates indicate that over
Rs. 300 crore worth of sodium sili-
cate and potash can be recovered from
the by-products of rice-mills.

Research, design, developmeni and
cengineering of suitable technologies
for converting wastes into useful pro-
ducts which mnter alia include utili-
sation of wastes of rice mills mz rice
bran and rice husk, their use and pre-
sent posilion and work being done
and proposed to be done; are contain-
e¢d in the draft § & T Plun, 1974—79
which was laid on tle Table of the
House on 28th March, 1974,

However, there is need for process
engineering work on piloi plant and
on commercial scale considering the
quality, quantily and geographical
location of by-products like rice bran
and rice husk. Techno-economic fca-
sibility studies afigr the development
phase on the plantg for conversion of
wastes, form a base for making invest-
ment decisions. b

Compuler developeg by Elzacironics
Corporation of India

3076. SHRI RAJDEO SINGH:
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether a new computer capa-
ble of making 4 lakh additiong and
substractions per second hag been
developed by the Electronics Corpora-
tion of India; and

o) whether this computer has been
developed and fabricated entirely by
Indian Scientists and Engineers?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). Yes, Sir.

Meibed of water proofing of mud
wa'ly worked out by Central Bullding
Research Institute, Roorkee

3077. SHRI RAJDEO SINGH: Wwill
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the Central Building
Puma'ch Institute, Roorkee l.ag work-
ed . en effective and cheap mcthod
o water proofing mud walls;

(b) il so, whether this mnrthod can
be used for water-proofing esen the
exisung Kachcha houses: ang

(¢} whether Government propose to
prolagete these findings in fo2i prout
way fo that millions of Kachcha
house dwelers may he bencfited?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C, SUBRAMANIAM): (a) Yes,
Sir.

(b) Yes, Sir.

(c) The method has beep offered to
the Rural Housing Department of
UP. and to P.W.D. Research Insti-
tute, Lucknoy for large scale adop-
tion in villages. The method has also
been given publicity through news
papers gngd it is now for Rural Hous-
ing Departments of various States to
utilise the know-how which is avail-
able from Central Building Research
Institute, Roorkee free of cost,

Production of Cement and Tyreg

3078. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state;

(a) how does the actual production
of Ccment and Tyres in th: years
1871-72 and 1973 compare with their
respective productive capacity,
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(b) whether the producers are deli-
berately keeping the production at
low level for acquiring mora profit;
and

(c) if so, the action taken by Gov-
ernment in thig regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C, SUBRAMANIAM): (a) The
productiop, of cement in 1971, 1872 and
1973 was 14.93, 15.80 and 15.02 million
tonnes respectively. The capacity uti-
lisation of the industry during these
three years was 77 per cent, 81 per
cent and 76 per cent respeclively.

The production of automobile tyres
and tubes during the years 1871, 1972
and 1973 wuas 46,589,127, 49,78,218 and
50,42,756 Nos. respectively, as against
the installed capacity of 58,80,000 Nos.

(b) and (c¢). The shortfall in pro-
duction was due to wagon shortage,
strikes and power shorlage in respect
of cement industry and due to strikes
ang lockout in the case of gutomobile,
tyres and tubes indusry. Every effort
is being made to remove these con-
straints.

Co-axial cable system via different
roules beiween Bombay and Calcutta

3075 SHRI VASANT SATHE:

Wili the Minister of COMMUNICA-
TIOWE
be pritased to state whether Govern-
ment propose to add some mor2
Co-axia' cable systems via different
routes from Bombay to Calcuttz so
that failure of the Bombav-Calcutta
telephore demand line will not occur
frequently?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): Yes, Sir. Tue
demand lines between Bombay-Cal-
cntta are presently routed on the
coaxial system linking Bombay with
Ahmedabad, Jaipur, Agra, Allahabad,
Asansol ang Asansol-Calcutta micro-
wave system. A direct coaxial system
Bombay-Nagpur is in operation. A
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microwave link from Nagpur-Cal-
cutta is under installation, These two
systems will provide an alternative
and shorter route between Bombay-
Calcutta.

Iritgetion projects in Rajasthan

3060. SHRI BISHWANATH
JHUNJHUNWALA:
Will the Minister of IRRIGATION
AND PrOWER
be plersed to state:

(a) the names of différent irriga-
tien nrojects that have been forward-
ed by the Government of Rajasthan
fur 1aclusion in the Fifth Plan ;eriod
to be executed with Centr:l assis-
tance; and

(b) the names of those which have
been sanctioned, money allocated and
schedule of constructiop for each?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Government of
Rajasthan have proposed three new
major irrigation schemes viz, Rajas-
thay Canal Stage II, Chambal Dran-
age and Okhla Barrage for inclusion
in their V Plan, Central assistance to
State Plans ig provideg in the form
of block loang and grants ang is not
related to any individual scheme,
group of schemes or head of develop-
ment,

(b) Rajasthan Canal Stage-II has
since been approved for Inclusion in
the State’s Plan. Ap outlay of
Rs. 40,30 crores is likely to be pro-
vided for it in the Fifth Plan. The
scheme will spill into the Sixth Plan.

Cases of robbery ang loot in
Chitisranjan Park, New Delhi

3081, SHRI BISHWANATH JHUN-
JHUNWALA- Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Chittarnjan Park
residertial colony New Delhi has no
police post and taking advantage of
thig rilpation, cases of robhsry, loot
and snatchings are increasing;
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(h) whether culprits have not been
apprehendeq even in a single case of

robbery committed during the last
four inonths; and

(¢) the time by which a Police post
will be sel up in the area®

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) There
js no police post in Chittaranjan
Park. However, no case of robbery,
loot ang snatching has been reported
from this area in the year 1874 (till
now). ®
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(b) Question, does not arise,

(c) A proposal to set up a police
post 1n this ares is under considera-
tion. ‘This area, at present, iz covered
by police station Kalkaji and night
patrolling has been intensified and
mounteg police and foot patrol par-
ties are gent out in the night n this
area.

Shortage of cement in West Benegal
and Eastern Region :

3082 SHRI A. K. M. ISHAQUE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether cement has been 2
scarce article in Eastern Region
generally and in West Bengal parti-
cularly;

(b) whether the people have been
thrown out of employment or &are
suffering from  under-employment
because of non-availability of cement
in West Bengal; and

(¢) whether some important deve-
lopmental projects in West Bengal
are going to be hit by the scarcity of
cement?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSAR]); (a) to (¢)., The eastern
Zone of the country which comprises
#he Statss of West Bengal, Assem
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ang other for eastern areas is deficit
i the production of cement. Sup-
plies to this zone from outside the
zone-also get frequent’y interrupted
due to rail movement restrictions
etc. The shortage of cement in the
State of West Bengal is part of the
country-wide shortage of cement due
to joss o! production ag a result of
power cuts, inadequacy of wagons and
Coal supplies etc. In such circums-
tances, it is not unlikely that some
people engaged fn construction works
and some developmental prdjectd
'may have been adversely affected.

Electrifieation of Villages i Rajas-
than uplo Jume, 1974

3083. SHRI SHRIKISHAN MODI:
Will the Minister of IRRIGATION
AND FOWER be pleased to refer to
the reply given to Unstarred Question
No. 8768 on the 30th April, 1974
tegarding electrification of villages
in Rajasthan during 1873-74¢ and
1974-75 and state:

(a) the number of villages which
have been electrified in Rajasthan,
District-wise, as on 30th June 1974;
and

(b) the reasons ag to why Rajasthan
15 lagging behind the neighbouring
States of Punjab and Haryana in the
matter of rural electrification?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDIIESHWAR
PRASAD). (a) 5800 villages, out of
lotal of 32241 villages in Rajasthan
have been electrifieq as on 30th June,
1974, A statement giving district-
wise detail 13 enclosed.

(b) The mamn reasans of slow pro-
Bress in the matter of rural electri-
fication in Rajeathan as compared to
the State of Punjab and Harysna
are;-

1 The State is wvery large in
Size,

2. The villages are scattered in
Temote ateas.
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3. Dufficulties in respect of cons~
truction of very long transmission
and distribution gystem.

Statement

Dmr;t-wne deta:l: &f J\rolll-;”slc;?:l.ecmﬁed

IS'{IS. Name of District ﬁﬁ.:ﬁ.
electrified
1. Ajmer . : - 194
3. Alwar 441
3. Banswara . v : 140
4. Barmer _ s 5 45
5. Bharatpur . a s 33t
6. Bhilwara P . 341
7. Bikaner . g ‘ 67
8. Bundi . . . 83
9. Chittorgarh | ? 5 341
10, Chury | . . . 128
11, Dungarpur . § § 103
12, Jaipur 782
13.  Jasalmer ” . . 1
14. Jalore 107
15, Jhunjhunu 244
16. [halawar . 212
17 Jodhpur | 168
8, Kota . . | 264
19. Nagawr . | | | 278
20. lah 198
21, 5. Madhopur 211
22, Stkar | . 173
23. Sirohn | i - . 51
24. Sriganganagar ., 320
25. Tonk . . f ¥ 147
26. Udaipur : 450
Total s8o0
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Damage caused by Rarthquake Shocks

3085. SHRI B, R.SHKULA: Will the
Minister of HOME AFFAIRS be
pleased to state the extent of damage
caused by earthquake shocks in
various parts of the country during
the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN); The informa-
tion 15 being collected and wil] be laid
on the Table of the House.

Employment Guarantee Scheme in
Maharashira and Other States.

3086. SHRI DHAMANKAR;
SHRI VASANT SATHE:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Government of
Maharashtra have approached the
Planning Commission for incorporating
the Employment Guarantee Scheme,
piloteq by the State as IDL-1 for
providing job outlets to the poorest
people in rural areas of Maharashtia:

(b) if so, the reaction of the Central
Government thereto;

(c) the action taken in the matter;
and

(d) whether there is a proposal to
make the scheme applicable on & more
comprehensive basis in other States as
well and if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (e). An
Employment Guarantee Scheme has
been included in the Annual Plan
1974-75 of the Government of Maha-
rachtra. Withing the overall ceiling
of Rs. 274.85 crores, approved by the
Planning Commission for the Maha-
rashira State’s Annual Plan 1974-75,
an outlay of Rs. 10.00 crores has been
included for the Employment
Cuarantee Scheme proposed by the
State Government.

(d) The matter is under considera-
tion.
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Number of Ex-servicemen appointed
luSeeuritygBhuolAlllndiaMo

3087. SHRI PRAVINSINH SOLAN-
KI. Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) the number of exlservicemen as
per the letter of Ministry of Informa-
tion and Broadcasting No, 10|8|73-B.A.
dated the 7th March, 1973 which have
peen appointed in the Security Staff
of AIR; and

(b) how many ex-Servicemeén of
Class ITI in AIR have been given pro-
motion to the Sccurity Staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) and (b) This mat-
ter is linked with the revision of the
gecurity staff structure for All Ondma
Radio which has not yet been final-
ised.

Shortage of Trained T.V. Staff

3088. SHR1 DHAMANKAR:
SHRI NAWAL KISOHRE
SHARMA:
SHR]I VASANT SATHE:

Wil] the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether there is a shortage of
trained personnel to man the expan~
sion of T.V. programme in the country
during the Fifth Plan; and

(b) if so. whether Government have
taken apprupriate steps to train per-
sonnel at various levelg to man the
level activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b) In ordeT
to meet the demand of trained per-
sonnel for the expanding TV network
a TV Training Wing hag been set up
in the Film and TV Training Institute,
Poona. In addition, training facilities
made available under varioug fellow-
ship schemes of foreign organisations
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and Governments are also being
availed of to provide specialised
training to TV personel. No shortage
of trained personnel ic therefore ex-
pected to occur,

Grant of Pension to Indian Freedom
Fighters Abroad

3089 SHRI K. M. MADHUKAR:
Will the Minuster of HOME AFFAIRS
be pleased to state:

(a) whethcr  Government  have
lately decideq to sanction pension to
such Indian Fieedom Fighters whg are
now hving abroad provided they draw
their pension in India, and

(b) if so the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
and (b). The Scheme has been
extended to the Indian citizens at
present living abroad provided they
fulfily other conditions of eligibility
and “Igree to draw pension in India.
Each case 15 examined on merits.

Shortage of Coal on Cement Industry
in Orissa

3090. SHRI ANADI CHARAN DAS:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state.

(a) whether the production of
cement in Orissa is badly affected due
to shortage of coal, and

(b) if so, steps taken by Govern-
ment in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-

. LOPMENT (SHRI ZIAUR RAHMAN

ANSARI): (a) The production of
cement at the only two cement fac-
tories at Rajgangpur and Bargarh in
Orissa suffered during January to

May, 1974 on mccount of chortage of
coal,

SRAVANA 30, 1896 (SAKA)

Written Answers 126

(b) The 'matter was considered by
the Standing Linkage Committee of
Department of Mines and steps were
taken to rush more supplies of coal
to these factories. As a result, the
production of cement at these fac-
tories has improved to normal level
in the monthsg of June and July, 1974
The coal stock position with these
factories 1s also now comfortable

Pending Applications from Orissa for
Licences

3091. SHRI ANADI CHARAN DAS:
Will the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) the total number cf licence
applications recommended by Orissa
Government and pending with Gov-
ernment of India as on 31st July,
1974; and

(b) whether some of them were
recommended during the years from
1970—1727

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMANI-
AM): (a) and (b) As gn 31st July,
1974, 31 IL applications relating to
Ornissa were pending. Of these 7
relate to 1971, 1 to 1972, 3 to 1973 and
the remaining to 1974.

Survey regarding Kuliana Reservoir
on Upper Reaches of Budabalanga

3082 SHRI SHYAM SUNDER
MOHAPATRA: Wil] the Minister of
IRRIGATION AND POWER be
pleaseq to state:

(a) whether any survey in regard
to Kuliana reservoir on the upper
reaches of river Budabalangg has been
made;

(b) if so, the main findings thereof;
and

(c) when the work on flood protec-
tion measures to save the lower



127 Written Answers
reaches from heavy floods is expected
to be started?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) to (c¢) The S@te Gov-
ernment of Orissa have reported that
surveys and investigations for the
Kuliana dam across the river Buda-
balanga have been taken up. The
contour survey of the reservoir area
and the investigationg at the dam
site have ben earrilcl out. A portion
of the Ayacut survey has alsp been
completed. The feasibility of the
project can be determined only after
the investigations have been comple-
ted.

The project has not been included
in the draft ‘Fifth" Plan proposals of
the State,

Employment Target for Educated and
Unedueated in l'lml Plan

3083. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
PLANNING be pleased to state:

(a) whether any target for employ-
ment has been fixed by the Planning
Commission during the Fifth Plan
period;

(b) it so, the break-up between
«educateg and uneducated; and

(c) the gcheme for Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b) The
question of flxing a target for
employment for the Fifth Five Year
Plan period was examuned by the
Planning Commission and it was felt
that, considering the divergence of
expert opinion regarding 'methodolgy
for estimating employment, unemploy-
ment and under-employment in the
characteristic conditions of the Indian
economy, targets of aggregate employ-
ment ‘may not be fixed. The strategy,
however, of the Draft Plan has Been
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designed in a manner g0 gs to maxi-
mise creation of employment oppor-
tunities both for educated and un-
educated persons, even if no specific
target figure or its break-up between
educated and uneducate persons has
been included in the Draft Plan. It
18 expected that during the Fifth Plan
period considerable job opportunities
will be created through the imple-
mentation of sectoral programmes in
the flelds of agriculture, soil-conser-
vation, 'major, meédium and minor
irrigation, agro-service centres, com-
mand urea development, large, me-
dium ‘and amall scale industries,
power generation education, and
public health etc. In this context, It
has to be noted that Drought Prone
Ares Programme and the Program-
meg for Small and marginal farmers,
command area development of major
and medium irrigation projects are
likely to cover nearly 26 million of
the poorest rural households. 1In
addition, benefits from schemes rela-
ting to traditional industries like
handloom, sericulture, coir, khadi
and village industries would accrue
to aproximately 32.50 lakh to 33.50
lakh persons by way of additional job
opportunities and another 33 lakh to
34 lakh persons through fuller em-
ployment The implementation of
the Plan would also naturally result
in expansion of employment oppor-
tunitieg in the private sector, specially
the small and unnrganized sectors,
trade, ancillary services and com-
merce and so on.

{c) The Fifth Five Year Plan
Document of Orissa lists several
schemes whose imlementation 15 ex-
pected to generate substantial job
oportunities both in rural and urban
areag for educated as well ag unedu-
cated persons. These arc schemes
relating to agriculture, minor irriga-
tion soil conservation, dairying and
animal husbandry, forestry fisheries,
elementary education, public health,
rural water supply, rural roads and
rural electrification ete The State's
Plan estimates that about 3.87 lakh
additiona] jobs are likelv to be created
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in the State during
through  the
these schemes.

the Fifth Plan
implementation of

Besides the sectoral programmes
mentioned above, an Employment
Promotion Programme, with thrust
on self-employment has been taken
up in 1974-75 by the Planning Com-
mission. Under this programme =a
ceiling amount of Rs. 1.00 crore has
been allocated to the Government of
Orissa for 1074-75.

lssue of Licences for manufacture of
T.V, sets for Export

3004, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
ELECTRONICS be pleased t, state:

(a) whether Government have
jssued licences to some of the units in
the country for manufacturing T.V.
setg for export;

(b) if so, the names of those units
and their locations;

{c) the names of the foreign coun-
tries to which these sets would be
exported and their annual export
value; and

{d) whether there will be reduction
in prices of TV sets in the country as
a result of production of TV sets by
these units?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b) Two parties
have been licensed for production of
T.V. Receivers entirely for export in
the Export Processing Zone being set
up at Santa Cruz (near Bombay)
Thease are M/s. Bush India Private
Ltd. and M/s. Trimourti Electronies
(P) Ltd. with an annual capacity of
20,000 and 1,11,000 respectively

(¢) According to the indications
given by the parties, the export will
be mainly to the European market
1780 L.8.—5.
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while a small quantity will glso be
sent to the Middle East countries and
Africa; the annual export values are
expected to be of the order of 12§
lakhs by Bush and 1168 lakhs by
Trimourti,

(d) Since the entire production is
for export, there will not be any
direct ympact on the indigenoug prices
of T.V. gets.

Selting up of Power Generating Plant
in Orissa

3095. SHRI D. K. PANDA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have
any proposal to set up power gene-
rating plant in Orissa with full Central
assistance to supply power for indus-
trial plants established or to be estab-
{ished by the Centre; and

{b) if so, the broad ~utlinesg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PASAD): (a) There is no such pro-
posal,

(b) Does not arise.

Plastic Factoriegy i Trinagar, Delhi
3096. SHRI MUKHTIAR SINGH

MALIK: Will the Minister of HOME

AFFAIRS be pleased to state:

(a) the number of plastic factories
which have been get up in Tri Nagar,
Delhi;

(b) whether these plastic factories
have been running without obtaining
any licence from Government; and

(c) whether Government have
received any complaint against these
plastic factory owners who do not pay
any Income tax and Sales tax t¢/
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Government and do not show sales
and purehase in the avcount books
and if so, whether Government pro-
pese to refer this matter {o C.B.I. for
irvestigation?

'THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F., H. MOHSIN): (a) Accord-
ing to the survey conducted by the
Municipal Corporation of Delhi during
the year 1973, the number of units
engaged in the manufacturing of
plastic goodg 1s 175 (12 licensed and
163 un-licensed).

(b) As Tri Nagar is a non-confirm-
ing area no license has bten issued
by the Director of Industries, Delhi
Administration. The Municipa] Cor-
poration of Delhi hag informed that
according to their 1ecord 12 units
have been grunted licenc's for manu-
facluring of plastic goods and 163
were delected to be runnming without
licence. Prosecution wag launched
against them under section 416/417
of the Delhi Municipal Corporation
Act, 1957,

(¢} (i) Government have received
3 complaints during the current
financial year regarding  evasion
«+4 Sales Tax against plastic factories
in Tri Nagar area FEnquiries con-
ducted revealed that one of them waz
already registered with the Saleg Tax

Depariment No evidence of evasion
of tax was found. Enquiries in
the second case indicated that

the owner was doing labour work
only and was not, prima-facie, lishle
to pay sales tax Enquiries in the
third case have not yet been comp-
Irted. If any specific information 19
1eceived action is taken according tfo
law in respect of hoth registered and
unregistered dealers.

(i) Government have not received
any complaint regarding evasion of
Inteme Tax. A survey was conduct-
ed bv the Commissioner nf Income
Tax, Delhi in Tri Nagar Area in
respect of plastic factories located in
that area  According to their reeords
& fist of 22 unitls have been prepared.
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The enquirieg reveal that
their

these 22 units 3 have filed
Income-tax returng and 15 are nmot
agsessed to tax and regefding  the
remaining 4 the information is not
readily available, The Commissioner
of lncome Tax, Delhi is, however,
taking action to bring on ita mgisterg
those plastic, factories in the "Tri
Nagar arca which are nol assessed 10
tax so far.

Setting up of Industries in West
Bengal in Comparison to other
States

3097. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state- ,

(a) whethe: any comparative gtudy
has yet heen made by his Ministry to
determune and analyse the Industrial
Growth and new installation of indus-
trial mmits in West Bengal in com-
parison to Maharashtra, Punjab, Har-
vana and Tamil Nadu;

(b} if so, the facls thereof;

(¢) whether his Ministry are gware
of the slow expansion and installation
of industrial units in West Bengal; and

(d) if so, the steps taken to improve
it?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMA-
NIAM): (a) to (d) The index of
industrial production is not compu-
ted separately for each State gnd av
cordingly it is not possible fo esti-
mate the industrial growth rate for
different States, The past pattern of

development of industries in  the
Eastern  Region, including West
Bengal, has heen governeq by a

number of historical and other fac-
tors: and the installation of new in-
dusfrial undertekings in West Benpnl
has heen slower than In some other
States owing to a  combination nf
theaa factors Varinus steps are he-
ing taken by the Central gng State
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Gevernmenis fto premote and to
diversify the structure of indusiries
in the Eastern Region, including West
Bengal. A total of 167 letters of in-
tent have been issued in favour of
parlies desiring to set up industrial
undertakings in West Bengal during
1871, 1872 and 1973. The promotional
work that is necessary to stimulate
jnvestment interest, to help entre-
prenewrs to identify investment op-
portunities and to formulate propo-
wals for setting up industrial under-
takings is being stepped up by the
Government of West Bengal. The
West Bengal State Industrial Deve-
Jopment Corporation i3 aleo playing a
part in this process. At the Centre,
every effort 13 being made to speed up
the consideration and disposal of appli-
cationg from parties for setting wup
industrial undertakings in desirable
directions, in terms of the Guidelines
fur Industrieg issued from time to
fime, two such Guidelines having
heen issued for the yearsg 1973-74 and
1974-75.

Dehra Head Post Office

3098. PROF. NARAIN CHAND
PARASHAR: Will the Minider of
('OMMUNICATIONS be pleased #0
slate:

(a) whether the bulding of the
Dehra Head Post Office (H.P.) is very
old and it leaks during rains;

(b) whether some years back. esti-
nates were prepared for its renova-
aon and extension; and

(c) if so, by what time the ncces-
sary renovation and extension will
luke place?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(PROF. SHER SINGH): (a) Yes, Sir.
Achon is being taken to carry out the
repairs,

(b)Y No, Sir. The case for extension/
Tenovation iz however, under consi-
diration,

(c) Case is held up due to ban on
-on-truction/extension/renovation  of
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non-functional buildings on aecount of
financial stringency. Needful will be
dane after the ban ig lifted.

Home for Freedom Fighters in West
Benga)

3099 SHRI S. N, SINGH DEO: Will
the Ministey of HOME AFFAIRS be
pPleased to state:

(a) whether there i® any proposal
under Government’s cdnsideration for
seiting up a Home in West Bengal for
the old angd ailing freedom fighters of
the Eastern Region;

(b) if so, the facts thereof; and
(¢) when it is likely to be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
No, Sir. However, Government have
decided to set up two such homes
one in the South and the other in the
North. Pending establishment of
permanen{ homes, the Govermment
pPropose to start a temporary Home
in the Union Teritary of Delhi from
2nd October, 1974.

While Government of West Bengal
arg already running a Home for the
freedom fighters, the State Govern-
menis and Union Territory Adminis-
trations have also been requested to
examine the possibility of setting up
one Home in each State/Uniom Ter-
ritory for such freedom fighters who
require shelter.

Applications of T.V, manufacturing
Units of West Bengal pending with
Central Government

3100. SHRI A K. M ISHAQUE:
Will the Minister of ELECTRONICS
be pleased to mtate:

(a) the number of applications of
T.V. manufacturing units from West
Bengal pending with the Central Gov-
ernment; and

(b) by when thesg applications are
likely to be disposeq of?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) No application from
West Bengal for the production of
T.V. Receivers is pending with the
Government of India.

(b) Docs not arise

Declaration of Darjeeling (W.B.) as
Industrially Backward

3101. SHRI A. K. M, ISHAQUE:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state: '

(a) whether the hill district of
Darjeeling in West Bengal has not
yet been declared as industrially back-
ward; and

(b) if so, the reasons therefory

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Darjceling District in
West Bengal has been declared as
backward and is cligible for conces-
siongl finance for the purpose of
developing industries in the area.

(b) Question does not arise.

State Plans for 1974-75

3102 SHRI A. K. M. ISHAQUE:
Will the Minister of PLANNING
be pleased to state:

(a) whether Planning Boards of
various States have submitted their
plang for the year 1974-75;

(by whether due to price rise,
States’ plans have been scuttled; and

(¢) if so, the fields which will be
badly affected?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) In accordance
with the procedures for finalising the
draft Annual Plan proposals in voguc
fn different States. the draft Plans
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before being submitted to the Plan-
ning Commission are considered by
the State Planning Boards. The draft
Annual Plan proposals are, however,
finalised and submitted by the Plan-
ning Department of respective State
Governments to the Planning Com-
mission. The Annual Plans for 1974-
75 have since been received, consi-
dered and finalised in consultation
with the Statr Governments and
Centra] Ministries.

(b) and (c¢) No reductions in the
approved plan allocations, already
communicated to the State Govern-
ments for their respective Annual
Plans, have been made.

Freedom Fighters Pensiop

3103. SHRI R P. YADAYV: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) the total number, State-wise, of
individual freedom fighters, who are
at present receiving the pension of
Rs 200/- per month;

(b) the tota] number, State-wise, of
the widows of Freedom Fighters, who
are receiving the monthly pension of
Rs. 150/-=;

(c) the total number, State-wise, of
the widows of the Freedom Fighters
who are at present receiving the

monthly pension of Rs, 100/- per
month; and

(d) the total number, State-wise, of
the minor children of the Freedom
Fighters, who are receiving monthly
pension of Rs 50/-7

THE DEPUTY MINISTER IN THE
MINTSTRY OF HOME AFFAIRS
(SHRT F. H MOHSIN): (a) to (d).
Pensions have been sanctioned in
85240 cases. The Accountants (ene-
ral issue pension payment orders to
freedom fighters on receipt of sanc-
fion orders from Home Ministry. Tt
je difficult to sav how many freedom
fiehters or their dependents are re-
ceivin® pension at present.
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The Freedom Fighters' Pension
Scheme provides for two types of
pensions we, (i) pension to the hving
freedom fighters and (ii) family pen-
sion to the dependents of freedom
fighters Wwho are no longer alive.
Family wncludeg mother, father, wid-
ower, widow if he/she has not since
remarried, unmarried daughters and
song in exceptional ecircumstances.
The minimum pension for the hving
freedom fighters is Rs. 200/- per
month and to a member of the family
Rs 100/- per month i the freedom
fighter is not alive. In the case of
family pension Rs 50|- per month is
sanctioned for each unmarried daugh-
ter subject to a total pension of Rs
200/- per month,

In view of the large number of ap-
plicationg received and disposed ol
so far It iz not possible to give the
number of such freedom fighters and
dependentg who have been sanctioned
pension at different rates.

Law and Order Situation in Gujarat

3104. SHRI P. M. MEHTA: Wwil] the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Law and Order situa-
tion m the State of Gujarat has net
been normal for the last two months:

(b) if so, the main reasons there-
for; and

(c) the steps being taken to im-
prove the law and order in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR F. H. MOSHIN): (a) Except
for 3 few sporadic incidents, the law
and order situation in the State of
Gujarat has been normal in the last
two months,

(b) and (¢) Do not arise.
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Seiting up of pumped storage
schemes in A.P. Gujarat and Tamil
Nada

3105, SHRI P. M. MEHTA: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have
taken any final decision regarding
setling up of pumped storage schemes
in Andhra Pradesh, Gujarat and
Tanul Nadu;

(b) if not, the man reasons for
delay; and

(e) the expenditure involved?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The following
pumped storage schemes have been
sanctioned 1 Tami] Nadu, Andhra
Pradesh and Gujarat:

Project Capacity Sanctioned
(n MW)  estimated
cost

(Rs. in crores)
Kadampara: (Tamil
Nadu) .

4 100 35-15
Nagarjunasagar

(Andhra Pradesh) 2 50 9 39
Kadana (Guarat) , 4 6o

2458
The State Governmentg are under-
stood to be reviewing the feasibility
and technical features of the projccls
in view of the recent steep rise in
thewr estimated costs.

Salaries and Allowances of Central

Ministers
3106. SHRI AMBESH: Wil] the
Minister of HOME  AFFAIRS

be pleased to state the oxpenditure
incurred on Central Ministers in res-
pect of their salaries, allowances and
under other heads, scparately, during
the last two years, year-wisc?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOSHIN): A statement
is attached.
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° Statement

The expenditure incurreq on
tour expenses of the Ministers during
dicated below:

1972-73 . . . .
1973-74

(As booked by the -Acwlinmm'(‘xene'n.l, Central Reven-

ues, up to March, '74)

salaries, sumptuary asllowance and
the years 1972-73 and 1873-74 is in-

Tour
expenses

Salaries Sumpt-
uary
aljowance

(Rupees in Lakhs)
0'98

12-38 2837

14 42 117 38-90

2. The perquisites to which a Mini-
ster is entitled are free furnished re-
sidence and free supply of water and
eleetricily, In respact of the latter,
since Ist April, 1863, the Ministers
have imposed a woluntary ceiling of
Rs. 200 per 'mensem. The details of
the total amount of expenditure in-
curred on maintenance of the resi-
dences and furnishings ag also sup-
ply of water and electricity during
the years 1072-73 and 1973-74 are
being collected and will be laid on
the Table of the House.

Atrocities on Scheduled Castes and
Seheduled Tribes during 1974

3107. SHRI S. M. SIDDAYYA: Will
the Minister of HOME A¥FAIRS
be pleased to state:

(a) the atrocities committed on the
Scheduled Castes and Scheduled
Tribes from 1st January, 1974 lo
25th July, 1974 in various parts of
the country;

(b) tha total number of persons
injured or killed (separately) and the
damage caused to the property;

(c) the relie? given by the State
Governments or the Central Govern-
ment ian each case; and

(d) concrete steps the State Gov-
ernments and the Central Govern-

ment have taken to put an end in
such atrocities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d).
Information ig bemng collected and will
be laid on the Table of the House.

Scholarships to 8.C. and S.T. Students

3108, SHRI S, M. SIDDAYYA: Will
the Minister of HOME AFFAIRS
be pleased to state:

(a) what 15 the tolal amount of
post-matric Scholarships awarded lo
the gtudents of the Scheduled Castes
and Scheduled Tribes during the
years 1972-73 and 1973-74 in each
State and Union Territory; and

(b) of the total amount, how much
has becn paid towardg the tuition
fees, cxaminalion fees and other fees
and how much has been paid to the
students for their maintenance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A state-
ment showing the total amount spent
on the award of post-matric scholar-
shipg to Scheduled Caste amd Sche-
duled Tribe students during the years
1072-73 and 1973-74 is laid on the
Table of the House, [Placed in
Library. See No. LT-8247/74].

(b) The information is being col-
lected from the State Governments,
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Sub-Plan for wellare of Scheduled
CaSles and Bcheduleq Tribes

3109. SHRI S, M, SIDDAYYA:

Will the Minister of PLANNING
be pleased to state:

(a) whether a Sub-Plan for the
welfare of Scheduled Castes and
Scheduled Tribes has been prepared
for each State and Union Territory for
the years 1974—1979;

(b) if so, the special features of
the same;

(c) the total amount allocated,
and

(d) whether a specified percentage
{rom the general  development
schemes has been reserved for the
welfare of Scheduled Castes and
Scheduled Tribes?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNIM
(SHRT MOHAN DIIARIA): (a) The
sub-plang are bemg prepared for only
those States/Union Territories which
have large concentrativns of tribal
population. S.nce the sub-plans are
area hased programmes it will net be
possible to draw sub-plans for sche-
culed  casies, However, scheduled
caste population jesiding in sub-plan
areas would also he beneficiaries under
this programme of development.

(b) The special features of the sub-
plan are eliminstion o° expleitation of
the tribal people. speeding up their
sor1a! and ecomomic  development,
building up their inner strength and
imiproving {heir organisational capa-
bilities, The programmes drawn up
will aim at providing the basic infra-
stracture necessary for development
of each area. These would relate to
credit, marketing and ware-housing:;
completion of land records and records
of mights in foresis; debt redemption;
development of medium and minor
irrigation: provision of improved prac-
tices in agriculture and hortliculiure:
tackling the problem of shifling cul-
{ivation; establishmeni of agro and
foresi based precessing industries: pro-
vision, of arterial roads linking trihal
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hats and forests, transport and com-
munication facilities; sirengthening of
administrative structure; etc.

(¢) and (d). The financial require-
ments are being worked out in consul-
tation with the State Governments.
No specific percentage hag been indi-
cated to the State Governments. How-
cver, if 15 envisaged that adequate
resources would flew from various sec-
tors of development to the sub-plan
areug from the State Plans. The
Centre would supplement the resources
of the State Plan to the extent pos-
sible {for the development of tiibal
regions,

Power Projecis sponsored by Cendral
Governmnt

3110. SHRI N, K. P. SALVE:

Will the Minister of 1IRRIGATION
AlND POWER be pleased to state:

(a) the names of Power Projects
sponsored by the Ceniral Government,
the execution, completion and com-
missioning of which has been delayed:
and

(b) the names of Powur Projects
whicrh have noi becn able to produce
the targetted amount of electricity
during 1973-74 due tr. depletion of re-
servoirs atlached {o them?

THE DEPUTY MINISTER IN THE
MINISTRY OF 1RRIGATION AND
POWER (SHRI  SIDDHESHWAR
PRASAD): (a) The names of the
power projects in the Central Sector
which have becn delayed are as fnl-
lows:

’l. Badarpur Thermal Project
2. Baira Siul HE Project
3. Lokiak HE Project
4. RAPP (2nd Unit)
5. Kalapakkam (1st Unit).
(b) The names of major Hydro

Power Projects which have produced
cnergy less thap the design polential
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during the year 1873-74 are as fol-
lows:

NORTHERN REGION:

Uttar Pradesh
Rihand
SOUTHERN REGION

Andhra Pradesh:
Machkund

Kerala
Pallivassal
Sengulam

Panniar

Tamil Nadu
Periyar
Kundah

Karnataka:
Sivasamudram and Shimsa
Jog and Sharavathi

EASTERN REGION

Orissa:
Hirakud

WESTERN REGION

Bhira, Bhivpuri and Khopoli of
Tata Electric Company.

Review of Power Generation and
Transmission Schemes

3111, SHRI N, K. P. SALVE:

Will the Minister of PLANNING
be pleased to state:

(a) the specific power generation
and transmission shemes the progress
of which was reviewed by the Plan-
ning Commission during 1973-74; and

(b) the particulars of assistance
rendered for such schemes in remov-
ing the bottle-necks in their imple-
mentation?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b), The Planning Commission reviews
each year the progress of all the
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power generation schemes and major
transmission, lines included in the
Plan, Detailed reviews are also made
of important projects which are in ad-
vanced stages of construction. During
the year 1973-74 additional Central
Assistance was provided over and
above the allocations made for them
in the approved Annual Plan, to the
following projects for expediting their
commissioning:—

(Rs. crores)
Andhra Pradesh : Lower Wileru
Hydro . ' . 5-62
Is(utha Hem
tage
Thermal 2:45
Bihar : Subernrekha Hydro 14
Gujarat : Sabarmati Thermal 28
Haryana : Faridabad Thermal , 2:8
Kerala : Idikki hydro . 2-8
West Bengal : Santaldih Thermal 63
Karnstaka : Kalinadi . 14°9
J& K: Investigations . 077
Himachal Pradesh :Investigations 1-09
Hissar Ballabgarh line :
Punjab  o0-52
Haryana o-35
Rajasthan 0 22
1:09 1-09
Total : 4202

Recommendations of Inter-Ministerial
Group on Bhagwati Committee on
unemployment

3112. SHRI N, K, P. SALVE:

Will the Minister of PLANNING
be pleased to state the main recom-
mendations made by the Inter-Minis-
terial Working Group set up for exa-
mining the recommendations of the
Bhagwati Committee on Unemploy-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): The main
recommendations of the Committee on
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Unemployment and the views/sugges-

tions of the Inter-Ministerial Working

Group ag summarised are

laid on the Table of the House [Plac-

ed in Library, See No. LT-8248/74].

Power Generation in Punjab

3113. SHRI RAGHUNANDAN LAI.
BHATIA: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) the total installed capacity of
power generation in Punjab State at
present;

(b) the total power generated from
the various sources in Punjab at pre-
sent; and

(¢) how the shortage is proposed
Lo be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) anq (b): The total
installed power generation capacity in
Punjab State at present and the
power generated from various sources
Is as under:

Name of the Capacity Genera-
Project in (MW) tionin
Gwh/day
Share in Bhakrg 813 3.69
Shanan 48 0.85
UBDC . . 45 0.85
Small thermal and 57 0.46
diesel

t¢) Punjab is getting relief to the
extent of 0.55 Gwh/day from Bassi
Hydro project in Himachal Pradesh.
Further, the 1st unit of 110 MW at
Gurunanak Thermal Station at Bha-
tinda is expected to be commissioned
during September, 1974 anq the 2nd
unit in April, 1975. With the com-
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expected that the power position would
missioning of these tWo units, it is
considerably improve.

Directive to Ministries to spomser

names of Scheduled Caste/Scheduled

Tribe Class | Officery for appointment

to postg of Under Secretaries and
above

3114. SHRI A. S. KASTURE: Wil

the PRIME MINISTER be pleased to
state:

(a) whether the Department of
Personnel and Administrative Re-
forms has issued a Directive to other
Ministries asking them to sponsor the
names of eligible Scheduled (aste/
Scheduled Tribes class I officers
for appointment at the Centre in
posts of Under Secretary and above
upto Joint Secretary level; and

(b) if so, the steps being taken to
ensure that this Directive is followed
by the Ministries and that the cases
of Scheduled Castes|Scheduled Tribes
eligible officers are definitely spon-
sored so that this opportunity is not
denied ta them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b): For staffing
tenure posts under the Centre, the
cadre authorities of various Central
Services are approached every year
to sponsor names of suitable officers
for appointment to these posts. In the
letter sent to them, they are requested
to consider the claimg of Scheduled
Caste/Scheduled Tribe eligible officers
also while suggesting names of suitable
officers for deputation. It is for the
Cadre authority concerned to consider
whether, looking to their own require-
ments and the willingnesg of the offi-
cers, they can spare eligible officers
who are suitable to hold Secretariat
appointments,
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Arrears due {o Bbarat Heavy Electri-
caly Limiteg from State Eleotricity
Boardy

3116. SMRI S. R. DAMANI: Will the
Mimuster of IRRIGATION AND
POWER be pleased to state:

(a) whether State Electricity
Boarfls owe a huge amount of money
to the Bharat Heavy Electricals Ltd;

(b) if sa. the particulars thereof
and how much amount has fallen into
arrears;

AUGUST 21, 1974
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(e} whether BHEL has refused to
accept further ordets without pay-
ment of advamce; and

(d) if so, what steps are proposed
to be taken to sort out this matter
50 that programmes ia ¢he Fifth Plan
are not held up?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir,

(b) As at the end of July, 1874 the
arrears due to BHEL from the various
State Electricity Boards are reported
to be of the order of Rs. 58.20 crores,
The details are indicated below:

Name of Elec. Board.  Amcunt due
{Rs. in crores)

1. Uttar Pradesh State Electricity

32+00
2. Maharashtra Stite Electricity
rd . . . . 5'30
3. Gujarat State Elestricity Board 4 70
4. Andhra Pradesh State Electricity
Board . . . 420
5. Bihar State Electricaty Boar.. 3*30
6. Punjab State Electricity Board 2+ 60
7. Tamil Nadu State Electricity
Board , . . . . 1:90
8. West Bengal Statc Flectricity
Board. . . . 1425
9. Delhi Electrical Supply Under-
taking. . . . . 0493
10. Haryana State Electricity
Board. . . . o 70
11, Orissa State Electricity Board o 60
12. Assam State Electricity Board. 0*20
13. Himachal Pradesh State
Electricity Boasd . 0*20
14. Madhya Pradesh State
Electricity Board. 20
15, Kamnataka State Electricity
Board. . . . . o 10
16, Rajasthen  State  Electricity 014
Board . . - []
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(c) According to the general terms
and conditions governing the supply
of generating plant by M/s. BHEL,
18 per cent of the F.O.R. value of the
equipment ig to be paid in advance at
the time of placing orders.

(d) The Government of India are
seized of this problem and are exa-
mining how best BHEL could be en-
abled to continue production and the
State Electricity Boards to receive
t mely supplies of equipment in ac-
voidance with the programmeg in the
Fifth Plan.

Use of poor quality eoal for generation
of Power at Therma] Power Station

3117 SHRI 5. R. DAMANI:
the Minister of IRRIGATION
IPOWER bec pleased {o state:

Will
AND

(a) whether the low generalion at
thermal power stations is largely due
to the poor Quality coal supplies;

(b) what machinery the Ministry
has to supervise the supplies and
also to coordinate with concerned
agencies;

(¢) whether low grade coal will
cause (amage to the equipmenls; and

(d) i# so, the steps taken to en-
sure right type of coaul in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). Poor quality of
coal is one of the major factors res-
ponsible for low generation {rom some
of the therma] stations. The poor
quality of coal causes damage to equip-
ment such as coal mills, ID. Fans,
dust collectors, etc.

Efforts are being made to provide
supplies of adequate quantity and pro-
per quality of coal te the various
power stations through the following
measures:—

(i) A Standing Linkage Commit-
tee hag been set up in the
Department of Mines to re-
view linkages and monthly

SRAVANA 80, 1896 (SAKA)

Written Answersiso

allocation of correct specifica-
tion of coal to power stations.

(i1) A Control Room hag been get
up in the Ministry of Railways
to review the daily supply
and stocks of coal at the
power stations.

(iii) A Joint Cell hag been created
al Calcutta to review the
loading and allotment of
wagons for movement of coal
to the therma] power stations.

(iv) The State Electricity Boards
have been instrucled to post
their officialy at the loading
and unloading points in order
1o check that proper type of
coal is supplied to the power
stations,

(v) It has been decided that mid-
dlings from 3 stage washeries
only should be used for
power generation. Action is
also being taken to convert 2
stage washerieg into 3 stage
washeries.

(vi) The Council for- Scientific and
Industrial Research and the
Central Fuel Research Insti-
tute have been reguesteq to

+ help in devising a scheme for
the control of the quality of
coal supplied to the power
stations. It ig also propsed te
introduce appropriate penalty/
bonus clauses in the con-
tracts for supply of coal.

Dispute between Haryana and U.P.
on construction of a bund across
Jamuna

3118. SHRI S. N. MISRA: Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether there ig a dispute bet-
ween the State of Haryana and Uttar
Pradesh on the construction of & bund
across the Jamuna near Chhainse
village in Gurgaon districl;

PP e e )



o e e Teeia o4 o4 aes

151 Written Answers
(b) whether both the State Govern-

ments have approacheq the Central

Government ip this regard; and

(c) if so, the Central Government's
reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c): The Govern-
ment of Uttar Pradesh had objected
to the construction of a bund across
the Yamuna river opposite village
Chhamsa by the Haryana Government,
as they apprehend that it might divert
the main current towards the Uttar
Pradesh side, and had written to the
Mrnistry of Irrigation gnd Power to
advise the Haryana Government to
stop the construction. The matter had
been discussed at a meeting held in
the Ministry of Irrigation and Power
in January, 1874 which was attended
by officers of the Haryana and Uttar
Pradesh Governments. It haq then
been agreed that the bund would be
of a temporary nature, mainly to
serve ag an access road to some of the
villages of Haryana for the cartage of
material for flood control works, and
that a gap would be lef{ in the bund
to pass the winter flows. The bund
would be such ag would be washed
off during the monsoon, and it had
also been agreed that any obstruction
would be removed by the Haryana
Government to the extent possible, if
80 desireq by the Uttar Pradesh Gov-
ernment. The bund breached in the
freshetg in the first week of July.
The Haryana Government have been
requested to remove obstructions, if
any, still remaining as decideq at the
meeting held in January last.

Shifting of Offices of Hindustan Paper

Corporation
3119, SHRI S. N. MISRA: Will the
Minister of INDUSTRIAL DEVE-

LOFMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer
to the reply given to Unstarred Ques-
tion No. 2100 on the 6th March, 1974,
regarding shifting of office of Hindus-~
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tan Paper CoTporation of India and
ctate:

(a) whether any final decizion has
since been taken by Government; and

\b) if so, the time by which offices
of this corporation will be shifted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): (a) No,
Sir,

(b) Does not arise.

CBI1 Inquiry against Ex-DIG of

Burdwan
3120. SHRI ROBIN SEN:
Will the Minister of U{WOME

AFFAIRS be pleased to state:

(a) whether the CBI completed its
emquiry on corruption charges against
ex-DIG of Burdwan, nuw Chief Se-
curity Officer, West Benga] jails; and

(b) if so, what arc the findings of
the enquiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) ang (b):
As gtated in the answer to Question
No. 1031 on 27th February, 1874, a
criminal case in which this officer was
also alleged to be involved, was being
investigated by the CB.I. The inves-
tigations in that case have now been
completed and the report of the C.B.L
is awaited.

Number of persons arrested under
MIS.A, in Burdwap District

3121. SHRI ROBIN SEN: Will the
Minister of HOME AFFAIRS be ple-
ased to state:

(a) the number of persons narrested
under MIS.A. i, Burdwan District
Sub-division-wise between April, 1874
to June, 1974; and

(b) the break-up of the political
affiliation of the persons arrested
under MIS.A?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b):
Information is being collected from
the State Government ang will be laid
on the Table of the House.

Move to impose collective Punitive
fines op the caste Hindus of
Ranmaipura Village, Gujarat

3122. SHRI Y. ESWARA REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of the move to JPmpose collective
punitive fineg on the caste Hindus of
Ranmalpura village ag a measure of
punishment for their atrocitiez per-
petrated against the Harijans;

(b) if so, the main fealures of its
enforcement;

(c) whether there ig any proposal
under active consideration of Govern-
ment for enforcement of such mea-
sures throughout India in the event
of similar ghastly incidents go ag to
restore some confidence among the
Harijans; and

(d) if so, its particulars therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b): Yes, Sir, Ac-
cording to information received from
the Government of Gujarat, a decision
has been taken to recover from the
Kanbi Patel Community of village
Ranmalpur the cost of the Special
Reserve Police posted in the village
for a period of three months from
July 11, 1974. The cost of the Special
Reserve Police is to be recovered by
the District Magistrate, Surendranagar
by a tax as if it were arrears of land
revenue due from the persons liable
therefor.

(cy) and (d): A proposal to incor-
porate a suitable provision in this be.
half in the Untouchability (Offences)
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A_mendmen!. and Miscellaneous Provi-
sion Bill, 1874 as reported upon by the
Joint Committee is under considera-
tion.

~ Proposals for rehabilitation of

Harijans of Ramanapalli Village

in Cuddapati District, Andhra
Pradesh

3123. SHRI Y. ESWARA REDDY:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Starreq Question No, 154 on the
31st July, 1974 regarding harassment
of Harijans by landlords and state:

(a) whether Government are aware
that 540 Harijans of Ramanapalli,
Cuddapati District, Andhra Pradesh
including ladies and ¢hildren are com-
pletely without shelters and are ex-
posed helplessly to frequent pouring
of rains and without work since the
landlords burnt their huts on the 4th
July, 1874; and

(b) if so, whether Government have
any proposals for their rehabilitation
and how far they have been imple-
mented?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b) According to
information received from the Gov-
ernment of Andhra Pradesh, ninety-
eight Harijan families of village Rama-
napalli were rendered homeless in
the incident of arson in the village on
July 4, 1974. Each of the affected
families was given Ex gratia relief of
Rs one hundred along with one sari
and one dhoti. Besides, fifty bags of
jowar, gix bags of rice and forty tins
of oil were distributed among them.
The affected families were given per-
mission to take timber free of charges
for re-construction of their houses.
Twenty temporary structures have
beep raised by the Harijang on thg
same site ang five houses, which have
not been damaged, have also been
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utilised ag shelters. The local school
‘wag placed at the disposal of the Hari-
jans, but they did not make use of it.
According to the State ®overnment,
severa] of the affected families have
been engaged as labourers on daily
wages ip transplantations of paddy and
other gagricultural opertions which
have gince started in the adjoining vil-
lages. Some of them secureq work
at Cuddapah town also.

The question of providing relief to
the aflected families such gs construc-
tion of houses with fire-proof maie-
rial, purchase of milch animals, bulls
and bullock-carts, ete. ig under consi-
deration of the State Government.

Release of funds from Idikkl Power
Project

3124, SHRI M. M, JOSEPH:
Will the Minister of IRRIGATION
AND POWER be pleased tp state:

(a) whether in order tuv complete
the Idikki Power Project by 1975-76
an outlay of Rs. 15 crore: dur.ng 1974-
75 and Rs. 4 crores during 1975-76 is
required;

(b) whether in spite of the promise
made by the working group of the
Planning Commission full sanctioned
amount has nat been releaseq so far;
and

(c) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Kerala
State Government has reported the
revised cost of the Idikki Project (3 X
130 MW) as Rse. 97.5 crores. About
Rs. 20 crores will be required in the
Fifth Plan to complete the project.
However, the first power unit is sche-
duled for commissioning during 1975-
76 snd the project ag g whole during
1976-11,

(b) Idikki is g State Plan scheme
and flnanced from State Plan re-
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sources. In a total Plan o* Rs 1015
crores proposed by the State Govern-
ment for the Annual Plan 1874-75,
Rs. 11 crores had beep proposed for
the Idikki Project. Considering the
resources position, the Planning Com-
miss on recommended a {otal Plan of
Rs. 73.89 crores in which Rs. 11.25
croreg are earmarked for thig project.
The Warking Group is a body which
assesses the outlays requireg on the
scheme and the gquestion of promising
outlays to the State by the Working
Group does not arise

(c) The Stale Government has
been requested to raise additional re-
sources and also reallocate outlays
mter se their State programmes giving
iop priority to Idikki project.

Electrification of tribal areas of Bastar
in Madhya Pradesh

3125. SHRI BHAGIRATH
BHANWAR;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the main features of the rural
cleetrification programme in Madhya
Pradesh producing benefits for the
iribal areas of Bastar in {he Stia'e;

(b) the
thereon; and

estimated expenditurc

(¢) the number of villages to be
electrified?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) to (¢): There are 3240
villages in Bastar District of Madhya
Pradesh, Out of these 149 villages
had been electrifiedq upto 31st March,
1974, In addition 644 tubewells/pum
sets had alsoc been energised. The
programme of rural electrification is
formulated by the State Government
and is executed through their State
Electricity Boards. Additive loan fin-
ance is provideg by the Rural Elec-
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trification Corporation Ltd. for imple-
mentatiop, of the Scheme sponsered by
the State Electricity Board.

\
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The Corporation- has sp far sanction-

ed two schemes for Bastar District.

The details of the schemes are:—

Name of the scheme Costof Amount of Coverage
the fosm
scheme senction  Villrges Pumpsets
by
REC
Rs. in Lakhs
i. R, E. in Tahardigui: Bacbar, Badawan
Bakwan Jagdslpur in Distt. . 79°50  51.77 115 750
2. Konts and Deantewada Taluks in Bastar
Distt. . . . i . 51-77 26° 50 39 450
L}
Total . i 131-27 7827 154 1200

These schemes are phased for completion over a period of § Years.

Atiack on harijams in village
Keshepur, THak Nagsr,

New Dethi
3126. SHRI SARJOO PANDEY:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether ip Tilak Nagar, New
Delh; Police Station g report (No. 55(
2) of village Keshopur Tilak Nagar
was recorded ip the case of attack re-
sulting m serious imjury to a Hrrijan
worker;

(b) whether nothing has been done
so far in the matter except arresting
the persons who were released on
bail later;

{c) whether these Harija1s are be-
ing threatenedg by the pacple who are
on bail: and

(d) if so, the steps being taken to
give protection to Harijan femily
there?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE TEPARTMENT OF
PERSONNEL (Sn., JAM NIWAS
MIRDHA): (a) to (d): According to
information received from the Delhi
Administration, there was a quarrel
between {wg parties of Harijans of

village Keshopur on July 4, 1974 over
a piece of land belonging to the Delhi
Development Authority. The police
reacheq the spot immediately on
receipt of information about the quar-
rel, on the statement of one Shri Jage
Ram, a case U|S 3073¢ IP.C, was
registered against fouy accused per-
sons on the same day at Tilak Nagar
Police Station. Shri Jage Ram, who
had sustaineq injuries was sent for
medical examinationp to the Willing-
don Hosgpital. All the four accused
persons were arrested, but they were
later enlargeg on bail by the Court.
The case is under investigation. No
complaint of any threat from the
accused persons has been received by
the police. Preventive proceedings
UiS 107|151 Cr. P.C. have, however,
been initiated against both the parties
in the interest of peace and order.

Arrests of Merchants in Ratlam under
DPILR

3127. SHRI JHARKHANDE RAIL
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether so'ne me-chanis were
arrested for hoarding under D.LR.
in Ratlam (M.P.);

(b) if so, the facts thercof; and
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(¢) the action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c):
Facts are being ascertained from the
State Government and will be laid
on the Table of the House,

Seizure of hoardeq vaPer in Ratiam
(M.P.)

3128. SHRI JHARKHANDE RAI:
Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether under Defence of India
Rule hoarded paper worth Rs, 3 lakhs
wag seized from three firms in Ratlam
(Madhya Pradesh); ang

(b) if so, the factg and action being
taken against the proprietors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F. H. MOHSIN): (a) and (b).
Information is being collected from
the State Government and will be
laig on the Table of the House.

Power Plants in Delhi
3129, SHRI M, S SANJIVIERAO:

Will the Mimster of IRRIGATION
AND POWER

be pleased to state:

(a) whether (jovernrc eni propose
to take over Capital's Power Plants;
and

(b) if so, the main featureg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No such proposal is
under consideration,

(b) Does not arise.
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1200 hrs.
QUESTION OF PRIVILEGE

ALLEGED FAILURE OF GOVERNMENT TO
LAY ON THE TABLE BHARGAVA COMMIE-

SION REPORT
PROF., MADHU DANDAVATE
(Rajapur): Mr. Speaker, Bir, yester-

day I sought your permission to raise
a privilege issue against the Minister
of Agriculture, Bhri Subramaniam,
for his failure to lay on the Table of
this House the report op nationalisa-
tion of sugar industry, though this re-
port was submitteq to the Government
as early as 15th May, 1973,

It is absolutely clear that under
section 3(4) of the Commission of In-
quiry Act, 1852, it is an obligation on
the Govermment to lay op the Table
such reports, not only the report but
even the memorandum on the action
taken, within six months,

Vesterday, whep I raised this issue
there was a little controversy raised
by Shri Maurys regarding the exact
date of presentatiop of fhe Report. 1
shal] just place for the consideration
of the House three important aspects.
One is the ruling given by you in the
course of some discussion, which is
relateq to the matter under discussion.
Here I am quoting from the proceed-
ings of the Lok Sabha of 16th May,
1973,

“The Minister of  Agriculture
(Shr1 F. A. Ahmed): Sir, yester-
day the hon, Member, Shri Laxmi
Narain Pandeya raised the question
of the report of the Sugar In-
quiry Comemittee. I have great
pleasure to inform the House that
the report of the Committee was
submitted to me yesterday and it
is under examination.”

This was the reply given on the 16th
of May, by Shri F, A, Ahmed, the
then Minister of Agriculure, now the
President of India. That means that
this report was presented to the Gov-
ernment on the 15th of May. Again,
from the Lok Sabha debates of 26th
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November, 1973 you will fing that
when the same matter was raised un-
der rule 377 by Shri Narasingh Na-
rayan Pandey, he said:

“It is seven months since the
Bhargave Commission op sugar na-
tionalisation haq submitted its re-
port to the Government but the
Government was not in a position
to inform the House regarding the
various action taken in this regard
....The Minister should come with
a statement op sugar policy.”

“The reply to thig was:

“The Minister of State in the Mi-
nistry of Agriculture (Prof. Sher
Singh): The final report of the
Tariff Commission has been receiv-
<d only recently and it is under con-
sideralion, Ag for the Bhargava
Commission, an interim report on
nationalisation ang other issues was
received. We asked for certain cla-
rification from the Commission, We
have recently received some clari-
fications, Government is consider-
ing that report. The final report is
yet to We submitted. It is likely to
be submitted by the end of Decem-
ber.

MR. SPLAKER: I think we should
have some discussion. By what time
will you bring it?

PROF. $HER SINGH: Government
is cons'dering the interim report.
After Covernment has considereq it,
it will be laid op the Table. Then
there can be a discussion,

MR, SEAKER: We need not wait
for that. We cap confine it earlier
also.”

“Then, I would like to point out one
fmportant observation made by you
op the 18th May when Shri Madhu
Limaye sought the permission of the
House to raise the issue. There the
question, wag whether it was the in-
terim report or final report.

On 16th May, Shri Madhu Limaye

nindlquuuonotmvﬂelemlnﬂ
three Ministers and at that time his

1780 L8—8.
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contention was that the Tariff Com-
mission’s report was not presented
and, therefore, it became the contempt
of the House and, therefore, 5 breach
of privilege of the House. Op that
occasion, the Minister of Commerce,
Prof. D, P, Chattopadhyaya gave his
unqualified apologies to the House and
be said that the distortions in the
prices that were createq as a result of
this delay would be rectified. This
was the assurance given. But in spite
of the unqualified apology that was
given by the Minister, you made cer-
tain observations which were very
important. You actually passed stric-
tures. Whe, an unqualified apology
wag given by the Commerce Minister,
you said that the matter could end
there. But the discussion proceeded
Mr. Madhu Limaye insisteq that the
matter should be taken up as a pri-
vilege issue, At that stage Shri
Shyamnandap Mishra interveneg and
this was what he said:

162

“May I submit that this deserves,
strictures from the Chair because
lack of presentation of this particu-
lar report hag affected vitally the
economy of this country.”

At that time you made a very im-
portant observation and, I think, it
will guide all the discussiong coming
fourth on such subjects. This was
what you told Mr, Shyamnandan
Mishra:

“If you want strictures, I strong-
ly disapprove of it. 'The Minister
has now expresed his regret. I ac-
cept it. But I am not going to tole-
rate it in future.”

You made it very clear, Sir, even when
unqualified apologies were offered by
the Minister concerned, that even
though you were willing to accept the
apologies and drop that particular pri-
vilege issue, you woulq not tolerate
it in future, You gave this warning
to the Ministers that hence farward, in
future, you were not going to tolerate
it, Shri F. A, Abmed has made it
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clear that the report wag submitted;
he has accepted it; he is a man of

great integrity....

MR. SPEAKER: When so ‘many
things happen op this side, there also
1 have said that I would not tolerate
it.

RROF. MADHU DANDAVATE: 1
will conclude by refering to  what
Mr. Maurya saiy yesterday. He said
that it was only &n interim report.
The same thing wag said by Prof.
Shey Singh ang in spite of that, from
what 1 see from the Lok Sabha debaile,
you made it clear that though it might
be ap interim report, we might con-
fine ourselves to it, there niight ke a
discussion, and you wanted it to be
laid on the Table of the House,

MR. SPEAKFR: There are no ob-
servations from me about the interim
report.

PROF. MADHU DANDAVATE:
There 18 one more point about this.
8hri Atal Bihari Vajpayee rightly
pointed out yesterday that, ag far as
the Third Pay Commission’s report
was concernied, though the Govern-
ment had not applied its mind, thou-
gh they bhad not considereq the re-
commendutions, though the line of
actio, was not at al] finalised, even
then as required by this House the
Thirg Pay Commission’s report was
Taid on the Table of the House.

As I submitted, you rightly pointed
out last time when Prof, Sher Bingh
wanted some time for considering:
‘We need not wait for that; let it
come for discussion earlier and let us
confine ourselves to it.”  ‘Barlier
meang ‘earlier report’...

MR, SPEAKER: I meant to say
discussion earlier than that. Do not
édd your own words to 'it.

PROF. MADHU DANDAVATE:
Therefore, Sir, whatever has been
placed .betore you is:pufficient to bring
out a’ clear case of privilege. I have
teied to reply to every point that Mr.
Mhurys niua vesterday, and in wit-
ing' I have Turnishag the irformation

'y v Reqe op ] et
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about all these ruhnas from the past

debates, There is thus a clear case

of breach of privilege and 1 may be

permitted to raise this issue,

On one occasion you hag said that
it was an impropriety, Let us avolve
a mathematical formula ag to how
constitute one
cage of breach of privilege. If there
are improprieties three times, let us
have a formula, that three improprie-
ties would meap a breach of privilege.
(Interruptions)

MR. SPEAKER: Only the Minister.
I am not allowing any one The
Minister may give us the information
about the date of presentation of the
report.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): There
seemg to be some confusion here about
the year, I am reading out from the
hon. Members notice:

“I had raiseg a privilege 1ssue
against Shri C. Subramaniam on
August 20, 1974, for his failure to
place the Bhargava Commission Re-
port concerning nationalisation of
sugar industry before the Parlia-
ment though the report was submit-
ted to the Government as early &&
May 15, 1974.”

MADHU DANDAVATE:
In my

PROF.
That is your typist's mistnke,
copy, it is 1973,

SHRI C. SUBRAMANIAM: I thou-
ght only the Min.sters committed mis-

takes, But here even hon. members
do commit mistakes with regard to
year.

PROF, MADHU DANDAVATE: In
the original copy there is no mistake.

S8HR] SHYAMNANDAN MISHRA
(Begusarai): Mr Speaker, Sir, do yow
allow the debate to be belittleq itk
this mannery His deputy probably
did not peport to him properly, That
i ,hi; depariment’s fault, Why shoubd

L

(I
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he be alloweg to belittle the signi-
ficance of the discussion in the House
in this manner? Is it a matter of
great intelligence to cash in on that?
Qur time is being wasted in such
petty matters, (Interruptions)

MR. SPEAKER: [ want to know
from the Minister the dates.

SHRI C. SUBRAMANIAM: When
the final report wag submitted is the
first question.

The flnal report was submitteq on
27th February 1874 The interim
report was submitied in May 1973.
He said about some breach having
bee, committed under the Commis-
sions of Enquiry Act, 1952. Now, I sub.
mit that it relates to the final report
and not to any interim report whatso-
ever. Therefore, I have not committed
any breach of privilege with refe-
rence to the provisions of the Com-
misisons of Enquiry Act, because the
final report was submitted only in
February 1974, He raised the other
point about ruling by you, that the
ruling is disobeyeq ete. 1 have gone
through the proceedings and I do not
find any such ruling, as far as I could
understand it. If you feel that there
was a ruling by you directing the
Government to have a discussion what
ever the thing, I am very sorry for
it, but that i8 not g question of privi-
lege. .

MR. SPEAKER: That was about
whether we can have discussion even
earller than the submission of the in-
terim report. Don't put it Hke that,
ag Mr. Dandavate has put it.

SHRI C. SUBRAMANIAM: If it is
a question of your direction being dis-
obeyed, that is not the case, we have
submitted our position and we have
also to take this aspect into account
that since the final report has already
been submitted ang it is in the hands
of the Goverrment and Government
are sonsidering it, is it necessary that
we should merely bring the interim
Teport for consideration, even though

SRAVANA 30, 1808 (SAKA)

Question of
Privilege
we have got the final report, which
we are still considering It would
have been premature after having
receiveg the flnal repcrt to bring
only the interim report and have a
discussion on thai here. So far as
the final report is concern, we are
congidering it and I wish to assure
you, before 27th August we will try
to place the Report on the Table of
the House.
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SHRI S. M. BANERJEE (Kanpur):
My point of order is this. He said
about interim report ang final report.
He can possibly and legit.mately sub-
mit a report on the floor of the House
before gix months are completed that
is, upto 27th of this month. I concede
that point. But what I wish to sub-
mit is that thig so-calleq intersn
report is not an interim report at all.
This Bhargava Commission was ap-
pointeq and they had these special
terms of reference whether n:tlona-
lisation should be there or not. It is
the only report regarding the nationa-
lisation of the sugar factories ang I
request that that report must be plac-
ed on the Table of the House. My hon.
friend Mr. N. N, Pandey from the rul-
ing party will bear me out when I say
this, although he belongs to the rul-
ing party, he would agree with me,
this report is not an interim report
at all, but is the only report regard-
ing nationalisation. So, this is my
submisgion, Sir, and 1 request that
this report shouly be laid on the
Table of the House,

s arfegarran wig: (N@I)

% womar g & ag swmEd
ot waw § faador w1 wAtA Agl
prdeag s @t 97 fag
¥ow ga wiig wfowe £ femraralx
A § frar a1 fe ag Qe dsft &
furemgdnw & o7 oAy foi aeTe
Ywsy 1 ow afeg R wriy shme
" Rowfad M) saR ey
| vt s ¥ 15wk WY edvere it fieat
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9T WS 7 FgwT v 7z ¥ifor fa
gamwafry fol FQ gy,
QF AY YT ITTET H FTARIANT FT 7Y
& Form 9T g d iz ¥ gaw & qarq FaTHy
W w9d 97 & aga i qry g\
sgdwgd 39 e qTaiy fasre
2mr wfgd Iqwr Wy o fegr e
wfgd arfe a7 w77 9@ ) frarewr
a& A wre W feat freaw quagw o
AR EeT WY fral frewa araga ww

FAW Wi AT § A% 59 fedqudz
WYX QATRE AqTLA & ATeF Taar § |
faa ®Y oo & wfend fod #g3 &
It 98 A oF Fod waeaR Y gy
wgH ) | Efmfad o
qqAAt utr 7 ¥g11 fr ag fod
g2fer foile § aoae e 1

Fea¥e #Y 37 agr dwr w7 wfed
Iq LA AgA A Ty | AHREw
WY AIIRY 3 0 T PN | TR A Ay
aaaw o § wasr qar e arfedr
Ty wfweaz § waw A shweiz 3
wrag 9t /Y Ffazaz § WK a5 O
fAararfer ) & fag o svee w fady
#317 g Afaw ag wgar g F aef wghea
W FeAT & 7T AYET AW B A7 Arfgy
3q s a1 AR a@wR R 9
9T ST Ig5T AN RN § A7 dw wvr
afgd |

o1 w i@ (F147) wraeag v
g v 2w 9wy @ a1 sfwae v
HTa (i g Faga sfvm Y swraY
T gafmrfRiadr g 1 J¥ifw
5 5T F1QVTE TATE, e fes -
A g7 ¢ AR T Ty 9T wAT wAW
UNZRAT Y | Iq%T 9g wAAw A §
fe g sifor fod &1 wgear d
& % nlv fool Qa1 wafag &v
a8 wgar § fe qor fadla ¥ & 9gd
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ure fod Srawdm & WX dmAF A
afz wre v g w7 §vi fe g g dfw
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¥t Arfead | Brfipw warT AT R¥ AAN
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ot v fag () faed w1 @
BY& ¥ ¥ar o AY 9y AWM E uF Ay
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WA I AFAArd gy gew AN
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qTg WYX 26 fr frey ¥7 da ¥
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ford oY X firr o @wd Wi
wer g e A wifrm 1 fe g
AuFaTERT TR ¥ 0% Dy gy S,
TE AT warr qATFFATY | qHA AY
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wek ¥y 1069 % agF Wl agET &
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s A : s Hr§
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FY & STAY | WY E AT BT Y
T W9 gAY T QY ¥ F g
AT TG vy wEr g g foaers &
T BT w3 97T 7oA erQ i, 9fg
R amwewam A wn Fiw waw
dwaw gfes ST A g

SHRI SHYAMNANDAN MISHRA:
I quite agree that the issue of nationa-
lisation of sugar industry should not
be lost in any controversy that is rag-
ing over the issue of privilege. But,
to my mind the two things stand out
clearly and they are sought to be
smudged by the other side. The first
issue ig this: this House hag persistent-
ly asked a question whether the report
on sugar nationalisation had been sub-
mitted and if it had been, whether it
was going to be presented to the House
and discussed. That was the question
persistently asked in this House, Then
at one stage the then Agriculture
Minister had told the House that the
report had been submitted. It was
very clear and categorical statement
and, I think, it was g true statement
that the report on sugar nationalisa-
tion had been submitted on the 15th
May, 1973,

Later there were prevarications and
misrepresentations €o that some kind
of a difference could be made between
the report on sugar industry as such
and the report on sugar nationalisa-
tion. But this House had never asked
for the report on sugar indusiry as
such. It had asked a specific question
whether the report on gugar nation-
alisation had been submitted, and the
reply given was it had been submitted
on the 15th May, 1973,

So, the issue of privilege gelates to
the specific jssue of the submission of
the report on sugar nationalisation.
And it has now been clearly establish-
ed that there is only one report on
sugar nationalisation. If that ig the
only report, then why since May, 1978,
there have been prevaricationg and
misrepresentations amounting to a
breach of privilege. Since you have
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given a clear ruling that you wanted
a discussion to take place on this
without further delay and procrasii-
nation and since delay and procrasti-
nation has occurred, there is another
issue of the flouting of the decision of
the Chair,

MR. SPEAKER: Let not the hom,
Member quote me just ae it suits him
or somebody else.

SHRI SHYAMNANDAN MISHRA:
It we are quoting you wrongly, then
you can object....

MR. SPEAKER: He gaid that they
were considering it and we could
have g discussion. I said that we
need not wait for that but we could
have it earlier than that also.

SHRI SHYANMNANDAN MISHRA:
That is still better, But the issue is
this. Considering the importance
and urgency of the subject which
everyome in this House shares inclu-
ding the other side of the House, the
question was asked whether the re-
port on sugar nationalisation had been
presented. The then Agriculture Min-
ister did say that it had been presen-
ted, but we have beep denizd of the
submission of that report during all
these months, nearly a year or even
wmore, and the discussion has not taken
vlace.

So, there has been a clear breach
o? privilege angd the only candid thing
that the Government can do is to con-
fess that there has been a breach of
privilege and express regret about it.

PROF. MADHU DANDAVATE:
May I make just a submission before
you give your ruling so that you can
clear that point also? Ultimately, the
whoie controversy boils down to this
whether what was submitted on the
15th May, 1973 was an interim report
or not. It you look at the terms of
reference, they prepared specifically
& report on one specific issue on SUgAr
nationalisation, and if they were to
submit it in two parts and tell the
Government that as far as the issue
of nationalisation of the sugar indus-
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*
try was concerned they werg giving
the firgt report in which they were
giving the findings on the basis of
certain evidence that they had gather-
ed and still they had not come to any
final conclusion, they would have said
so. Unofficially, this report has al-
ready seen the light of the press, and
it you go through the press reports
you will find that ‘even the conclusions
have been given, and I had quoted
them yesterday, and in fact, even the
break-up has been given, Some mem-
bers say that a sugar authority should
be created; others say that there gshould
be total nationalisation. But as far as
the structure to be built up is con-
cerned, it should be taken away from
the private sector; that has been made
explicitly clear.

Since the final conclusions were
arrived at, there 15 n question of this
report being an interim report. It is
u sclf-contained findl report on
nationalisation and, therefore, it ought
to have +ome hefore us

in conclusion, 1 would draw your
aitention to the phrase ‘report, if any’
in seclion 3 of the Act. It does not
itk abrut irtzum and final reports
"L only refers 1o ‘rapori, if any’. That
means, that my report that hae been
pres'nted hes to come  before the
Touse,

MR. EPTAKFR: It did come out.
But 1.t the hon. Members not make
cvervthing a matter of debate here
every day

SHRI P. K. DEU (Kalahandi): The
whole confroversy boils dewn tp this,
whether the earlier report is an in-
‘erim report or not, The Ministery
take cheltcr behind this plea that it
)8 an mierim report and therefore, he
was not bound to place if on the Table
of the House, This matter cannot be
discussed here in a dispassionate
raenner. So, it ghould better be refar.
red to the Privileges Committee whers
nll aspects could be discussed and
light thenwn on the matter.
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SHRI G. SUBRAMANIAM: There
1s one clarification to be made. This
is what the Bhargava Commission
have gaid while forwarding the Report:

“I have great pleasure in present-
ing the Report of the Sugar Inquiry
Commission. It includes the two

Interim Reports of the Commission
_as Yartg I and II of the Report....”

So the Commission themselves have
taken those two Reports ag Interim
Reports as Parts I and II and they
are submitting their report along with
that,

Therefore, the Report as in the Act
refers only to this final report which
hag been gubmitted on February 27,
1974. Thig is in the letter of the
Commission itself.

MR. SPEAKER: 1 would tell Prof.
.Dandavate that as I understand it, the
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Report of the Commission is in three
parts. You quoted me, but I do not
think you properly interpreted it
When Prof, 'Sher Singh sdid ‘we are
examining the Interim Repot?, I said
we can have g discussion even earlier
than that. I did not say interim re-
port. I gave the ruling: you keep on
considering it; we can have a discus-
sion earlier than that

The whole position boils down to
this. The report is presented trice—
once, twice, thrice. 1 have to judge
when ig the final act of presentation
to be counted, from the first one, the
second one or the third one. Or have
I to divide the privilege into one-third,
one-third, one-third?

I think in the case of interim re-
ports when they are part of the final
report, the final presentation counts.
The Report should be counted from
the date of its fina] presentation. The
Minister has qubted the Commission
itself to say that these two were two
interim reports and included in the
fna) report It 1s very clear. @ .1-
not divide the privilege into one-third,
one-third and one-third. I hav. to
take it from the last date when it was
finally presented.

PROF. MADHU DANDAVATE
Befare you conclude your ruling, 1
want only to make one submission.
This ruling will ultimately guide all
the future decisions. Even aftey what
Shri Subramaniam has quoted saying
that they have sent Parts I and II and
m that gense these are interim reports,
even then Parts I and II are self-con-
tained reports on gpecific issues sub-
mitted, So, though technically he
may describe them as interim reports,
it is a aself-contained report and the
issue is closed wifh it. They are not
going to touch on this question of
nationalisatien in any further report.
Su as far as that is concerned, the
issue is closed

" MR. SPEAKER: Which is the final
report and when was it presented?

SHRI MADHU .LIMAYE (Banka):
The so-called Interim report is gelf-
contained!
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MR, SPEAKER: From which date
13 the presentation tp be counted? 1
am not going to count the date of
presentation from the first * interim
report. Do we count the presentation
under three heads? We have to take
the presentation from the last date.

I am gorry I cannot admit the privi-
lege motion.

PROF. MADHU DANDAVATE: Be-

fore you give the ruling, kindly go
into the Report.

SHRI SOMNATH CHATTERJEE
(Burdwan): The issue is mot decided
in the final report. Every issue can-
not be decided in the final report....

MR. SPEAKER: I am a little sur-
prised. This implies that the privilege
should be divisible. 1 cannot divide
the privilege. The report is the report
which is finally presented.

SHRI DINEN BHATTACHARYYA:
What is final?

MR. SPEAKER: 1 cannot go into
that.

SHRI SHYAMNANDAN MISHRA:
Do you disbelieve the statement of
Shri F. A. Ahmed, the then Agricul-
ture Minister?

MR. SPEAKER: No, I do not dis-
believe any party or anybody. I do
not disbelieve anybody, inside or out-
gide the House. My point is, from
where do I count the date of presen-
tation. You gay, it is a privilege. But,
he says it is the final act of presen-
tation which should be taken into
account. He has quoted to this effect.
The report is final including the two

interim reports. I cannot agree with
you.

PROF. MADHU DANDAVATE:; Sir,
kindly go through the report and see
whether it ig a self-contained report.
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MR. SPEAKER: The report comes
in three parts. How can I say this
cunstitutes a privilege issue? If they
had said, there were two" eaflier re-

ports, it is all right. But, they did
not say like that.

SHRI 8. M. BARNERJEE: Sir, on »
point of order,

MR. SPEAKER: No point of order
now please,

PROF. MADHU DANDAVATE: S8ir,
kindly go through the report. You
decide whether it is gelf-contained or
not. This is my request. Let us not
hustle through the matter.

st vy fomd ;e st o e
Fa H §X oy fawarfeswre & HATa
faar & — &% AT T e fad & 9w
yTFATEAT ?

MR. SPEAKER: 1 am waiting for
that. I will let you know. Yester-
day, you kept me quite busy. I had
hardly any time for lunch and I had
to come back for two meetings here.
1 left after all of you had gone. I
{frankly admit, I could not find any-

time for it. Give me some time to
find it out.

of vy fomg - mEw WA,
fadw & wurs walt off @ aeRfan ¥
w9 UF 57 7Y Ay warg €1 O far grew
WTH FTH FHT TE T B TET0
adr won f wefy 3w W prog KA
WEQ @YX | ATaT qET ®Y WY WG Y
Y wreTg A =i

weau " ¢ & w i wg e
£ fa % e 7 awmrem
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12.44 hrs,

PAPERS LAID ON THE TABLE-
Drarr SCIENCE AND TECENOLOGY PLAN
. 1074—T9—VoLumn I

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C. SUBRAMA-
NIAM): I beg to lay on the Table
a copy of the Draft Science and
Technology Plan 19874—79-—Volume L
(Hindi version), [Placed in Library
see No. LT—82385/74].

NOTIFICATION UNDER ALL INDIA
Sgrvices Acr, 1951 AND ARMS
(o Mt Awmmy Ruses, 1974,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): 1 beg to lay on the
Table,

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1851:--

(i) GS.R. 812 publisheq in
Gazette of India dated the 3rd
August, 1974 containing corrigen-
dum to Notification No. G.S.R
300 (E) published in Gazette of
India dated the 5th July, 1874
[Placed in Library Sec. No, LT—
8236/14].

(ii) The All India Services (Con-
duct) Amendment Rules, 1974, pub-
lished in Notification No. G.SR
834 in Gazette of India dated the
10th August, 1074, [Placed in Li-
brary Sec. No, 8237/74).

(2) A copy of the Arms (Amend-
ment) Rules, 1874 (Hindj and
English versions) published in No-
tification No. G.S.R. 733 in Gazette
of India gated the 13th July, 1974,
under sub-section (8) of section
44 of the Arm; Act, 1950 [Placed
in Library See. No, LT—8238/74].

ANNUAL REPORT OF PERMANENT INDUS
COoMMISSION FOR THE YEAR ENDED 31sT

MarcH, 1074
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THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C, PANT):
I beg to lay on the Table & copy of the
Annual Report (Hindi and English
versions) of the Permanent Indus
Commission for the year endeq the
31st March, 1974 [Placed in Library
See, No, LT—8239/74].

ANNUAL RE/ORTS OF INDIAN TELEPHONE
INpusTRIEg LTD. BANGALORE AND Hin-
DUSTAN TELEPRINTERS LD, MADRAS
Fon 1972-73.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): I
beg to lay on the Table a copy each
of the following Reports (Hindi and
English: vergions) under sub-section
(1) of section 61%A of the Companies
Act, 1956: '

(1) Annual Report of the Indian
Telephone Industries Limited,
Bangalore, for the year 19872-73
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.
[Placed in Libary See No. LT—
824—0‘{1’4].

(2) Annual Report of the Hin-
dustan Teleprinters Limited, Mad-
ras, for the year 1972-73 along with
the Auditeg Accounts and the com-
ments of the Comptroller and
Auditor General thereon, [Placed
in Library See No. LT—8241/74]
ANNUAL FINANCIAL STATEMENT OF
Guiarar ErEcTrIcAL  BOARD  FOR
1974-75 unpEr ELECTRICITY (SUPPLY)
AcT. 1948 AND A BTATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR
PRASAD): I beg to lay on the
Table:—

(1) A copy of the Annual Finan-
cial Statement of the Gujarat Elec-
tricity Board for the year 1974.T6
under sub-section (3) of section 61
of the Electricity (Supply) Act, 1948
read with clause (c) (ili) of the
Proclamation dated the 8th Febru-
ary, 1074 issued by the President in
relation to the State of Gujarat.
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(2 At statement (Hindi and Eng.
lish versions) showing (i) reasons
for laying the above document; and
(ii) ressons for not laying the Hindj
version thereof. [Placed in library
See No, LT—szum.],

12,44 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FAILURE OF SCHEMES UNDER
THE CRASH PROGRAMME FOR EMPLOY-
MENT

siaweaaty. (TIATTY)
weasr ARag, & frafafas qaar
w0 AwAfta dYaAr w9 Sy w7 e
AT FIATE a7 3187 WD FT0
F 738 & wra-u § 9347 qwresd —
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SraAEl &1 wfae fagear w1
I & afooreg ®7 170 3%
s afweay 94 9w &
warEre "

1245 brs.
(Sira VASANT SATHE in the Chair)

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): Mr. Speaker, Sir,
in the rourth Plun the importance of
providing adequate employment
opportunilies was recognised. How-
ever, in the course of the Plan period,
it waos found that the growth of
eraployment opportunities was not up
1o the anticipated level, Therefore
four special programmes were taken
up for being implemented. These
programmes were—

(i) Crash Scheme for Rural Em-

pluyment; ,
(ii) The Programme for educated
unemployed:
(iii) Special Employment Pro-

gramme; and

21, 1974  under Crash Pro- 80
Employment (CA)
(iv) Half-a-Million Jobs Pro-

gramme,

The first Programme, namely Crash
Scheme for Rural Employment was
initiated in the year 1871-72 and was
continued during the years 1972-7%
and 19Y3-74. It aimed at creating
employment for at least 1000 persons
in each of the districts in the country
with an average annual allocation of
Rs. 12,5 lakhs per district, During the
three years of the operation of the
Scheme, the expenditur incurred has
been of the order of Rs. 124.8 crores.
It resulted in employment generation
of over 3000 lakh ‘mandays which is
equivalent to providing employment
to about 4 lakh persons annually for
about 250 working days a year.

The second Special Programme,
namely, the Programme for Fducated
Unemployed including engineers and
scientists was in operatinn during the
years 1071-72, 1872-73 and 1973-T4.
The Programme provided, inter alia,
for assistance to small (ntieprensurs,
setting up of agro-service contres and
surveys and investigations of differant
projects, The total expendilure during
these three years amounted to Rs. 83,09
croreg and provided emolnvment to
40,000 educated pemsons during 1971-72
and 71.000 educated persons during
the year 1972-73 In the vrar 1973-74,
the level of employmert penerated
during the previous yvear, wag more
or less maintained.

The third programme ramely, the
Special Employment Programme, was
taken up in the vear 1972.73 and wnas
continued in the subsequent year.
The total expenditure during the two
years under this programme amounted
to Rs. 48.62 crores, The scherme pro-
vided employment on g full-time basis
to nearly 3,8 lakh persons. n addi-
tion. it created pmploymant amounting
to over 380 lakh ‘mandays.

The Fourth special gprogramme,
namely Half a Million Johs Program-
me, was initiated during 1973-74 The
objective of the programme was {®
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provide employment to five lakh edu-
cated persons, with an outlay of Ra. 100
crores. The actual expenditure, was
nearly Rs. 5¢ crores and it resulted in
creating 3.34 lakh job opportunities
Emphesis was laid in creating self
genctrating employment under  this
scheme,

In the Calling Attention Notice,
there is a reference to an expenditure
of Rs. 170 crores. It may be clarified
that during 1973-74, the actual expen-
diture on the four programmes, men-
tioned above, incurred by the Govern-
ment of India was in fact Rs, 157.38
croreg with the following a8 the break-
upi—

(Rs. crores)
Crash Scheme for Rural Employ-

meat

41 78

Trogramme for Educated Un-
employed <

. . 917

Special Employment Programme 2244

Half a Million Job Programme 53-99
Towl - . 15738

These Progammeg are estimated to
have generaled during 1973774 em-
ployment of the following order:—

11) C~ash Scheine for
Rural Employment 924 lakhs mandays
(ii} Programme  for
educated unemploy-
ed. , ¥ . 71,000 persons
(approx.)
(iii) Special Employ-
ment Programme 98,807 s and
142 mandays
(iv) Hlf-a-Million
johs Progremme. , 3,34.184 persons.

In eddition to generating sigpificant
order of employment, these program-
mes have also created productive
aspets relating to gectors such a8
minor irrigation, land rerlamaiion,
afforestation, rural roads, industrial
infrastructure gtc.

Belore eoncluding, I would Bh to
stress that al] the four programmes

under-Crash Pro- 182

Employment (CA)
were ncwly conceived and were exgeu-
ted all over the country. It would be
appreciated that the organisationai
effort required for thege programmes
was massive involving, as it did,
various agencies at different levels, In
this context the possibility of deficiens
cies in implementation was obvious
However, in the*light of what I hawve
stated earlier, the results of the various
programmes have been by and large
commensurate with the expenditure
ircurred on them. I 'may also add
that in the Fifth Plan from the current
year onwards the vafious employment
programmes havo been rationalised
and suitably integrated with sectoral
development programmes. The only
apecigl employment scheme now in
operation is called as the Employment
Promotion Programme for the
educated with a thrusy on self employ-
ment.

m Ayw wig : Al oft, FroT
ot off ¥ S qawen Fear ¥ 9wy qaw
s g Fraw sgr wr Han | Sl
FAr % qafeq TR F HawL AN
v % fg 77 wa W wrere fear
aar @ fr @wifre B39 oA
I AT X AW 5 A AALA B
sy 2 @11 ¥ AT ¥ g
foraer Sevad ¥ we qr, fawst
QT 23X g o, AT @Al Wy
wTo 3 ¥ " 97, FrAAT F7 T w6
wr ggvg ar @few qar wqwe ar §
fs gurd DT DT W F AR
g, wgt T o A § AT @ S
e g1 ey & ¥awr g4 oA & fag
Faqf W AT qwar | T
frrr W1 werTHi B B FH oA
¥ | Gt A DI F JET W
afgd & Qar war & 5 oF @frs 31
wr 357 gy war § &few o wrifa
& ¥ feaf wrelt § A1 gl gEE-
fefdt g Y W fawr iy e
wit & afer € o7 § | HEY (FIR-
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fufere e wofr wnfeg | ek Frrre
W §, WY weraT AT wwd & WK
% Ay awd § Afd sgwt wigifa
AT AT RAH YA AT Y1 ITE
faq wrdrbzg & | WOEY AT g
fe ST gyorrd 9T AT § 3wt A%
et § v ot g W € Ay T # AT
w€ Tt qmg wT § | WA o qwr
¥ T 7w aver Y @ ey § s welr
AT ¥ oen Afwd wW & e,
w Wil ¥ O ek, Wiw 93T,
a7 gadw, gt qEw, W AR
ot s iy @S ¥ wewEw
afcaeqfarat s o Frafor firur |

7% wrax @wrr fear & Afea
170 ST w7 N =Ar wrow fear &,
WEF WA IEFY Gy ¥ arg faar Wi
48 Se9AT &0 6 99 IArET W
ateT saRT A gwT | W TAe)
THATeHE JT ¥ 2aX § 1 wWA1971-72
¥ 40 THT AN HY wrw [Rgretc 1973
74 § 71 g9 S0 By e foge | gw
T w73 § ey s fear AT v
Y@ 7T o G¥% AT &Y 98 F9ET qER
& aveT o 7%, o1t gt fawrd &1 Y
dvorrd o wg g8 o gk, ST o
am Ag gar, O a¥E afl ¥ fod
TS 7 & w5 @ T8 67 I95T 3T
& war 1 e 9 W@ W
ezt Wt @ wg AT wew AT fear
W | X AHTC 170 FOT € 8 97
gardt Qo W Iawt Wo-geEr @
ot | AW OF g GWN Aty fF @)
Ao aF § N qrefor fA F av
WO @7 &, 3 aga fol aF wok
TEAT € ST T w5 wwd §
o qF greErew fe § Wi s
W & ag 99 W wEET FTY g
wrdw il Y 8. Swer ¥ afor
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weor wf gr & 1 e e W
NG gEdwie v §FF wEW 9%
o & ok, ag wrror # fY o @
w7 FTeT Qe o & WA
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ATy |
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TeqT, ST, WET q3W, FAEE HiT
fgarw 2w & ot s gw-—ag @
fedwr & 2w g g P #r woT WX dar
figar site ! F30 FTW gAY, AT Hrwree
% gAY, ag A qga &vAT alw & qar
ot wreer 7g qanr T 5 owed
Y & faw o1 ITEr € 9@ FWA)
T 74T g, X2 W wEY (A, e wi
iz ot =gy fasr, e oY adr far
(saasma) dr st @A firg o wg
72 & < fre ®a7 7 o @ fawr @@
war P T oA A aq wrd ?
7z #d FrIlalaer §—ag Tw iy’
% S Sear § AT & anaq A
O FTHER F AT AT WT FAAT Y
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forg 1§ wWAG AT AT BN R 4
) 2@ a% (% foa7 59 & wqia
aaR war fear fafww  osar &)
I FEABAT FT HA G GACAC A ?

aurefr oY, @t AT oy § 2w
% farfwa awTdrwY g agdY oF o
& | Im kAT agT fAiaw gRIme
g} o T & at u AFTL AT
% gor w0 & forg WY w7 Fer §
4T 1Y T | INH W R AT
6 £% F 40 wremwe & wfefor
FE THT I WTT IH (G ¥T TAEAT
w ¥ forerdt fir & WEETH FER (8 Wy
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it a% w1 v faw g Ffew ww
wrH FaeET | oY 49 @5 ¥ W 99Ar
weaar Y &Y 9% w9 |

¥ g g T w qaer 8y
wg g9 FouT F7 § aY 39 Faw 1@y

I gl § ey § a1 wig o3 § afeE

WY fufaa awrc § d¥ gofead AR
witfey vy =g wl ¥ A &
qT % st wgan g fw A v fafaa
e fafprasregafiad aydsay few
wTE} ®Y averg ¥ § o) 59 W ¥ AL
= oY § A FT Ay oy § Qv qg
g wY § qF AgT B I WA @A
§ woife agf 37 wrk Aamaw wdf @AY
Ik g T IRy wa sqasar §
forad gaxt oo faer & 7
1258 Hrs.

[Mr. Seeaxsr in the Chalr]

oF fearT gax 32 #1 ¢F wrar
qgrar § fF ag efmac ar s
T isATE qw AfET ST IAR
mqﬁﬁwamaqﬁ;mm‘nﬂ
fercromy )t & ) @Y ¥ W ¥ wTOaY
v sEEar g 7

oF @1d § W AT g §
o wrfrr WAy o fore s 3 W §
agT WY A T A AT awrg
3 forers werler Qo T AT &Y
€ § 1 FETOrg AT A FURATTAWY
N fE @R s e ¥
¥TH WAV 2 37 aY WG VIR A
oY §z4 neEre @ § vesr A
wrany ¥ wawre #X faqr gawr s
mtqﬂﬁ?!ﬁﬂfﬂﬁﬁ'*“’{
oY o srrga § o fareeY qeiRi
oy ez &1 § 97 qradNe WA &
forg ar 7w STAT A EC T R E Forad
Al &Y QT &1 WY 3 9% W AT
¥ A ¥ oY fawrar et o1 @ § 7
fegwar iy gl ? 98 AgIAE AR
awr § fam® wTo @R T 9§
w2 |

Employment (CA)
13.00 hre.

SHRI MOHAN DHARIA: The hon.
Member hap raised several important
issues. At the outset ] would like to -
say that, whatever are the deficiencies,
and particularly as they are pointed
out in the Supplementary Report of
the Comportoller and Auditor General
of India, we take a very serious view
og the matter. These schemes were
taken up under special cirmustances
and itwas very necessary to provide
employment in both rural and urban
areas. However, the Central Govern-
ment had given proper guidelines;
they had told the State Governments
that productive and permanent assess
should be created while implementing
the schemes, and at the same time in
every district jobs should be made
available to 1,000 persons in one year.
All these suggestions and guidelines
were given. But in some States, as
wag pointed out by the hon. Member,
it is true, they were not implemented.
As I have said in my earlier state-
ment, we have already taken a decision
to integrate such programmes in the
economic development of the country
and in order to have them properly
implemented, we have emphasized the
need of having planning machinery at
the State level and also of having
district plans so that the plans are
properly formulated and by involving
the people they would be efficiently
and effectively implemented. Not only
that, we have also offered two-third
of the expenditure to the State Gov-
ernment who will strengthen their
planning machinery at the State level
We are well aware that it is no use
only creating plans in Yojana Bhavan
and not getting them implemented.
Therefore. we have taken all the
steps. Particularly in the Fifth Plan
we have laid emphasis so that these
programmes become a pari of the
sectoral development in the country.

i

As I have said earlier, several
were generated. 1t would be arg
whether these figures are correct
not. 1 am prepared to stand
correction because these schemes

i

B8s
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directly under the Ministry of Food
and Agriculture. As per my informa-
mation, the permanent assets that were
generated in two years, 1971-72 and
1872-73 were as follows: minor irriga=-
tion 1,31,000 hectares; permanent im-
provement works...

AN HON. MEMBER: Which State?

SHRI MOHAN DHARIA: All over
the country. Land reclamation 15,600
hectares; soil conservation 24,350 hec-
tares; water conservation and ground
water recharging 1,450 hectares, affore-
station 27,733 hectares drainage and
anli-waterlogging 104,000 hectares;
flood protection 1,72,000 hectares:
construction of community assats,
community orchards 442 hectares;
Panchayat land development 568 hec-
tares; pisciculture tanks 2.433 hec-
tares roads and culverts, roads
constructed 59,627 kms. and culverts
constructed 7,338 numbers. So, these
are the permaneni assets that were
ecreated, (Interruptions) It is no doubt
a complicated problem. Ag 1 said, we
take a very serious view. It is very
necessary that the State Governments
properly cooperate in implementing
the programm=s otherwise, it may not
be poesible for us to man the Pro-
grammes sitting in Delhi.

Coming Lo the problem of educated
unemployed, 1 would like to eay in
this House that it is not possible to
solve the problem unless and until the
economic growth rate is properly
achieved. However, because of the
several schemeg that were taken up
by the Central Government, this
House will be happy to know, the
number of engineers unemployed as
was on 31 December 1872 was 22,000
atrd that was th~ number also as on
81 December 1873; therefore, it was
poséible to absorb 'the number of en-
giteers that had come up in the
country during that periog and further
ufiemplovmant was contdined. We had,
last vear, taken up a massive prog-
ramme for the educated unemployed
etfPiiders. main'y those whe 'were
vRertolnvad p8 v ¥ December 1973
The finmhber nf 22000 engineers un-
snlnwsd an 11-12.72 hir tom. dovm

e PTGt o F 4"
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to about 2,000 to 2,500. It is because of
the major and positive steps taken by

Government. The hon, Member made
mention about Maharashtra employ-

ment programme. It is known as
Guarantee employment programme

and- in the current year on amount.of
Rs. 10 crores is provided for in Maha-

rashtra Budget and it is approved by
the Planning Commission and we are

thinking how this programme could

be extended, and how more assistance
could be given. But there are various

constraints of resources which have
created several handicaps in out

way.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have read the state-
ment and I have heard what the hon
Minister said with such rapt attention
as I have at my disposal. I have here
this automatic document with me and
it is very clearly stated here:

‘It was envisaged that as far as
possible only those labourers should
be employed on the projects who
belong to families where no aduli
member is employed. If it was
not always possible to adhere to
this principle persons should be
selected for employment in such a
number as to give preference to
those not likely to find any employ-
ment elsewhere. In some States
including Jammu and Kashmir,
Maharashtra, Punjab, Haryana and
Himachal Pradesh as slso in many
areas of other States like Uttar
Pradesh and Madhya Pradesh, those

who sought employment Wwere
employed.
Then it says:

“Employment generated as re-

ported by a number of State Govern.
meht to Government of India was
found to be in acctirate’ A few ing
tances are mentioned below, Er-
rors ranging from 7 per cent to 50
per cent were noticed in the caleul-
ation -of employmeni genarated
against 20.62 lakh mandays of emp-
loyment sald to have beer, generatéd
the actual number of mandsvé
st
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generated the actual number of
mandays generated was found to be
15.76 lakhs.”

The empolyment generated in 1971-
72 as per monthly return in March
1872 is 107.69 lakhs. The employe-
ment generated in 1971-72 as reported
in half-yearly report by andg of March
1873 is 104.35. The employment gene-
rated for 1972-73 ag reported in
monthly return of March 1873 was
62,55 lakhs. But the - employment
generated in 1972-73 a per half-yearly
report by end of March 1978 is 58.23
lakhs. The employment generated as
collected by Audit from local record
for 1971-72 iz 28.10 lakhs. In 1972-73
this is 26.71. Please see this report
regarding employment generated, the
figures given by State Governments to
the Government of India. Against
35.10 the figure is 32.71 Against
26.71 it is something elge. Then the
report says:

‘The figures of mandays of em-
ployment reported to have been
generated in all distracts out of 31
districts test checked in UP included
1446 lakhs unreal mandays because
the cost of materials purchased
through contractors and transportat-
ion charges thereof were converted
into mandays 6 62 lakhs after divid-
ing the expenditure by the wage
rates prewvailing.’

8o, in this context what you have been
saying is not correct, This is the
position.

In reply to Mr. Jogannathrao Joshi's
question it has been stated that half-
a-million jobs programme for edu-
cated unemployed was undertaken by
Government during 1973-74. What are
lhe figures? In Assam, percentage of
employment generated as related to
employment potential 1s 46.85 per cent.
In Gujarat, it is 36.89. You desetve
-special award Mr: Dharia 'and -your
sons or colleague. In Himachal Pradesh
it s 1395. In Karnatake-it is- 34.83.
In Madhya Pradesh it is 4101 and én
‘West Bengal' it is only 20.61 per eant,
w uansmployment. is in it- acuiest
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In U.P., prior to the last election
during pre-eletion—may I use the word
‘block’, a erash programme for
employment was there. It has been
given a very decent funeral now.
That has been forgotten now gince
they have fought the election by
getting 32 per cent of the votes. They
forgot all about that programme. What
is the position now? And what is it
due to? It 15 due to certaln man-made
things done by Government ang their
own party people ruling the State.
All State Government, save, West
Bengal, Punjab, Madhya Pradesh and
Maharashtra, have utilised the ear-
marked funds. Less than 55 per cent
of it was utilised for construction of
rbads The highest percentage of the
utilised monéy was in Bihar, namely,
99.9 per cent. 20.9 per cent of the total
expenditure for the whole programme
of the State was Rs. 8.18 crores in two
years I want {o know what was the
Central Government doing? 939 per
cent of the crash programme in Bihar
was for building of roads.

MR. SPEAKER: May I invite your
attention to ask only questions?

SHRI JYOTIRMOY BOSU: 1 shall
ask questions whether these Ministers
cah be given Bharat Ratna! This is a
very vital issue. I am only trying to
highlight certain points. Sir, next in
descending order in percentages
comes Maghalaya, H.P., Maharashtra
where it comes to 85 to 83 per cent on
road construction. West Bengal spent
38 per cent on roads and 18 per cent
on soil conservation, 15 per cent on
flood protection and 12 per cent on
afforestation. It spent only 8 per cent
on minor irrigation which could gene-
rate employment in rural areas. In
the abserice of definite instructions
about the road construction scheme
for different States, why different
standards are adopted in the matter of
construction of roads? A Tot of money
hto!:txﬁltothepockﬂso{thémpu
in power and who are wehring partl
cular chps on their head!.

HR.SPEAK.ER Mr Bosu, thl.lh
nolid!biﬁnlm
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SHRI JYOTIRMOY BOSU: I am
4rying to highlight it and then I shall
ask questions. I have your indulgence.
In fact you were kind enough to
allow me. I thought that your smile
was an approval to that. I shall take
two to three minuteg more,

191

Sir, ip five districts of Gujarat, 220
roads were taken up. They were
mainly improvements of and comple-
tion of the existing roads. There are
full of malpractices in the matter
of construction of roads have
been constructed at a cost of
Rs, 385 lakhs in two districts in
Bihar. This is an example of increas-
ing number of roads due to the inten-
sity of traffic. My question now s
this. The Centre hag already discon-
tinued its assistance for the special
employment programmes— tne crash
programme for rural employment in
some States—at least I know about
West Bengal and nothing has been
done in West Bengal.

This is due to the inefficieacy and
incapability on the part of Govern-
ment. This is one chapter. None can
surpass this Government. When it
comes to people’s money, for a vital
project like this which means the
survival of the younger generation of
the country. The whole thing is full
of corruption. The Auditer General's
report was laid on the table of the
House sometime back which revealed
many interesting things. This Min-
ister comes before the Hnu.e and
tells cock and bull story. Al this is
a most disgusting thing. We only
request the hon. Minister to please
tell us whether a parliamentary
probe will be instiluted in this matter
to tell the truth to the House arnd to
the country as to what they are doing
with the people’s money and the
Huture life of the people. Also we want
to know whether they will agrae to a
superior Parliamentary probe in this
project of plunder by the ruling party.
They are running the futurg of the
youth. So many of them are com-
mitting suicide. The whole problem
s increaving every dey and aggravat-
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ing every day. And here is g plece
nf document which would show that
this Government is not only throughly
ruining incompetent but dishonest to
the core. That is how they are run-
ing the whole country.

SHRI MOHAN DHARIA: 1 do not
know whether the hon. Member
hearq me or not, but I have already
said that we have taken a very seri-
oug note of this whole report. Un-
fortunately, this report is mot the
whole of the assessment of the pro.
gramme and that is the tragedy.
Wherever there are draw backs they
have been pointed out. But I can
quote instance after instance wherein
m many States the poor farmers
have offered their own land with-
out compensation for getting roads
constructed in the rural areas
where there are no roads and
there is no transport; people have
come forward and taken advantage
of the scheme. Unfortunately, no
good aspect has been mentioned in
this report and this 1s a report which
{s only an pne-sided report which we
vannot forget. We have taken note
of the report and the criticism as has
appeared in the presg also. I do feel
that whatever are the drawbacks
chall have to be removed But that
does not mean that we sghould stop
the whole development itself, It
cannot be done, I, order to Tremove
these drawbacks in the country  we
have to go ahead. As I have gaild,
we have, therefore, insisted on all
State Governments to create effective
machinery to have proper coordi-
nation for the Iimplementation of
these programmes, and therefore
instead of having such programmes
we have said that let them be the
part of a sectoral programme of the
plan activity in the respective States.

Coming to the half a million jobs
programme with an outlay of Rs. 100
ctores, it was then assured by Gow-
ernment that we would create five
lakhs jobs for the educated wun-
employed. I was myself in charge of
this scheme. I was very much
worried that this money should not
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be squandered, and therefore, I
undertock & tour of the whole coun-
try along with the officers, and I took
the State Governments into confi-
dence and explained to them the
various schemes, how they should be
productive schemes, how we should
emphasise on self-generating em-
ployment programmes. With an ex-
penditure of Rs. 54 crores, we have
generated jobs for 3.40 lakhs people.
I am happy that out of this, more
than one lakh jobs are self-generat-
ing employment jobs, and these
youngsters who have accepted self-
generating employment have not only
stood on their own but they will be
providing jobs to about 4 to 5 lakhs
more in this country themselves.
Through this scheme, Government
have assured the youngsters of one
thing. It is true that we cannot pro-
vide jobs. But if they are prepared
tn stand on their own, let not pove-
rty come in their way and let them
not suffer because they are poor. We
have come forward with our sche-
mes to help them with infrastructu-
ral facilities required by the young-
sters; we shall sec that the entrepren-
eurship 1s properly cultured, nourish-
ed and nurtured and all possible help
is given That is how this scheme
has generated new confidence in the
minds of the youngsters so that they
can stand on their own.

SHRI JYOTIRMOY BOSU: On a
point of order. The hon. Minister
has added insult to injury. The re-
port clearly says that according to the
guidelines issued by the Govern-
ment of India, the works were not
to be executed through the agency of
private contractors, but in a number
-of States it was noticed that cantrac-
tors had been employed. Also, gc-
‘cording to the Punjab .Government,
the off-season rate of wages for
agricultural was Rs. 6 in that State,
but the daily wages for most of the
rural workers under the programme
averaged around Rs. 3.87 only in
1971+72 and little over Rs. 4 in
‘1872473, Ho, let him not tell ug sto-
ries, :

- P
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SHRI MOHAN DHARIA: The
hon. Member should try to understand
one thing. I was referring to (he
half a million jobs programme. He
is referring to the crash programme
for rural employment. He should
distinguish between the two,

Now, I come to the last point re-
garding all the political allegations
made by the hon. Member. We
cannot forget the younger generation
in the country in both the rural
and urban areas, and in order to
salisfy their aspirations, there is no
other alternative except that the Gov-
ernment should offer with plan pro-
jects or without plan projeets produc-
tion employment programmes and see
that these youngsters do not get frus-
trated. It is from that point of view
that Government have taken up these
schemes

SHRI P. K. DEO (Kalahandi): At
the outset, I congratulate the Auditor
General and The Hindustan Times
on thewr patriotic job for having
exposed this culpable failure on the
part of the Government so far as the
crash programme is concerned. This
programme cost us Rs. 157.38 crores
in 1973-74,

Even though the call attention was
very specific, the Minister has com-
pletely sidetracked the whole issue
and has brought in various program-
mes, the crash programme, the pro-
gramme for the educated unemploy-
ed, the special employment program-
me and the half a million jobs pro-
gramme. Instead of replying directly
to the call attention, he has brought
all sorts of things into it.

Even though art. 41 of the Consti-
tution is specific with a mandafory
provision that the State shall secure
the right to work to its citizens, no-
thing has been done. In this regard,
rather it is an =sf@mission of failure
on the part of the Planning Commis-
sion that the crash programme has
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crashed on the boulderg of the bluff
and bluster of the Congress party and
the entire Rs. 157.38 crores spent in
ihe crash programme has gone down
the gutters of the Coungress party.

Regarding the operation part of it,
1 would like to point out that there
wag absence of any defimte instruc-
tions, there were no gspecifications,
mostly earthwork was done, it was
taken up in a most{ haphazard manner,
specially for construction of village
roads and minor inigation embank-
ments which were all washed way in
the first rain.

So far as- my constituency is
concerned, 1 can specifically point out
that last year when the administra-
tion wag in the hands of the friends
on the Congress benches, all the
money spent there was spent in a most
westeful manner, It had hardly any
impact. 'This has been stated also
by the Auditor General. Of the
three States where the momey had
been hadly spent, Orissa is one.
Orissa is the main culprit because
there was no supervision, no co-ordi-
natlion, no specification. An innumer-
able number of Congress workers
were recruited as contractors to ful-
fil these job works.

Lastly, there wag the preparation
of bogus muster rolls with many
ghost labourers having been shown
as emploved Ags has been pomnted out,
in Saharsa, the district of Shri L. N,
Mishra, the left-hand thumb im--
pressions were taken just to fill the
muster roll. That is the way the
floodgate of corruption was opened
and unnecessary payment of the poor
taxpayers’ money was made to the
Congress people who were the main
beneficiaries of this programme.

What is the impact of all this ¢x-
penditure? There is the inflationary
impact of the additional expenditure
of Rs. 275 crores without compensa-
ting increase in the supply of goods.
This hag further eroded the purchas-
ing power of the rupee. So there
should be an end to this empty ri-
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tual which is being repeated year
after year. Crores of the poor tax-
payers’ money have been wasted to
1ill the pockets of Congressmen.

So I would like {o ask these ques-
tions. How many employment oppor-
tunities were generated? How many
were actually employed? For all this
wasteful expenditure, on whose
shoulders will the responsibility lie for
the realisation of these funds? How
long will the Indian taxpayer be a
sileni spectator to this drama of
wasteful expenditure taking the coun-
iry to the abyss of economic ruin?

156

Lastly, I reiterate the demand for a
parliamentary probe by & committee
o° members from all parties. The
Minister should accede to this request
at least for which we would be
grateful.

SHRI MOHAN DHARIA: The re-
port of the Auditor General relates to
1971-72 and 1972-73 when Mrs, Nan-
dini Satpathy was not the Chief Mi-
nister, but the party of the hon.
member was in power. By cong-
ratulating this report, he has con-
demned his own party and the then
Government. (Interruptions) I have
only given the facts

Coming to the calling attention, it
refers to the crash relief employ-
ment programmes only and not to
other programmes like  drought-
prone areas relief or relief for small
farmers and marginal farmers,

AN HON, MEMBER:
all crashed.

SHRI MOHAN DHARIA: They
have not crashed. They have taken
good roots in the country. Hon.
member says, my statement was not
relevant. I would submit that my
statement is consistent with the cal-
ling attention motion. Whatever are
the drawbacks, we have tiken ser-
ous note of them. I do not say that
whatever is wrong is not wrongs it
is wrong and we shall see that it is
remedied. I do not accept the demand'
for a Parliamentary Committee.

They have
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13.28 hrs.

COMMITTEE ON PETITIONS
NINETEENTH REPORT

SHRI JAGANNATH RAO (Chatra-
pur): Sir, I beg to present the Nine-
teenth Report of the Committee on
Petitions, ’

CORRECTION OF ANSWERS TO
SQ NO 332 DATED THE 4TH
MARCH, 1973 RE SETTING UP OF
INDUSTRIES IN BIHAR IN PUBLIC
SECTOR—Contd.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): 1 beg
to lay on the Table a further statement
giving reasons for delay in correcting
the reply vide statement made on the
1st August 1974 on Starred Question
No. 332 dated the 14th March, 1973 by
Shn Ishwar Chaudhary regarding sct-
ting up of industries in Bihar in Public
Sector

Statement

The Starred question No. 332, which
was fixed for reply in the Lok Sabha
on 14-3-73, sought intormation on thc
point as to whether the Government
proposed to set up new factories in
the public sector in Bihar during 1973-
74 and if so the broad outlines thereof,

The question relatedg to all new fac-
tories 1n the public sector and was nnt
limited to the factories to be set up
under the administrative control of
the Ministry of Industrial Develop-
ment. It was, therefore, necessary to
collect information relating to this
question from the other Ministries and
Departments of the Government of
India also The requisite information
was not received from all the Minis-
tries or Departments in time. How-
ever, the material furnished, by the
Planning Commission revealed that
there was no proposal to set up new
factories in the Public Sector in Bihar
during 1973-74.
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On the basis of the information
available in the Ministry of industrial
Development and that furnished by
the Planning Commission, the question
was answered on the due date of the
14th March, 1973 to the effect that
there was no proposal of seiting up
new factouries in the public sector in
Bihat in the yvar 1973-74.

Subsequentily, information was re-
cetved from the Department of Food
in August 1973 that iwo 1ice mills
were propscd to be st u, by the
Food Corpuration ot India at Chanpatia
and Purnea in Bihar. The Department
was requested to clarify whether the
two rice mills were expected to come
up in 1973-74. It wus clarified by the
Department of Food in November 1973
that the mill at Chanpatia had already
been commissioned in August 1973
while the other mill at Purnca was
also expecled to come up in the yecar
1973-74, itself. On receiving this in-
furmation, 1t appearcd necessary to
coirect the answer given earlier to the
Lok Sabha question. However, as
even by that time information relating
to the question had not been received
from all the Ministries, it was felt that
the necessary correction should be
made only after the replies were re-
ceived from all the Ministries and the
possibility of further correctiong being
necessary could be ruled out, The
matter was pursued with other Minis-
tries and the final reply from the Min-
istry of Heavy Industry was received
on 29-3-T4.

Before taking steps to correct the
earlier reply given to the Lok Sabha
question, the latest position of the
ostablishment of two rice mills at
Chaanpatia and Purnea was again
checked from the Department of
Food. It was intimated by  that
Department on the 22nd May, 1974
that the mill at Purnea, which was
earlier expected to come up in 1873-
74, was likely to be completed by
July 1974

The amendments to the answer given
earlier to the question were then fin-
aliseq and sent to the Lok Sabha
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Secretariat on the 8th June, 1974, The
Lok Sabha Secretariat advised on the
16th July, 1974, that since the correc-
tion required to be made in the earlier
answer was of a substantial chaiacter,
a statement should be made in the
House. Accordingly a statement cor-
recting the answer given to the
Starred question No, 332 on the 14th
March, 1973, was laid on the table of
the House on the lst August, 1974,

13.30 hrs.

SUPPLEMENTARY DEMANDS FOR
GRANTS (RAILWAYS), 1974-75

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): ‘Sir, I beg to
present. ... (Interruptions).

SHRI INDRAJIT GUPTA (Ali-
pore): Yesterday you said, Sir, that
they may have second thoughts and
make a statement today. (Interrup-
tions).

MR. SPEAKER: Yesterday when
this question came 1 said"that they
may have second thoughts. But I
have not fixed any time. I said that
he may come out with something.
But I have expressly made it clear
that I am not fixing any order.

SHRI P. K. DEO (Kalahandi):
Your observation was very categorical.

SHRI INDRAJIT GUPTA: You said
that they will take note of it and that
they will have second thoughts. It is
in the proceedings,

MR. SPEAKER: I did ngt fix any
time. I was careful enough to say
that I do not fix any time limit But
I did say that they may have second
thoughts.

‘SHRI P. K. DEO: Sir, we cannot
allow him to present the budget until
he makes that statement....(Inter-
ruptions)

MR. SPEAKER: For the last three

days I have been exercising my throat
very much and it has gone hoarae.
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At the same time, I am not super-
human to hear two or three people
when they speak simultaneously. Un-
less all of you sit down and one
member speaks, 1 cannot hear any of
you.

SHRI INDRAJIT GUPTA: We have
some points of order to raise,

MR. SPEAKER: On what?

SHRI INDRAJIT GUPTA: On the
list of business,

Sir, after yesterday’s proceedings in
the course of which you had made
certain weighty observations, all of
us on this side of the House were ex-
pecting that, when we receive the
List of Business for today, this morn-
ing, we would find in it somewhere—
I am not saying it must be at a parti-
cular point in the List of Business—
in these four pages an item, namely,
that the Railway Minister would be
meking a siatement on the question
of review of cases of railwaymen
which has been agitating the House
for the last two days

Yesterday, you had asked them to
take note of the very strong feelings
expressed here, to take time, to have
second-thought; and make another
statement. But we are surpriseq to
find that there is nothing at all men-
tioned about the statement anywhere
in the List of Business for today.

In the meantime, we find a very
strange thing because this is making
the issue worse confounded. Can the
Government speak on this issue with
two voices? The whole thing arises
out of the statement which was made
yesterday by the Railway Minister.
You will remember that you asked for
papers, vou yourself read them and
you satisfied yourself. The final part
of the statement of the Railway
Minister was that he assured the
President that individual cases would
be looked into sympathetically, This
is what he said.
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Now, we find, in the other House,
in the Rajya Sabha—here are the pro-
ceedings—on the 19th, when the same
issue was ralsed there by several
Members, another thing. y I with
your permission read out a lines?
I quote:

“Shri Bhupesh Gupta: On a point
of order. You kindly help
me in asking whether the
advice of the President given
publicly will be implemented
in all the Divisions. He has
quoted the Minister of Rail-
ways.

Shri Mohd. Shafi Qureshi: Sir, the
President’s advice will be
respecteg and implemented as
early as possible.”

This is what Mr, Qureshi has said in
the other House, Here, Mr. L. N.
Mishra says that he assuered the
President that individual cases
will be looked into sympathetically.
So, the Government is speaking
with two voices, in two Houses, and
misleading the entire country, This is
a categorical statement that they will,
as a matter of policy, take back all
those people whom the President
referred to in his public interview.
That will satisfy ug for the time being.
But this kind of prevaricated attitude
- of trying to reduce the matter from
the level of policy to the petty level
of locking into individual cases is
something which does not fit in at all
with the whole spirit of what the
President has said and what has been
agitating the House for the last two
days. B ki

We are getting telegrams every day.
Not a single man is being taken back.
I got a telbgram this morning. It is
from Shri Ram Parvesh, Joint Secre-
tary, North-Eastern Railway Mazdoor
Union;

“THIRTEEN DISMISSED RAIL.
WAYMEN'S APPEAL REJECTED,
NONE IN SAMASTIPUR ALLOW-
ED TO RESUME DUTY.”

e,
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This is the kind of thing going on and
they tell us that they have assured
the President that individual cases
would be looked into sympathetically.
(Interruptions)

SHRI SAMAR GUHA (Contai):
When we agitated yesterday for a
correct statement from the hon. Min-
ister, it was expected that he would
honourably communicate to the House
what had transpired between him ang
the President. But as you know and
as the House knows, he suppressed
some of the points ... (Interruptions)

AN HON, MEMBER: What is the
point of order?

SHRI SAMAR GUHA:
mini-speakers are there.

SHR1 A K. M ISHAQUE (Basir-
hat): Let the maxi-speaker tell us
what is the point of order,

SHRI SAMAR GUHA: There was
an unusual scene yesterday, the like
of which had never happened before
on the floor of the House, It was not
that we wanted to flout you or that
we wanted to waste the valuable time
of the House. We were compelled to
make certain observations. We are
receiving telegrams from all over the
country that they are not taking back
those who have been suspended......
(Interruptions). This is one part.

Another part is this. According to
our Constitutional position, the Presi-
dent does not give any advice to the
Government publicly; what actually
is the President's advice to the Gov-
ernment is usually not known public-
ly. Here, Sir, the President had made
a public statement ang in that public
statement he has categorically said
that the hon. Minister has honourably
agreed to implement his suggestion or
advice. The President’s advice was that
all those, without any exception, who
were not involved in any case of sa-
botage or violence should be taken
back and there should not be jny
break in service, and according to the
statement of the Fresident, the hon.

So many
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Minister has honourably agreed to it.
When guch an advice is given by the
President publicly and through a state.
ment, that advice becomes on obliga-
tion, it becomes a Constitutional obli~
gation because it involves a serious
Constitutional issue also. (Interrup-
tions). That was the reason why you,
Sir, in your wisdom had asked the
hon. Minister to have second thoughts
over the matter and make another
statement, So, Sir, this item should
have been included after item 9. (In-
terruptions). Though the President’s
advice wag given to the Railway Min-
ister, the responsibility is that of the
Prime Minister., The Prime Minister
is here. This advice of the President
has been given to the Leader of the
House, to the Head of the Govern-
ment. It becomesg an obligation on
their part to implement it They
should come out with a statement and
make it known to the House. (Infer-
rupptions).

SHRI JYOTIRMOY BOSU:
smond Harbour): The House is faced
with a problem arising out of what
has come out in the press as to what
transpired from the Chair. The ques-
tion i3 this Yesterday you read out
thig communication from Rashtrapathi
Rhavan You quoted as follows:

(Dia-

“Talking of the recent strike, I
would like those who are not res-
ponsible for violence and sabotage
should, without exception be taken
back into service without victim-
jsation or break in service If this
is followeq we shall have no regrets
later and the economy of the Rail-
ways will improve”

On this one could take it that the
Government will obey the advice and
give this House their statement con-
firming the same,

Now the President goes further to
say:

“I met the Railway Minisler on
the 17th and we both had a fruit-
ful discussion regarding the reins-
intement of all the employees not
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charged with sabotage or wviolence.
He assured me that this will be re-
solved soon to the satisfaction of
everyone. I want all parties to
unite in this effort. I am gure that
justice will not be delayed.”

By this expression he expressed that
he is sure that the Govermment will
not delay in imparting justice imme-
diately. You have further stated that
the advice given by the Rashtrapathi
is that “those who are not responsible
for violence and sabotage should, with-
out cxception, be taken into service
without victimisation or break in ser-
vice.”, whereas the assurance of the
Minister is that individual cases will
be looked into sympathetically. Later
on the Minister said that he did as-
sure the President. So there ig diffe-
rence between the two. The Rashtra-
patln says that the Minister assured
him that this will be resolved to the
satisfaction of everyone, But the Min-
jster comes out with a statement that
individual cases will be looked into
sympathetically. The statement has
Tven quoted by Mr Indrajit Gupta
regarding what has been stated by the
Deputy Minister of Railways Shri
Mohd., Shafi Qureshi that the Pre-
sident’s adviee will be respected and
implemented a? early as possible
The House is confronted with a very
serious problem

The question now is: When the
President (in his capacity as Presi-
dent) tenders certain advice, formal
advice 10 the Government, hag the
Government only right to disobey
that or not? A statement ‘must come
from the hon. Railway Minister before
the Budget is presented. If this is
not done, this conflict will always re-
main and this will pose a parennial
issue, Therefore, it is necessary that
the whole position should be cleared
before the House and we should de-
termine whether the Government can
say ‘mo’ to a formal advice tendered
by the President or not. This is very
important ;
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@t swr wara fag (wad)
T wmEwr w AW fagw
s 352 (6) &  weafad
§ | 96 & wyare gl w1 Oy AR
faarg &, fet Y w17 & AT AT AT
wrafaea & | 7T 34 IwaT A ATT AT
Y q12 faarg =er voT & 99 F ot o
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uF At &% swre & oorw faaw
352(6) # \17 fasmar | gAT T wN
FT oM frrg A7y 356 AY 17 famrar
=zt g fa & famr aar 2 fiv Y
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A F ATY £l A ATY TT el T FIT
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‘AEEYT ST ST A 97 9TETerd
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& fr a0 AT AATF I QAN
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afmr @@ %17 34 F gerar Ky afvar
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STYT HE 9T gEAT y wLAr & 1"
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2E ) qeAA N LA E 3w Frar
TWI I ENTF F@TE Ay W v
FE AR TE Y ? FAqAT T F wraem
73w @R, AT WA AT gAY arfaw
... (cmwamw)

MR. SPEAKER.
s2XFAAT WA Frga waze g fr

“A member while speaking shall
not use the President’s name tor the
purpose of influencing the debates”
I think the whole controversy can Le
resolved by accephing this. I think
he hag found out a very good key to
the solution

You can 1efer to the President while
1in Council but after all you are stren-
gthening your case by 'merely quoting
the President So, it is much better
you quote the Mimster and not men=-
tion President anywhere., Now, tell
me in the light of thig rule can you
use the President’s name to influence
the debate®

A ay frmd@ 77 ey T AT
ag & far 7= s7a & AAY wgew 71 fadw

fegrar .

weger AT fador &7 ot feay
2

ot ¥ w21 s geafa st § A
TR AT FLT & AT W g IRW
wag FRT & a1 919 ¥ 9A 7€ For fm &
T e | FA AT SR T aE F@ fE
wreafy A F AT 3o sarar gty
FETMTATICATEFETE | TR F JITH

The have considered it and taken note
of that

At wg feqa om & ax &R 9T

f& agr o7 oY =7 g¢ faim om F
ArEAT FTHA W A F @A go AaAr
miea - a& W9 ¥ wx 4 fv
they chould come out with something,
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MR. SPEAKER: May I make it very
clear so that there could be no doubt,
You had a very strong reaction about
the statement by the President and
about the statement by the Minister.
1 said in view of the strong reaction
expressed in this House it could be
discusgsed later on. I said, you can
discuss it later on,

14.00 brs.

I offered them that if they were not
satisfied with the hon. Minister's re-
Ply we could have a discussiop ....

SHRI PILOO MODY (Godhra):
Just read it without trying to explain
it,

MR. SPEAKER: | further said:

“But if you think that everything
should be decided on the spot after
Your giving expression to your
views, in a moment's time, I do
not agree with you. After all, we
should have some system of work-

ing”

S WY FY qE T 2, 39 ¥ P w
WA AN G, wT w0 omw R
ueifre ?

Then, I said:

“They have seen it...

SHRI PILOO MODY: Question.

MR. SPEAKER: I meant this state.-
ment, 1 sa:d further:

“...and I very much expect
they will consider the strong reac-
tion of the hon, Members. Now you
may say that he should come with
a statement before the railway bud-
get. I have no objection if he does
that. But suppose his reaction does
not come by then? ...”.

Then, later on, I said. .,
SHRI PILOO MODY: Then what?
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MR. SPEAKER: Then:
“Shri Indrajit Gupta: Then our

reaction will continue to be what it
is now",

and which they are continuing

now....
SHRI PILOO MODY: Clear warning

MR. SPEAKER: Then, 1 said;

“In that case, let me know what
I should do.”

SHRI PILOO MODY: We are now
informing you.

MR. SPEAKER: Then, the
matter had started.

SHRT S M. BANERJEE (Kanpur):
Kindly allow ug to say that we have
read it.

st 7y foma : wemw wERT, A
A A1 qgwT g0 &, 4% e g, & v
F W€ 9 AW @ F | WAF WET,
wsg gt § WE & frdr fafreew 3
wez waaT ¥ g g i uegafy o
WY WA § I BT AOHET WX AT
I 9V THTT HAT FC,

other

ot wiwe o feg TSy AT E:
fede 1 @ awT 7 w1z 7 v 90

ot vy fod @ fedt fafaeer &
wg1 & 6 agufy ot 2 gag =
AR FI . () . T e
¥ w7 9% A1 AEr & fr o vl wEvew
aw o fad awaey 7Y @ @ §-ww
fedt wfaee s X & fafaee w
N wA A ¥ g e qF e F
e 7 %1 W e St 59 Fw
FF1 91, I§ & TN v fEwar g
¥ MTOET T AT g ? L (v W)
e ot o agi wgw ® fo@ W
e w1 i § 7 A <row ww §
ar, agy ave gfre off & g 9yt wE—
SR IR fpwa gy Ay, . (srwww). ..
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MR. SPEAKER: It is not a point of
order.

SHRI S. M. BANERJEE: I am 1ising
on a point of order. I wrote to you
about it after reading today's Order
paper. I would invite attention to
items 10 and 11 of today's Order
paper. Item 10 is:

“Shri Lalit Narain Mishra to
present a statement showing Sup-
plementary Demands for Grants in
respect of the Budget (Railways)
for 1974-75".

Then item 11 says:

“Shri Lalit Narain Mishra to
make a statement on the financial
position of the Railways”,

There are three issues in my pomnt
of order. One js, as v+ ., c-rrectly
suggested by my hon. triend, Shri
Indrajit Gupta and others, that yes-
terday you in your wisdom, after you
realised the serious situation created
in this House and the mounting tensitn
among Opposition members, you your-
self read out the whole statement 1n
which the name of Shri Giri—I am
not mentioning the President—and
Shri Lalit Narain Mishra . . .

MR. SPEAKER: Who is Shri Giri, if
he is not the President?

SHRI S. M, BANERJEE: I am com-
ing to that.

If I have read the proceedings cor=-
rectly and the whole of your obser-
vations, and if you have not corrected
it this morning, I am sure that you
desired that a statement or something
like a statement should be made by
the hon. Minister to satisfy Opposi-
tion members and many of the Con-
gress members also did not object to
a statement. But they did not want
that the Minister should be heekleq_i.
I am happy that when I raise this
point of order the Prime Minister
is here. My point of order is that
this statement should have preceded
the statement on the Supplementary

Demands for Grantg for the Railways

) S0 WA
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because in this new taxes may be:-
levied; the rates may be increased.
So we want 10 know what is going to
be the fate of the 25,000—26,000 em~
ployees for whom a decision, rightly
or wiongly, wus taken, and what
amount should be provided for that.
Because at that time they would say
there is no budget and they cannot be
paid. T am cxerciscd on that.

I want to know what is the fate of
those 26,000 or 30,000 employees who
are dismissed or discharged or whose
services have been terminated. What
is going to be the fate of those em-
plcyees against whom there are court
caseg and false and fabricated charges
of criminal assault and sabotage? Will
they remajn suspended? The worst
criminal in this country who shoots a
man in broad daylight is not hanged
‘mmediately but is given a chance, an
adequate opportunity, as provideq in
the Constitution. But here the railway
employees have been treated as worse
than Man Singh dacoit and others.. .

MR. SPEAKER: This is no point of
order You are making a speech.

SHRI 5. M. BANERJEE: My point
of order is whether the budget cr the
supplementary demands for grants
which is being presented should not
also include the anticipated expendi-
ture on those employees Who are fac-
ing starvation and whether after re-
instatement they will be given full
wages. This is number one.

Secondly, Shri Mishra is gong to
make a statement on the financial posi=
tion of the Railways. A statement can
be made any moment, but here he is
going to justify these supplementary
demandg for grants or any taxation
which is coming. He has not mention=
ed that in the item; he simply men-
tions ‘statement on the financial posi-
tion of the Railways’. So under this,
he should not be allowed to present
the supplementary de.mands. unless
the position ig clarified regarding the
fate of these thousands of employees
facing starvation.
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(Shri S. M. Banerjee)

I beg of the Prime Minister without
-any political differences—I rise above
political parties—to consider the case
of those who have participated in this
strike. What is going to be their
fate, whether this budget will provide
for them? While taxing the p.or
people again, what about these 32,000
or 50,000 employees” Kindly consider
their case also.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Sir, you called item
No, 10 in the list of business and ask-
ed the Railway Minister to present a
statement ghowing the supplementary
demands. The opposilion may object
to the presentation of the supplemen-
tary demangds 1if either in the Consti-
tution or in the rules of procedure
there is someth'ng under which he
cannot present it Or, the cpposition
could have objected if there had been
a definite direction from you that be-
fore the supplementary demands are
presented, the mimster ur somebods
should come with a statement abrut a
certain matter. There was po such
direction by you. Therefore, the oppo-
sition cannot object (o the presentation
of the supplementury demands on uny
of these grounds

My learned friends have referred to
a reply given by the Deputy Railway
Minister, Mr Shafi Qureshi in the
other House. Rule 354 says:

“No speech made in the Council
shall be quoted in the House unless
1t is a definite statement of policy
by a Minister.”

Mr. Qureshi was answering g question
in the other House, and there is a
rule 41(xi) which says:

“Tt shall not raise questions of
policy too large to be dealt with
within the limits of an answer to a
gquestion.”

There should be a corresponding rule
in the other House also So, unless you
come to the conclusion that the min-
Jster wag making a definite statement
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of policy—not a mere statement, but
it 15 qualifieq by “definite”—the pro-
ceedings of the other House cannot be
quoted, %1

Therefore, the grounds on which
they are trying to raise it are neither
constitutional nor under the rules of
procedure. The grounds are entirely
political. I hope, Sir, you will not be
guided by political considerstions and
you will permit the Railway Minister
to present the supplementary demands
for grants, -

SHRI SOMNATH CHATTERJEE
(Burdwan): [ have written to the
minister informing him of a case of
removal from service of a railway em-
ployee who has been dismissed on
the allegation that he wasg participat-
ing 1n the illegal strike from the 8th
and that he was stopping loyal rail-
way workers from joining duty. But
the dismissed employee has hcen in
Jail under MISA from 1972 till today
and thev are paying hwn suspension
allowance. On the basis of this illegal
dismissal order, that suspension allow-
ance hag been stopped and hig family
has been threatened with ouster from
the rallway quarters Ig this civilised
government? Today when the Presi-
denl of the country has made a request
to the minister, they do not care for
it We woulq like to know whether
ihe supplementary demands will make
provision for those employees who
have heen dismissed wmala fide. Are
you providing for that? (Interrup-
tions)

SHRI A K. M. ISHAQUE (Basir-
hat): It is all irrelevant. What is the
point of order?

MR. SPEAKER: Most of these are
speechey and not points of order.
Everybody is getting up on a point of
order and thep making a speech.
There it no way of judging it in ad-
vance. A member comes out with a
point of order and by the time he
finishes I feel that it is not a point of
order but only a speech. Yesterday
we spent 24 hours like this and you
did not allow other business to be
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taken up. Today also you are doing
the game thing.

SHRI SAMAR GUHA: We ghall take
up the whole day and will not allow
the Minister to present his budget.

MR. SPEAKER: It will lead no-
where. Parliament is meant for dis-
cussion. If you think that Parliament
is meant only for ghouting and coer-
cion and that decisiong are to be taken
in that spirit, then you are sadly mis-
taken. There must be some order,
some rule and discipline.

Yesterday I tried to find a way out
for you. That is stil] there. If you
are not satisfied with the statement,
or if no statement is coming forward,
I can give you time for discussion. But,
this is not the way of doing things,
chouting all the time No issue can
he decided by shouting.

SHRI H. N. MUKERJEE (Calcutta—
North-East): In gll these points of
order a crucial point has bee; taken
up which you have already been good
rnough to hear, namely, that on the
eve of the Raillway Minister going to
present this new-fungled budget and
al] that. the llouse has discovered a
wvery serivug discrepancy, to which refe-
rence has already been made. We
are within cur rights to make a ref-
erence to the statement made by the
Minister in the other House. If the
<Chair in the other House had permit-
ted the Minister, cven in answer to a
question, to make a statement of
policy, 1t is not our fault, nor is it our
look-out And once it becomes part of
the record, the statement of policy by
a Minister in this House or the other
‘House is the property of the country.

Now, yesterday or the day before,
as Shri Indrajit Gupta pointed out, in
the Rajya Sabha the Deputy Minister
made g statement in which he said
that full implementation of the Presi-
dent’s desire would take place. Yes-
terday the genior Minister struck obsti-
nately to his idea that instead of satis-
fying Presidents express desire, he
“would only examine with sympathy
* individual cases, as many as they
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might be. We are not going to drag
the President into the debate, What
has happened is that the President
himself authorised the publication in
the press the report of a certain dis-
cussion Which he hag with one of the
Ministers. . Having got hold of that,
we are within our rights in asking the
Government to tell us how it is that
this unexceptionable advice of the
President is being disregarded in such
a blatant fashion,

Thousands of railway workers are
suffering so dismally that the whole
Opposition is today uniteq from one
end to the other. It ;g a nation-wide
problem Mr. A, P. Sharma and
others on that side of the House can-
not deny the seriousness of the pro-
blem Therefore, it is within our
rights, and propriety certainly at the
same time demands and even makes it
more imperative—l hope, you will
follow 1t up—that on the eve of
the presentation of whatever de-
mands he is asknig us to sup-
ply to the Railway Ministry, he must
sat'sfly us about this and also explain,
if he can, the discrepancy between the
statement of his deputy and the state-
ment of himself.

The Parliament hag duty to itself
to make sure that nothing wrong has
beecn done in an unconstitutiunal way
and also to make sure that, substan-
tially, from the point of view of the
railway workers, the things are done
in a proper and humane way, not in a
brutal fashion in which the Railway
Minister pursues today as a represen-
tative of the Government.

SHRI PILOO MODY (Godhra): Sir,
our grievance is really quite simple.
The Prime Minister has said on any
number of occasions, ™We are not
against the workers; we are always
friendly with them.” The policy ol
the Government hag been that except
for those who indulged in violence and
sabotage, all others will be given
every consideration and taken back.

The Ministers, senior or junior, have
reiterated it on innumerable occasions
The Junior Minister has gone one stef
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[Shri Piloo Mody]

further to endorse and applaud the
statement and feelingg of the Pies:-
dent on this issue, Yet, all over the
country, in every zone—I have just
come back from Godhra yesterday—
there are hundreds of these railway
workers who have been, against the
declared policy of the Government.
suspended and dismissed, all those
who did not indulge in violence or
sabotage—there 1s an irrefutable proof
that they did not indulge in violence
or sabotage—and they do not get even
a sort of hearing that the Minister has
organised on an individual basis. No-
body is heard; nobody is allowed to
present his case; nobody is prepared to
give his evidence. And yet these people
are suspended or dismissed. There are
seven different categories. Some are
totally dismissed; some have break in
service; some are suspended There are
all manner of different ways One em-
ployee 1s being made to fight another
employce  There is a differential
treatment between two exactly similar
cases It is this that is agitating us.

We accept the principle so far enun-
ciated by the Government that those
who indulged in violence and sabot-
age can be treated ip a particular
fashion, But what about others? 1 do
not know how many months have pas-
sed after the strike is over. He is still
looking into each case individually.
Either his individual looking of cases
needs to bé pepped up so that he does
a good job or some other procedure
should be devised. We cannot have a
system where even after declaring a
policy, the Government keeps EOIng
against it.

SHRI C. M. STEPHEN (Muvattu-
puzha): Sir, I rise on a point of order.
Rule 31 says:

(1) A list of businessg for the day
ghnll be prepared by the Secretary-
General, and a copy thereof shall be
made available for the use of every
member.

(2) Save as otherwise provided in
these rules, no business not includ-
ed In the list of business for the day
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shall be transacted at any sitting.
without the permisison of the
Speaker.”

The point that I am making is this.
Here is g list of business. The nexti
item is, the gtatement by the Railway
Minister. But other business is going
on here. The other discussion has
started which is not scheduled in the
list of business. If you are allowing
it, kindly make an snnouncement, so
that we can also participate in that.
Otherwise, this sort of thing ghould
not be permitted. Under the rules,
nothing except what is provided for
in the List of Business should be per-
mitted to be transacted in the House
But what 1s taking place now is not
what hag been provided for in the
List of Business Therefore, Sir, I
woulg like to subm t that any more
attempt in this regard would be obs-
tructed; we are not going to put up
with this any more If it 1s g powmnt
of order, We are prepared to hear it
but not otherwise.

SHRI INDRAJIT GUPTA The twn
Ministers of the same Ministry have
made contradictory statments. Is that
not a pont of order according to Mr.
Stephen?

SHRI C. M. STEPHEN: The question
of reinstatement is not a new thung
{Interruptions).

MR. SPEAKER: Mr. Indrajit Gupta,
you have prolonged yesterday's con-
troversy today. Today you have in-
cluded the Deputy Minister also for
the statement that he made in the
other Hcuse

SHRI INDRAJIT GUPTA: I did not
know about it yesterday; it came to
light only today.

MR SPEAKER: Coming to the busl-
ness before the House, the item called
wag item 10. But before that, you
brought certain points. That had no
connection with this. That is a differ-
ent matter. That, I can congider, bt
not just now. I will send it to the
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Ministers. The only difference that I
find is that today you have included
the Deputy Minister also. So far as
yesterday’s was concerned, that was
over yesterday. You have included
ithe Deputy Minister today.

SOME HON. MEMEERS: No, no.

oft gow www wgEw :(FT) AT
maer S M I g A & § fw
&1 ezt o v feaar maewd §
¥ sAmfal & o g% wizT FQ
g W gEare mifte o o wmw g%
& 92 | wa verafs ot & T wwly weew
wrtgE g drd | 3w F N
At wfemt # wrsT & 1 g ATew

wgy § wafa & w1 9 oW R,
3T A Y 7T § IF & AT o7 fwar
sy wfEs fioar o s &Y =
wage-fainet  Afw & s 0
(=rem) . . & s g 5 ol A
T oY awrer faar @ 9w #Y gfee mwlr
AR 71| ¥ sHafE #1 Fo 97
qrow forar 7 A @ 37 ¥ fav
FEaen T qfews g, § woAr Jwe
AW FE FT LA |

SHRI SHYAMNANDAN MISHRA
‘{Begusarai) The question is whether
ihe matter raised yesterday did end
yesterday and that there was no
need for it to be raised today.

MR. SPEAKER: I have given my
views

SHRI SHYAMNANDAN MISHRA:
The second issue is, if this matter is
raised, how far is it related or un-
related to the item that is sought to
be taken up. These are the two
issues. May I say that the whole dis-
cussion today and the point of order
sybmisgions are those which arose
out of your gracious observation yes-
terday, and the observation was that,
in that cage, that is, whether a state-
ment shoyld be made on that subject
before the presentation of the Sup-
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plementary Demands for Grants..... .
(Interruptions).

SHRI C. M. STEPHEN: The Spea-
ker never said it.

SHR] SHYAMNANDAN MISHRA:
You were pleased to observe yester-
day, “In that case, let me know what
I should do” You did not say, ‘Let
me consider what I should do’ You
asked the House to let you know what
you should do.

MR. SPEAKER. They did not #ll
me anything.

SHRI SHYAMNANDAN MISHRA:
The House is now taking the oppor-
tunity

wgw REAG : WY AL oF A
g iferm | gaT aY vkl &1 wereT # ar
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ol
SHRI PILOO MODY: Forget
words, what was your intention?

the
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SHRI TYOTIRMOY BOSU: The
problem s this One Minister make:
one statement in this House; the

other Minister makes another state
ment 1n the other House.

MR. SPEAKER: Day before yester
day the statement was made: it wa
never referred to yesterday. It is .
new thirg vou have introduced to
day.

SHRI INDRAJIT GUPTA: Yo
were hinting that thig should hav
been brought up yesterday and not to
dgy. I plead guilty. It came to m



219 Committee on

notice only after yesterday's proceed-
ings. But, once it comes to your
notice ar.d to the notice of the House,
I plead with you that when both the
Ministers are present ang the Prume
Minisier is present, it is not proper
for you to say that ‘I shall send it
to the Minister and ask him........
(Interruptions)

MR. SPEAKER: Will you kindly sit
down?

SHRI SAMAR GUHA: One single
sentence from him 18 enough that
he is going to accept the President's
advice.

MR, SPEAKER: Mr Gupta, I quite
agree that  you got it later. Now
three points have come before us—
Rashtrapati's advice, the Minister's
assurance and what you say to-day.
Normally, the advice ig always to the
Government and 1t 1s for the Govern-
ment {0 accept. Now, I think, the
two Ministers must have gone with
good intentions, they had some dis-
cussions The only pnint that is loft
.18 this  The Ministers are not sitting
together Ry bringing in the name of
Rashtrapati they are getting confused.
' Everybody is independent-- Rashtra-
‘' pat1 is independent, the minister 13
! independent; or he is independent
3 What counts 15 what the Government's
T attitude is. It is not that Rashtrapali
€ alone counts; it is not that the minis-
ter or any individual counts, Tt is
¥ the Government or Council of Minis-
Iters that counts And I would ex-
£ pect the Prime Minister—she hap-
fpens to be here at the moment—to
ftell us something about Government
Fviews.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, it is a
matter of deep regret that the
Opposition leaders should have thought
it fit to bring in the President’s name
into this controvercy. There is no
questio, of our going against the
President’s advice or anything like

T
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that. But, you, Sir, and the hon.
House are well aware of the consti-
tutional  situation, The President's
advice and suggestiong are always
given the most earnest ang most res-
pectful consideration by the Govern-
ment. But the responsibility to this
House is that of the Council of Mi-
nisters. Therefore, it is very unfair
to bring the President’s name into
any such matter. (Interruptions). The:
House is also aware of the constitu-
tional relationship that exists under
our Constitution between the Presi-
dent and the Council of Ministers.
We should be ... (Interruptions). If
vou want me tn speak, then they
should al] sit down.

MR SPEAKER- Order
Please sit down.

please.

SHRIMATI INDIRA GANDHI: Either
they want me to speak or, if they want
to speak, it is for you to decide,

I would request the hon. Members
to read the Constitution and take le-
gal adviee on 1. 1 am stating the
position as I understand it and as
we Mave understooq it al] these years
since this Parhament has been in exis-
tence. It would be dangerous to set
new precedents at this stage. Another-
point I wish to make is that on all
emporiant matlers, deeisions are taken
by the Cabinet and not by individual
Ministers,

1 have necither met Mr Quresh; nor
seen or recad his statement. But I
have bhear,] hon'ble member, Indrajit
Gupta read it out and 1 do not think
there is anv real discrepancy between
the two Wp have stated our stand
clearly i this House that we are not
for victimisation. However, not only
in the case of railways but in other
sphers also sometimeg injustice does
take place at the lower level but if
our attention is drawn to such cases,
we shall look into them. Omne case
has been mentioneq ang certainly the
Railway Minister and the Ministry
should look into it. There may be
some other cases in which mistakes
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have been made. This does not go
against our genera] policy which s
to look after the interests of the wor-
kers. In this matter also our policy
hag beep stated by me at the time of
no-confidence motion and by the
Railway Minister on several occasions.
There have been other occasions be-
fore and afterwards when we had
stated very clearly that we do not
want to indulge in any victimisa-
tion We do not want any innocent
people to suffer. The Minister has
already stated that a very large num-
ber of people have alrcady been re-
leased.

SHRI SAMAR GUHA: No.

SHRIMATI INDIRA GANDHI. You
may have some different figures, but
this is what our report tells us,

(Interruptions)

While the strike was on, we had
the same kind of shouting from the
opposite side, telling us that the strike
was fotal. A large number of peo-
plg did Bo opn strike, but that ‘large
number was a smal] number in com-
purison with those who did not go on
strike,

SHRI JYOTIRMOY BOSU: It is
wrong

SHRIMATI INDIRA GANDHI: Then
why dig it collapse, Sori Bosu, may
1 ask?

(Interruptions)

MR SPEAKER- You were wanting
her to spcak ang she has agreed to

speak She haz her own wviews to
express. It you do not like, there is
no way out

SHRI INDRAJIT GUPTA: That 1s
the constitutional position which you
have explained, Pleage tell ug your
reactions to the human problem,

(Interruptions)

MR. SPEAKER: If hon, Members
feel that they can do like this, it
cannot he allowed If they think that
they will say what Government likes
or Government will say what they
lke, it will be jmpossible; they can
8ay what they like and Government
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will say what they like; the Govern-
ment have their views, and the hon.
Members too have their views.

SHRI PILOO MODY: Let her set-
tle the issues. The irains went on
strike. That is a good compromise.
Let her finish her statement now,

AW wgg ¢ 98 @t ArEiET
ara g f ot a1 Wi 7@, a0
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SHRIMATI INDIRA GANDHI: Sir,
hon. Members opposite have not nelped
the cause of railway workers by urg-
ing them to go on strike. Today,
tuey arge not helping them in any
way by shouting and by the manner
m which they are behaving in the
House.
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SHRI} qgf)lRA GANDHI: Our
policy 18 quite cleay as it has been
enunciated by the Railway Min:ster
and his colleague Shr1 Qurashi .

SHRI INDRAJIT GUPTA In which
House?

SHRIMATI INDIRA GANDHI:—in
botp Houses,—which is that we are
viewing with great sympathy and
consideration the cases of all :iilway
workers If there are any cases of
victimisation, I hope they will by very
urgently and with great seriousness
looked into— (Interruptions).

AN HON. MEMBER: If there are?

SHRIMATI INDIRA GANDHI:
‘Whatever there are. I have to say
that. You may be convinced. I am
not convinced. Therefore, 1 have used
the word ‘if' If there are any such
cases, they should be looked into with
great seriousness and with sympathy.
We want tg bring the situation back
to normal ag soon as possible. I
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fully agree with those memberg who
say | ai 1t is a humap problem. I
am very conscious of the human pro-
blem and that is our inierest in it.
1 am sorry to say that the hon, mem-
bers opposite as well as some of their
colleagues outside are constantly try-
ing to make a political issue of it
(Interruptions)

SHRI SAMAR GUHA: No, no. We
have never said 1t is a political 1ssue.
It 15 8 human issue...

MR, SPEAKER: No, no
allowing this interruption.

SHRI PILOO MODY I would like
to ask .

I am not

MR. SPEAKER: No more now. After
the Prime Minister's statement, I will
not alloy any member from either
side of the Hiuse to raise any point.

SHRI L. N MISHRA: I present a
statement showing Supplementary
Demands for Grants in respect of the
Budget (Railways) for 1974-75

14.53 hrs

‘STATEMENT RE. FINANCIAL POSI-
TION OF THE RAILWAYS

MR, SPEAKER: Shri L. N. Mishra.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): Sir....

At this stage, some hon. members
left the House.

SHRI L. N. MISHRA: The House
will recall that while presenting the
Budget Estimates for 1974-75 in Febr-
uary this year I had assumed that the
Railways would carry 25 million
tonnes of additional originating traffic;
that the passenger traffic which had
gone down in 1973-7¢ would again
regume its upward trend and that
there would be a growth of nearly
Rs. 10 .crores in qur Coaching earn-
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ings. These assumptiong rested on the
hope that industrial relations would
improve with the implementation of
Pay Commission's recomendations and
that the Railway staff who had fre-
quently resorteq to work stoppages,
go-slow and categorywise agitations

would settle down to steady @nd

:orma} working. But this was not to
e,

I have described on more than one
occasion the gequence of events which
unfortunately culmmnated In  the
country-wide railway strike in May
1874 in spite of 'my best efforts to
avert it. The earnestness of the
Government to come {o a negotiated
seitlement has been brought to the
notice of the House many a time. Even
though concessions worth Rs. 80 crores
in a full year were agreed to in
discussiong preceding the gtrike, the
political adventurism of some mis-
guided trade union leaders could not
be satisfied.

The course of the strike and the
Herculean efforts made by the Rail-
way management with the full support
of the Centra] and Stale Governments
to keep essential commodities moving
fs by now a well-known and oft-
repeated story and needs no further
elaboration on my part.

I have come to the House today to
inform the Memberg of the State of
Railway Finances against the back-
drop of events during the last few
months.

Railways were expected to carry by
the end of last year 192 'million tonnes
of originating goods traffic. The level
of this traffic was estimated to reach
217 million tonneg during the current
year. Unfortunately, however, the
inhibiting factors which I recounted
in my Budget speech have continued
to operate throughout the early part
of the current financial year. Till the
end of March 1074, we fell ghort of
our annual estimates by about 7
million tonnes.
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1454 hrs.
{Mg. DepUTY-SPEARER in the Chair)

This meant that if the Railways
were to attain the forecast in the
current financial year, they should
realise m lift of about 32 million
tonrtes. The working conditions,
which were none too favourable
earlier, were further upset by th?
sirike, extensively damaging our
transport capabilily.

1 am sorry to have to inform thn
House that Railway earnings for the
tjuarter ending June 19874 have fallen
short of the proportionate forecast by
Rs. 92.45 croves In physical terms, the
originating freight traffic has been less
by 1179 million fonnes

Passerger traffic, instcad of recover-
ing. declined further: during the first
three months Railways carried nearly
150 million passengers legg than in the
corr-aponding period of 1973-74, of
which the drop during May alonc--the
month of the strike—wus 110 milhons
In Other Coaching carnings, there hos
also beep some slippage. I am not
sure that the traffic Jost in this period
s likely tn be made good.

We have carried oput a critical ve-
uppraisal of our potential earnings. It
looks it will take the Railways a few
months longer to fully recover and
come up {o the expected build-up of
traflic,

At thig stage, on present reckonin«,
the shortfall in the budgeted Railway
revenues for the vear may be in the
region of Rs 140 crores.

At the same time, pressure on
working expenses is still unabated.
The most important cost factor in .
labour-intensive und~rtaking, such as
Railways s represented by wage bill,
which already accounts for over 60 per
cent of our total expenses. 1974-75 18
# year of mounting staff costs, The
budget estimates of the year took note
of the Pay Commission’s scales of pav
ag well as the throw-forward liability
on thiz account from the lact year.
Since then, post-budget developments

Vo aer e,

have thrown a heavy additional bur-
den on our working expenses, Dear-
ness allowance increases sanctioned by
Government from st of January, 1st
of February and 1st of Apri] this year
imply ap additional liability of Rs.
56.44 crores on this account. Since
the average cost of living ig still
climbing, further increase in dear-
ness allowance cap be reasonably
{oresecn. .

We are also commytted to implement
the Miabhuoy Award and other con-
cessivng in terms of our negoliations
with organised Jaboui, on which  an
aoutgo of gpproximately Rs. 28.50 crores
is expected during thig ycar, Railways
alsn have had to incur unbudgeled
expenditure of about Rs, 4 crores on
strike-period measurss, such as Terri-
torial Army, contingent expenditure,
ete. Certain reliefs amounting to Rs,
5.56 crores during the current year
have been sanctioned to pensionahle
cmployces who retired from service
hefore 1-1-1973 ag wel] as to those
who receive ex gratic monthly pen-
sions Repair to rolling stock dam-
aged ip ra.ns, floods and during the
strike wil] rost about Rs 261 crores.

Additionally our fuel bill will go
un by nearly Rs 9.70 crores to accom-
modate further coal prices which have
be n raised from 1st of April.

Thus. without taking into considera-
tion the likely increases in dearness
allowance that may be sanctioned,
working exp nses of the Railways
will be pushed up by about Rs. 106.81
crores for known factors. briefly refer-
1ed to by me.

Taking together the sharp increass
in working expenses by Rs. 106.81
crores and the steep fall in anticipated
revenu~ earnings by Rs. 140 crores, the
financial pesition of the Railways is
indeed highly parlous and a cause for
deep concern.

Before I delineale my proposals to
meet with this situation, I would like
fo mention some matters which pri-
marily have a bearing on railway
efficiency and hence on railway
finances,
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It was recogniseq at the very outset
by all responsible and well-informed
secliong of the community that the
Railway strike was being promoted by
somg politically-motivated interests
and that 1t was aimed at disruption of
the national economy rather than
settlement of railwaymen's problems
and redress of their grievances,

Guideq by the inspiring leadership
of our Prime Minister, encouraged by
nation-wide public opinion and helped
by State and Central Governments, a
large body of steadfast and devoted
railway gervants successfully met the
challenge posed by the May strike. By
Spartan efforts and unflinching devo-
tion they not only succeeded in trans-
porting essentia] commodities but also
saved the nationa] economy from coi-
lapse, Railwaymen stood four-square
in this ordeal and refurbished iheir
image and role in the national life.

Taking stock ot this traumatic
experience and in g spirit of meaning-
ful analysis we have learnt a number
of valuable lessons. First of all,
there is no place for political adven-
turism in railway working angd trad~
union activities, Also, at the same
time, I @m confirmed in my view that
a strong Trade Union movment is as
essentiul to the efficient working of
the Railwavs ag well-trained manage-
rial Cadres. For this purpose, it is
necessary that we should have one
single body truly represcntative of
labour interests, which can purpose-
fully negotiate with the Management
and which can deliver the goods fol-
lowing a negotialed settlement. In this
context, growth of mushroom, cate-
gory-wise gssociations and gub-unions
has to be discouraged, Proliferation
of unions dissipates the strength of a
Labour Union Movement and tends to
disturp inter-category parties and
dilute the all-India character of both
the organisation and the Central Trade
Unions.

Secondly, if we desire that the rail-
waymen should not be ‘made pawns in
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the game of political adventurism, it
is essential that the Railway Adminis-
tration should assume the role of
enlightened management. Accordingly,
it is incumbent upon the Management
to take care of the staff under them
and pay constant and constructive
attention to their grievances before
they become agitators.

Each gupervisor and every officer
should be a natural leader of the men
working under him. To give practical
shape to this concept, the number of
welfare supervisors hag been increased
and action has been initiated to set up
a specialised Personnel Service, with
particular emphasis on Industrial
Relations.

Larger financial and administrative
powers have been delegated to Zonal
General Managers and Divisional
Superintendents to enable them to
dea] effectively with staff and admi-
nistrative matters at grass-root level

Thirdly, cadre review of nen-gazei-
ted establishment has been taken 11
hand. This will be carried out in th2
same maner ag for Clasz I Officers,
and is intended to remove bottlenecks
in the avenues of their promotion,
relieve frustration and dissatisfaction
stemming from stagnation. Wherever
necessary, posts will pe reclassified or
re-graded

A start has also been made to set
up Fair Price Shops in railway
colonies housing more than 300
employees. They will be run either by
the State Government Licenseeg or by
railwaymen’s gwn cooperatives.

Fourthly, when in the post-strike
period it was sought to speed up
operationg and achieve larger through-
put of freight and passenger traffic,
certain inadequacies came to light in
bold relief. It was found that main-
tenance repairs to diesel and electric
locomotives, coaches and wagong have
not been kept up to proper
standards during the last two years
of labour unrest and this has to some
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extent affected the mobility of freight
traffic and the punctuality of passenger
trains, The malaise, however, is not
widespread and is marked only on
three Railways. A crash programme
for overtaking the arrears in two
phases and rehabilitating the rolling
stock has been launched. It is hoped
that within a few months we will
have satisfactory results and the situ-
ation will improve,

Fifthly, we can draw upon our ex-
perience during the strike period
when, in coordination with our major
customers in the public sector, the
Railways could move adequate quan-
tities of essential goods, such as coal,
steel, petroleum products, foodgrains,
ete., to destination points and secure
quick release of wagons. It js our
intention to maintain this coordina-
tion and accclerate bulk transport of
major commodities in block-rake
movemeénts., Distribution from stock-
yards, depots or dumps to consumer
centres could be undertaken by road.

Lastly, productivity, which has
been at g low ebb for so long, has to
be revived up at all work places and
at all levels. After the strike it has
revived and is being steadily improv-
ed upon. The physical performance
and the financial position of the Rail-
ways can only go up if we do not
miss this opportunity not only to res-
tore but improve upon the norms of
productivity—Traffic must move fas-
ter throughout the railway metwork.

Wagons must be marshalled quicker
in yards and damaged rolling stock
must be attended to without loss of
time. Workshops must improve their
output both quantitatively and quali-
tatively. Ticketless travel and thefts
and pilferages have to be combated
assiduously. There must be an urgent
awareness of the crisis through which
the Railways are passing. I expect
all the railwaymen to put in their
very best. T am sure that they will
face this challenge as successfully os
they have met every crisis in the past.

I am glad to note that here and
there indicationg are perceptible show-

L] \

ing that the Railway operations are
beginning tp turn the corner.

To illustrate, the loading of coal has
improved to over 8,400 wagons a day
m the first ten days of August in all
the coalfields a8 compared to an ave-
rage loading of 7,300 wagons per day
i the six monthg December 1973 to
Muy 1974 and as against 6,800 during
the corresponding period of last year.

In this regard, a particular men-
tion has to be made of the very good
performance in coal loading in Cen-
tral India Coalfields where loading of
1,130 wagons per day, the highest
level ever, has been attained in July.
In spite of the constraints placed to
end of June this year, Railways load-
ed the entire stock available for
movement by rail of 262 million ton-
nes of POL products and are in a
position to transport larger quantities
as and when demanded.

In the steel and pig iron sector, the
Railways' transport effort has been
ecqually creditable. In the months of
June and July, a drive instituted lar-
gely in cooperation with the Ministries
of Steel and Mines has enabled us to
clear eleven lakh tonmes of finished
steel and pig iron to various parts of
the country. We hope to follow this
un with even better results.

The railways have fulfilled all ex-
pectations in the movement of food-
grains and fertilizers. Loading and
movement of other general goods tra-
fic has also been showing encouraging
trends. Passenger trains which were
cancelled earlier due lo shortage of
steam coal and subsequently on ac-
count of disturbed conditions on the
Railways are being progressively res-
tored.

1 am glad to share with the House
my feeling that the Railways having
passed the cye of the storm are gra-
dually emerging into fair weather.

I believe that Hon'ble Members are
ronscious of the difficult times through
which the Railways are passing. The
Railways can  extricate themselves
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from their difficulties only through
strenuoug efforts aimed at many pro-
nged solutions. We must improve
our physical performance. For the
last few years, originating tonnage
hags been hovering around thé figure
of 200 million tonnes. A break-
through must be achieved. In the
meantime, it appears inescapable that
we should adopt some stringent 'nea-
sures to cut down our working ex-
penses and bolster our earnings.

I have alread¥ set in motion an
economy drive to scale down revenue
expenditure by Rs. 5037 crores dur-
ing the current year. Detailed ins-
tructions identifying areas in which
cutg can be imposed have been issued.
General Managers have also been
directed to make supplementary efforts
on their own initiative. The Railway
Board would keep a carefull watch
and monitor its actual implementa-
tion.

At the same time, the pace of Plan
expenditure is being slowed down to
give us a saving of Rs, 25 crores dur-
ing the year.

While no project or scheme which
is included in the Annual Plan ap-
proved by the Parliament would be
discarded or given up, the Railway
Administrations will be asked to re-
gulate expenditure on relatively low
priority works within the framework
of the appiroved Plan.

Hon'ble Members will recollect that

I had in my Budgei speech in Febru-
ary 1978 and again jn Febfuary 1074,
drawn attention to a number of re-
quests from Chief Ministers, Members
of Parliament and public bodies, etc.
for construction of new railway lines
in backward and hilly areas. Conced-
ing the validity of tMese demands, I
had advocated the need for a concep-
tual change in the application uf tra-
ditional financial criteria to the res-
toration of dismantled lines and con-
struction of new lines in underdeve-
loped and hilly areas. Implementing
! this approach, a number of such works
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have been included in the Annual
Plan Programme. It is my intention
that, in view of their importance in
the development of backward and
hilly areas, the axe does ndt fall on
these works and the putlays provided
for them are not curtailed,

Taking into account the effect of
economy measures on revenue ex-
penditure, the total amount of supple-
mentary demands has been restricted
to Rs. 56.44 crores, which is just suffi-
cient to cover the post-budgetary in-
creases in the rates of dearness allow-
ance sy far sanctioned by Govern-
ment.

The financial position wi]l be re-
appraised in December on the basis
of the revised estimates and I shall
thereafter approach the House with
further demands, if any.

The maegnitude of the problem has
compelled me to come to a8 hard con-
clusion. I am quite clear that rail-
way assets should be put to a mor2
intense and profitable use. Producti-
vity of railwaymen should sliow mark-
ed improvement. All wasteful prac-
tices should be eschewed. Proposed
economy measures must alse fully
bear fruit. Nonetheless, an adjust-
ment in the fares and freight rates
is also inescapable if the Railways arc
not to end the year in a massive loss.

Government at the highest level
have already decided that the quan-
tum of deficit finance should mnot be
allowed to go up. It is, therefore,
essential that the loss of railway
working should be held down to the
smallest possible size.

In framing my proposals which 1
shall now set forth and which will
come into force with effect from the
9th of September 1874—the following
principles have been borne im mind.
First, their impact should have g5
minimal effeet on the family hudget
of the commen man. It has, there-
fore, been decideq that foodgrains,
pulses and edible oils, milk and vege-
tables, short-distance travellerg and
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commuters holding Second Class sea-
son tickets should not be touched.
Accordingly, by far and large, the
consumer price index will be left un-
affected,

Secondly, an opportunity hag been
taken to bring up the freight rates
closer to the line haul cost beyond
a distance of 500 kms. Beyond this
distance, the telescopic structure of
freight rates tends to operate to the
disadvantage of Railways inasmuch
as bare haulage costs are not always
fully covered. As the average lead of
traffic goes up, the disadvantage gets
accentuated.

Thirdly, in the overall interest of
National economy, 1t 15 necessary that
in making the maximum use of the
assets at theiwr disposal the Railways
should concentrate on the movement
of goods in preference to passenger
traffic. Honourable Members are
aware that 1n all developing countries,
all infra-structure facilities, especially
the rail transport 18 under pressure
which has to be overcome by planned
1egulation. Even in developing Socia-
list countries, stringent control is ex-
eicised on passenger travel which has

to give way to meet the growing
needs of freight trafficc. While we
may not go as far as the Socialist

countries, measureg have to be adopt-
ed to discourage, and even curb, pas-
senger traffic 1n order to maximise
utilisation of our transport capacity
for industrial and agricultural pro-
ducts,

Fourthly, increases are related to
what the traffic can bear. In case I
find that on actual implementalion,
the increase is more than a particular
stream or class of traffic can bear and
the levy becomes counter-productive,
I shall carry out the necessary modei-
aiian within the limit of these propo-
sals,

PROPOSALS
A, GOODS

On all goods traffic carried up to
500 kms., excluding foodgraing, pulses
and edible oils, I propose to levy n

dr B sy

supplementary charge of 168-2|{3 per
cent. Goods carried for longer dis-
tance will bear a supplementary
charge of 22 per cent. This will give
a yield in revenue of Rs. 84.92 crores
in the current year.

B. LUGGAGE & PARCELS

Except for milk and vegetables, the
resf, of traffic will carry a supplemen-
tary charge of 15 per cent, adding
Rs 3.8 crores to railway revenues.

C. PASBENGERS

(1) Upper Class: Air-conditioned
First Class fares, which were last
jaiced to approximate air fares, will
now bear an additional supplementary
charge of 25 per cent, yielding Rs. 0.74
crores in revenue, I propose to raise
First and Air-conditioned Chair Car
fares by 33-1]3 per cent. The two
together will add Rs. 488 crores to
Railway revenues,

(2) Second Class: I regret that the
very weak financial position of the
Railways does not permit me to treat
the II Class passengers any differently.

However, in conformity with the
principles, which I mentioned a little
while ago, my proposale in regard to
Second Clasg passengers are designed
tu leave untiouched almost the entire
body of commuters, who constitute 50
per cent of the number of passengers
carried by rail, as well as short-dis-
tance passengers travelling up to 25
Kms. by Ordinary trains. The latter
category accounts for mearly 49.3 per
cent of such traffic in non-suburban
areas and 1s largely composed of stu-
dents, wage earners, office-going staff
and small self-employed persons, etc.,
who have to travel daily from neigh-~
bourhood townshipg to adjoiming
cities. For them their journeys by
1ail are unavoidable as they form an
cisential part of their daily chores.

(i) Ordinary: Accordingly, fares
payable by commuters holding Sec-
ond Class Season tickete will stand
unchanged as at present. I do mot
also propose any increase in Second
Class Ordinary fares up to 25 kms, For
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medium distances, i.e, from 26 kms.
to 250 kms. which can conveniently
be covered by road transport, thereby
releasing rail capacity for long-dis-
tance travellers and freight traffie, it
is proposed to bring up the fares gene-
rally closer to bus fares. Thig would
discourage diversion of traffic from
road to rail in this distance range. 1,
therefore, propose to add a supple-
mentary charge of 25 per cent on
fares for journeys from 26 kms, to 250
kms. From 251 kms, onwards, the
rate of supplementary charge will be
stepped down to 20 per cent. These
revisions in fares will yield an addi-
tional revenue of Rs. 17.96 crores.

(il) Mail angd Expresg 7Trains; As
Mail and Expresg traing are intended
primarily to caryy long-distance tra-
vellers, in whose imterest short-dis-
tance passengers have to be discourag-
ed, they have to be treated a little
differently from Ordinary trains.
Hence in their case, 1 propose to levy
a supplementary charge of 25 per cent
for journeys up to 250 kmes. Beyond
thig distance, the rate of supplemen-
tary charge will be the same as for
Ordinary trains, viz., 20 per cent, This
adjustment is expected to yield Rs.
17.97 crores in revenue,

MISCELLANEOUS

1 do not propose to make any revi-
sion in reservation charges, Second
Class Sieeper chargeg and in the rate
of platterm tickets,

A Memorandum is being circulated
to the Hon'ble Members, containing
details about the proposals, both in
respect of freight rates and passenger
fares.

The financial effect of all these
levies put together, which will come
into force from 8Sth September, 1074,
would amount to Rs, 140.07 crores in
the remaining part of the current
year. The Hon'ble Members would
have thus noticed that I have tried to
mobilise only that much additional
resources which will abridge the gap
between receipts and expenditure.
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Indian Railways have played a pivo-
tal role in the economic life of the
country. 1t is absolutely essential
that they run efficiently and smoothly
to keep the goods moving uninterrup-
tedly, both for mass consumption as
well as for the industry., At the same
time Railways cannot remain umnaffect-
ed by the general economic situation
in the couniry and elsewhere.

1 have announted certain measures
which I propose to take for bringing
back the finances of the Railways io
a rea) healthy position. However un-
pleasant may be the task, some of
these measures have got to be taken
in meet the realities of the present
economic situation,

All of us have 1o make sacrifices
though no doubt these should be equi-
tably distributed and commonly shar-
ed by all. I must assure the House
that in this I have been guided by
the sole considerations of the princi-
ples of modern progressive socialism
suiteg to the geniug of our country
and the interests of the Nation, the
industrial development and the com-
mon man. The House, I am sure,
will appreciate and support these pro-
posals so that the sacrifices of today
may bring a brighter tomorrow.

15.19 hrs.
MATTER UNDER RULE 377

Prorosep TRANSFER OF SHARES OF THE
NaGPur MANGANESE ORE (INDIA) L70.
TO THE GOVERNMENT

SHRI VASANT SATHE (Akola):
Mr. Deputy-Speaker, Sir, I wish to
invite the attention of this House to
an important matter which hag ap-
peared in Amrit Bazar Patrika of the
18th. It says: ‘A Mundhra-type deal
rocks Delhi and London’. The deal
refers to one Mr, Kapur who has
purchased shares of Manganese Ore..

AN HON. MEMBER: Ig it Mr. Yash.
pal Kapur?
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SHRI VASANT SATHE: No. This
ig Mr. R. N. Kapoor, Chairman of
MOIL. He purchased shares worth
about a crore snd now he wants to
pass off those shares. Thiz-is what
the report says. I am glad the hon.
Finance Minister is here. The hon.
Minister for Mineg is here. The paper
says that this proposal was approved
by & committee set up by the Finance
Mimstry and Economic Sub-Commit-
tee. The proposal was to gsell the
shares of this R. N. Kapoor, Chair-
man of CPMO company. They held
49 per cent shareg in MOIL and these
chaies it is alleged were purchased by
this Mr. Kapur ang he made a propo-
sal to the Government that his shares
should be purchased for 80 lakhs.
The paper says that thig proposal
was cleared by the Finance Ministry.
Then 1t says that this matter was ex-
posed when the Government found
that the value of the shares today 1s
hardly Rs. 10, and what was intended
to be bought for Rs. 80 lakhs would
not in the market fetch even Rs. 10
lakhs. When thig was found, the
Mimstty took their hands off this deal
and said, hold it up, we will examine
it. This 18 what happened. My ques-
tions are: Who made this proposal
first” 1 want a thorough enquiry.
Who 15 this R. N. Kapoor who is situ-
ated in London? When the CPMO
holds 48 per cent of shares and the
Government holds 51 per cent of
shares why did they not offer them
first to Government if they wanted to
sell? So I want a thorough-enquiry
to be made in the matter. Who
knows, if this deal had gome through
the Government would have paid
Rs. 80 lakhs worth in foreign exchange
for shares worth nothing. Let the
hon. Minister thoroughly enquire into
this matter and come out with a state.
ment. I am interested in this matter
because I come from a region where
the manganese industry is located.
The hon. Minister may take time but
let him say he will come out with a
statement.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
We are seized of the matter. Engui-

Bill
11es are being made. But the whole
story 18 still to be revealed and there-
fore it will take time, I will make a
statement,

1524 hrs,

STATUTORY RESOLUTIONS RE,
DISAPPROVAL OF ORDINANCES
NOS, 7 AND 9 OF 1974 AND COM-
PANIES (TEMPORARY RESTRIC-
TIONS ON DIVIDENDS) BILL—
contd,

MR. DEPUTY SPEAKER: We re-
sume further discussion of the Statu-
tory Resolution moved by Shri R. R.
Sharma. Shn B. V. Naik.

SIIRI B. V. NAIK (Kanara) Mr
Deputy-Speaker, Sir, 1 have gone
through this Bill. The principal
pont which I would hke to raise as
a point of clarification, will be in
regard to the provisions of the Act
which says that the applicability of
the dividend restriction Ordinance
which 1s now going to be converted
into a dividend restriction Act, as far
as companies are concerned, is this.
We have categorised here in Section
3 (a), (b), (e), (d) and (e) certamn
compamues. I wonder as to why
these companies have been included,
for example, in regard to Section
3(c), the Indian Company Whaose
business consists mainly of the cons-
truction of ships or in the manufac-
ture or processing of goods or in
mining or in generation or distribution
of electricity or any other form
of power, we find that most of
the companies connected with the
generation of electricity are in the
public sector—they are either in
the State sectors or they are

in the Central Sector by them-
selves. Secondly I have also gone
through the number of companies

which we have here. There are a
number of them which we have in
the public sector and in the private
sector. They are fairly large. As on
30th September, 1873, we had 36,627
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joint stock companieg who had an
aggregate  paid-up capital of
Rs, 5,422 crores. Out of this, we find
that those companies which fall in
the category of public sector vcom-
panies come to 412 having a paid up
capital of Rs. 3,041 crores. Ag against
this, we have got 36,115 companies
under the category of private sector
companies. All of them putting to-
gether have a paid up capital struc-
ture of Rs. 2,380 crores, The propor-
tional distribution of the paid up ca-
pital structure at least between the
public and the private sectors seems
to be that it is in the proportion of
ahout 30 to 28—even to even. 1
would like to know from the hon.
Ministes us to what will be the appli-
cability of this Ordinance or this
particular Bill which is going to be
enacted soon in regard to the public
sectur undertakings in our country
which are public limited companies
numbermg 135 and 237 private limi-
ted companies. Al] along dividend or
the proritability in the private sector
has br n an indicator to the perfor-
mance to an extent that the under-
taking which has been functioning
successfully shows results in surplus
or, what we call, a profitt The same
could not be true as far as our public
sector companies are concerned. 1
would like to know here that when it
s a questivn of the saving of resour-
ces of these undertakings, the total
amount, according to the statement
made by the Minister of Fin ance
yesterday is this The resources that
would be saved as a result of imposi-
tion of this law on these undertak-
ings would be to the extent of Rs, 60
crorea. 1 am certain that the calcul-
tions that have been made will be
confined only to the extent of Rs. 60
crores that the savings or in  other
words the fluwing back of the un-
distributed profits into the working of
an institution will be to the extent of
Rs. 60 crores. If this legislation is
put in operativn for the period that
has been stipulated in that case I do
feel in spite of the fact that only a
lakh and odd rupees are going to be
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spent as a financial outlay in regard
to this Bill and its imposition much
of which will be by the Ministry of
Company Law that a lakh of rupees
expenditure as against a sgving of
nothing at all to the exchequer as
such whether this amount instead of
being siphoned back into the under-
takings themselves if it had been
credited in the form of a fund or if
1t had been credited in the form of u
fund which could circulate and on
which amount the State or the Com-
pany Law Department or the Minis-
iry of Finance would have rertain
amount of conirol whether thig money
would not have been better utilised.

1 would also like to know as to
what would happen at the end of two
years, I am not clear about it after
gomg thiough the Bill. We have
now placed a limit and the gmount
gets re-cycleg back intp the parti-
cular yndertaking but what will hap-
pen after two years whether it will
vy hack to the share holders for be-
mg distributed as an accummula.ed
money or whether it will be perma-
nently  flowed back.

Here is a word which I would like
to say and that I do not think will
be very platable that dividend of the
private sector undertakings—only
2,000 have been identified which will
be coming within the net. Thig is not
a tax net. This is just giving back
to those people who earmed divi-
dends—have ccased to be a source of
income or a source of livelihnod
either for the stock-holders or as our
hon friend, Mr. Mody, put it the
widows savings and the savings ot
such other people, Sir, most of the
stocks today are maniputed a few
people who are in a position to cor-
ner the shares, Nor can we say this
any more serves as a souruce of
security or life-savings or pensioners
investment. Under these circum-
stances dividend haz progressively
ceased to be a source of income or a
source of liveliheod or have anyone
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of the beneficiary qualities which are
attributed to it.

But the sources of income from
these private concerns are either to
the purchase decision or in the form
ot hidden reserves or excessive de-
preciation or  undisclosed * profits.
These are the sources where the funds
of the private sector are gefting stuck
today. I think until and unless we

are able to have a better costing
system and a cost audit saystem in
respect  of  the  private  sector

undertakings, we shall not be m a
position to do anything. From that
point of view, this pertaing morz to
the Department of Company Law Ad
ministration. The total number of
concerns in which cos{ audit was
done out of 86,000 concerhs, during
the period from 1st April to 30th
November, 1978, was only 37. The
cost audit reports were available in
them which means one per thou-
sand As long as the purchase deci-
sions as well a3z the sale decisions
vest with the managing directorg or
the managing agents, there is no point
1n Eoing after only the tip of an
ice-herg, Not much will be served
Ly going after the tip of an ice-berg,
because the major gaving factors will
not have been taken care of by that.

However, I welcome this, in spite
of the dismal review that was aptly
quated yesterday Shri R. R. Sharma,
ag it has been reported in the Econo-
mic Times, that this will not have
much. But still in principle, even
though Mr. Baneree did not agree,
it amounts to a profit-freeze, a sort
of principle of equity whereunder
the people who own the stocks, the
capital-owing group of people will
have sacrificed something, similarly
the wage-earner would have sacrificed
something; a natural sort of parity
between the owners and workers can
be established only through this.

SHRI PILOO MODY (Godhra):
What do the Ministers sacrifice?

SHRI B, V, NATK: The Ministers’
sactifice i involved as in the case of

: 242
Bill

any one of us here, in the higher

prices being paid due to the

inflation ...

SHRI SOMNATH CHATTERJEE
(Burdwan): This ig the most atroci-
ous prece of legislation.

SHRI B. V. NAIK: 1t is not. It is
not atrocious. This is one of these
pieces of legislation in jespect of
which  particularly irom Members
like Shri Somnath Chatterjee and
Bliui S, M. Banerjee 1 expected a
compliment for a change, becausu

this 18 one of these which at best can
be.

SHRI SOMNATH CHATTERJEE:
1f the other nre is withdrawn; we
shall support l....

SHRI B. V. NAIK: I do not agree
oz the guestion of horsetrading., This
is the first legislation, a progressive
one in which there are certain curbs
being placed in regard to the return
that iz being given in capital, parti-
¢ularly in regard to the unearned
income from capita] there are certain
limits being placed on that.

I do not understand the classifiea~
tion of the companies to which this
measure would apply I am leaving
out the eighth category. I am con-
fining myself only to companies eng-
aged in construction of ehips or in
the manufacture or processing of
goods or in mining or in generation
or distribution of clectricity. Ag far
company law is concerned. there is
no classification of companies on the
basis of the businesses which they
undertake. Take, for instance, manu-
facture or construction of ships. We
have all public sector undertakings
o1 shipyard all along the cost. I do
not see how this measure can apply
to them, unless it is intented or it is
presumed otherwise, how does the
construction of ships,—with the
Cochin shipyard being what it is,
Haldia still coming, the next shipyard
not decided,—yield anything in the
country. They are all in the public
sector. Under the circumstances, I
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have not been able to understand the
wisdom of thig categorisation,

w8 FRIfqi ATy T § S W
Ik qr Zver wied F 400 WA §
(et foed ®g wmar &)1 To
o #fte %7 Fqrw 20097 § | WX
Zawi-qg WY Z7eT oY Seet —gaw
IAH qrE@ 200 HATE | WA TF ITH
% o ¥ wiew  fefde & wv § orev
wifeady & 3,440 wT9Q fmd &, Qo
e dro ¥ 2,400 T frod ¥ Wi
FET FY T A 3 g T e )
g9 framet ST6r ST wTeRE
8,840 74T g €Y |

1 would be failing in my duty if 1
do not point out that as long as the
public sector does hold a very big
amount of the capital structure of
the incorporated bodieg and as long
ag we do not make them productive,
we will not be able to bring about
the transformation we wish. Here
may 1 also urge the old point once
again that the public sector under-
takings, whether they are incorpora
ted bodies or otherwise, will have tov
be made accountable in some form

or other and for that thig is the
proper forum to discuss it at length
and see to it that each one of them
functions, first according to its capa~
city and then functions in such a
way as to result in profitability. I
welcome the Bill,

Wt wy oo (aiwT)  wemw
wgrE, & wredl w1 qReT FOU § M7
i fagas @1 S e s g
T srepaTe s ¢ 6 g fadas &
99 W F AT TF G H 75 FAT
T 9t fediEe & w9 ¥ aver wman, @
< e oA 91T 90 %1 S% qE@wTe
AT 1 TEH qa e | @ awt ¥ ag
Wq 87 A FOTF @A | ¥fdT I
® YH TEA BT WOETCT ST 9T w4
SEC R AT § T X qE T
FTHIT A A1 faer el 7 faegwr famre
T frar &)1 T @ A & S«
gl QxETETC A Eeed fadore
ofifesy &7 17 wrd wro g g & yut
TR | 7 gAT # ave aff ST _rga
i % Q¥ FaT greem s g foegie
forefy W< g & s fawar Wi
HOAT e 1 oY G qr—urdy v dan
w8l % w1 Gar agr dan i wifa,
aen & ARt o Al s gar
§—3¢ & 7 s @ Fw Ay AT ¢

ot #to ﬁom: T FHFE
q7?

st wy fod: wg fomd
wrEH § | gwEErd & faea T s
T A O a1 T IqRT IFA WA
¥ WA WX ITRT QAT WTREAY
8,840 TYAT FAT Y| WA WNF ¥H
fedrEwe wirer w1 w7 Ao 7 o @
& ? gemr g zrer wiferd § v da
9T 8,6 §o fama ¥ Qo dYo &Ye ¥ 12
U faera & W1 3T & W7 15 %0
fowd &1 v fefidy oo & &g 2T
wfe & T3 @1¥ 4 Wy faed
Qo #o WY ¥ 9 7 war fediaws v
g1 Wt ¥ ITH 9.60 To AT |
go framee owel wwwedt o agd
8,840 T 9] W WSHT 3,720 AT
g ST | & aroter o @ AR ag OF
g, Fife vager W F q F |
AR 7 7 WY WC ¥ wrAwdr § 4 6@
T w1 %< g @y §1 & v fedaw w1
e HO & fag Jare § awd e faer
w=AY, a7, R Al Wi e
T YA oy 3 gy e ¥ W
& forg dare &Y .7 | Hug waeq oY Yk
forg dare §Y o A & o e endw
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w & fag AaTe g | 3w s OF @i
gt wavar o o & 1 19 afE Y A
& 7w 9, ETERTa & T & AT IR
oY Fware, Frarand o il v § It
qREA F1 AN 1 T WT FCRXE )
o g e @ wT d aRkg @
g Wt ot el g § ag R A W
w3, o srees s & A O
o wEEr g g W I i
i e & ST wrga § W A
g g A wEe Y @i ?

HIS FT W CRATES 2R §
FaRr I 7w 3@ A

Prices shoot up wn Bombay

Prices of all essential commodities
have shot up by 10 to 30 per cent
i the past three weeks making
life more difficult for the poor man
and less comfortable for people 1n
the upper income brackets—reports

UNI By far, the biggeat increase
has been in the price of groundnut
o1l which jumped from Rs. 8.80 to
Rs. 1130 per Kilo, an increase of
28 per cent. The price of refined
groundnut o1l chot up to Rs 16.75
per Kilo trom Rs 1425, a rise of
21 per cent.”

T @ W= S weEvas o1k
TR s oy war A & @ qaw
wigar § wfr ¥ 7 forw wadieET a
Ay, ..
SHRI B. V. NAIK: You are speak-
Ing on dividends or on yield? You
say he 15 an old man. He might have
invesied years before. He may be 2
hypothetical old man,
IqN foaar g fear, qg o &Y
@

oft wy fowd : 7y ¥ I wor
& W wg & ¥ ey w0 gré-
arafere it § 1

MR, DEPUTY-SPEAKER: How can
he be hypothetical?

246
Bl
SHRI PILOO MODY Many of these
nypothetical olg men are ahive

MR DEPUTY-SPEAKER [ would
hke to know whether any man can
be hypothetical A man may be
hypothecated but not hypothetical

¥o Gwrw (Tradzieqom) : Aofrt
fedl FY arwar g1 vy famy ot
dar garew fear @ diw 44 & 7w
I Y 1 & woedy Foreefy 78 =R
A Y S |

Winyg fed : & 310 FeTw WY
FA7Z A7 =@ g i 9 A A ana
%1 @ famm &1

OF HIAT FT AT T WTAT § TAH
IRT Tl awdre & & | v oW
Far 7 gifaC In fmer g€ ardt
T FEA AT |

& & 7 %8 v a1 fr am-afg w1
wAF IR ¢ Faasfrfr
e ¥ qg8 & okenfom e 1 oW
oW 98 @ 4T\

fam w%¢ (s agEsCrY W)
fmr afgd o
MR DEPUTY-SPEAKER It is not

necessary The junmior mimster has
taken note of it

ot oy forod & Qa7 w77 A o
fr sraTa ¥ & g a7 T A @ &)

cafo X wgm agd fF oamw-
oz ™ ¥ @y oar o §
W 9 @ @ g, P Fow
TOTRT WG &, I AVTAT |@T gt
¥ w7 gAeW W & AR wifE
ad ¥ @ it fire T §, wafeg der—
dw ot FH AT I TP A Y gd-wrew 0%
Ty &7 W W ¥ e ger @
w1 S fafie ¥ TRfae
¥ W & qrw qefEr w/ ek 9t
#aq wgr T 5 99 gemE
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fawie w ffIT 1 7 W FAAT A
# wEiea ard § A 7 g wraA
F q@ ¥ § Wi 7 o FrA ¥ A iy
WY | A QY 3T F Gt T WIAT FH
faar @& (swaqa) o Aemor Rar
HY HACBTE FCX AT Y A0 97 AT
FAr Aoy O gifa gk, w6 fr e W
it gY et | 3TveR WL, WT T
& e et oft & woror g gfa giad
WA & Y wgrardarg gAvd  vEwW
TS A B e oeA% oxwsfrard)
R w4 v &, 34 ¥ w1E waAq A8
g gwfRq Jsgror Argw % ifrare &,
F FeHOT @1 F BiE T T A8 & W

I F g T INCEE

) zafqe & v w0 SART wWT A8
1 #er g, Afww & ag wevar s g
Ao ga 7 ¥ %! gaw dwg AT
qaet w7 @R Il §, werfe %
# AR wW ¥ Al g am-
afg fa 1w 7 70 w67 F0dr § st A
Thg W g W AR ®er g
7 Wi 7 AW §, @ g fadyw w0
wqr Aifwey & ? gafao & wat a@gaa
a wgar s greofs § menw &t &
HZL AT T 6 §, TF TH I&
fga &1 INMIGAF o wF v &,
34 & MAR 7 7@ f75q% #1 q9K
qy 0w WL,

SHRI SOMNATH CHATTERJEE
(Burdwan): Sir, thig Bill has been
introduced more for the purpose of
trying to tell the common people of
this country that this Government
15 not against the poor people alone
but they are also sometimeg thinking
of taking steps against the rich people.
In my view, it is a very crude form
of deception which ig being commit-
teq on the common peovle and the
struggling masses.
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The tota]l amount of money that wik
be retmined by certain companies in
this count will amount to about
75 crores per year; in two years it will
be Rs 150. What will happen to
these Rs. 150 crores which will be
compulsorily left in the hands of
the companies? What will be the
effect of the withdrawal from circu-
lation of this money frem the people
who would get it? It ig interesting
to note that 74 per cent of the divi-
dends are distributed by 293 compa-
nies.

Therefore, 203 companies, large
companies, which are distributing 74

per cent of the total dividend, will
he requred to distribute a lesser
Out of

amount by way of divident.
fiiese 292 companies 200 companics
have been paying considerably higher
than 12 per cent dividend. What is
the result of this? These 200 big com-
panies will have in their hands about
Rs 60 crores of these Rs 75 crores.
So far as medium or small compdnies
which really require funds, who are
starving for funds, for liquid capital,
so far ag they are concerned, they will
not get any benefit out of 1t because
very hitle amounts are being distri-
buted by them, which could be 1e-
tained by them under this Ordinance

So, what is very important is what
thege large companies will do with the
additional funds that will be available
in their hands No provigsion is made
in the Ordinance or in the Bill as o
what will happen to these additional
funds. So far ag the Aditional Emo-
luments (Cmopulsory deposit) Bill
1s concerned, it provides for the im-
mobilisation of Rs. 500 erores every
year. That will remain in the coffers
of the Reserve Bank, accruing interest
to the deposit to the people who will
ultimately get it. But, so far as this
measure is concerned, certain big
companies will have additional re-
soyrces in their hands without any
direction as to how to utilize it for
any productive purposs. It ig im-
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portant to note that there is no com-
pulsion.

15.57 hrs.
(SHRI VASANT SATHE in the Chair)

It is also important to note that
most of these companies which will
have additional funds in their hands
are concentrated in the non-priority
and non-core sector. Therefore, there
will be about Rs. 50 crores of addi-
tional funds in the hands of big com-
panies which do not require them for
the purpose for carrying on their nor-
mal business as such, which are pri-
marily in the mnon-priority and non
core sector, with no compulsion about
their investments.

Sp far as companies which are ma-
nufacturing cement, fertilizer or paper
arc concerned, they are not distribut-
ing divideng at rates higher than what
15 specified now. So. those companies
will not have additional funds gene-
rated as a result of this Ordinance,
Therefore, those companies which are
perpetually in need of funds will not
get any benefit out of it and the pri-
ority sector will not get any benefit
out of it Also, there is no question
of it resulting increase in agricultural
income or agricultural production in
ths country. So far ag medium com-
panies are concerned, they do mnot get
any benefit out of it.

There may some fond hope in the
Finance Minister that these big com-
panies will utilize these funds for the
purpose of expansion or diversificatior
Suppose a big company retains Rs. 5
crores of additional fundg in its hands
because of this measure If the eco-
nomic condition of this country im-
proves after two years, which is very
unlikely, this restriction will go and
they will be entitled to declare a
higher rate of dividend. What sort
of expansion or diversification zould
they do with these Rs. 10 crores? Be-
cause, after the expiry of two years
there will be no necessity of retain-
ing these funds and the companies
would prefer in declare higher divi-
dends and keep. their shareholders
happy and statisfied. Therefore, there
is no hope that the amounts which

Bill
will be generated in these two years
will be utilized for expansion or
diversification of industries by big
companies which will retain this
money ipn their hands.

16.00 hrs.

Thure 1s one theory which is pro-
pounded that if the companies have
larger amountis in their hands, they
will not go to the banks for bank
credits, It 15 very well known that
the banks do not give long-term cre-
dit facilities Even the nationalised
bank, are not giving long-term cre-
dit facilities of large amounts to any
business houses ‘Therefore, the com-
panies which will retain these funds
will not be thereby precluded from
going to the banks for bank credits.
Becavse the banks do not give long
term credit facilitics, these money
will be utilised for increasing thei.
working capilal, the liquid amounts
iy then hands

Now, Rs 10 crores. instead of being
utilised for the purpose of any deve-
lopment expenditure by the companies
or fo rexpansion of their working
workinre capacity will be utilised for
their working capital Therefore.
when the companies will have larger
resources as liquid capital in their
hansd. they cannot possibly achieve
any ¢f the supposedly intended objec-
tives of this legislation, namely, it
will have an anti-inflationary effect

So far ag the calculation of the net
profits 1s concerned you Rindly see
how {he Government's mind has been
working I  cannot help agreeing
wholly with Mr. Madhu Limaye when
h¢ said, probably, the Finance Minis-
ter had no hand in this. A thought
less measure was issued in the garb
of the first Ordinance and, when the
preposterity of it was realised, I believe
I do not know, I would like to stand
corrected--it was amended by an
amending Ordinance. Probably, this
has reached a pinnacle of the thought.
lessness of the Legislative Department.
Within two or three days, they issued
another amending Ordinance. Whether
the Legislative Department is func-
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tioning properly or the head-office is
functioning properly, it is very diffi-
cult to ascertain.

Sir, the 1eal intention of this legis-
lation has been to come out to show
to the people of the country at large
that this Government has immobilised
or impounded about Rs 500 crores
every year from the comrmop people,
from the wage earners, whose real
income has become reduced to almost
nothing because of inflation, and they
have also tried to immobilise Rs. 75
crores from the rich people.

There is another point which is very
important. As Mr, Limaye has rightly
pointed out and stressed, how much
of this income is being utilised by
What will happen to them on the re-
ordinary people and common people?
duction of the income with the price-
1is~ going on” These Ordinances have
become omly paper Ordinances. This
has no real effect on inflation. What
will happen is that with the rising
and galloping prices, so far ag these
people are concerned, a large number
of them depend on dividefit income
on their investments made and, there-
fore, this will not in any way act as
an anti-inflationary measure. So far
as dividend income is concerned, over
85 per cent of the dividend income
goes to individuals whose earning ca-
pacity is over Rs. 25,000 per year. I
am quoting from one of the very well
known economic journals So far as
these people are concerned, those who
have large incomes, they are not
going to spend thizs momey. But the
remaining 15 to 20 per cent of the
people who depend for their livelihood
on this dividend income will be subs-
tantially deprived of it There is also
the question of loss of money value,
‘Whatever amount 50 per cent or even
leasser they will get will also be reduc-
ed 1n value with the galloping inflation.
Theretore, this Bill has not been
conceived for public benefit, This has
not been conceived to achieve any
anti-inflationary tendency. Thig has
been conceived with a view only to
creating a deception in the minds of
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the ordinary people that this Govern-
ment ig also supposedly against the
rich people.

Now what is the position of the
economy in this country? So far as
investments are concerned, they re-
main stagnant for the last almost ten
years. There is growing unemploy-
ment; on this aspect there cannot be
any dispute, I am sure. So far as the
overall industrial ang agriculiural
production is concerned, there has
been no improvement. So far as the
population is concerned, 50 per cent
of the people of this country live be-
low the poverty line. With the slowing
down of the development expenditure
in the public sector to the extent of
Rs 400 crores, the consequences are
ohvious: it is slowing down the prog-
1ess of the country. There will be
less and less employment opportu-
nities, The common people are not
getting any benefit. You are slowing
down the developmental expendilure
o the extent of Rs. 400 crores in this
couniry. You are not assuring any
larger expansion in the private sector.
It appears that you cannot afford to
touch the big people. Your real target
1s the small people who depend on
this income for their livelihood. It is
a sort of soft-pedalling the working
cless people of this country who will
be seriously affected by the provisions
of the next Bill which you are threat-
ening to pass, if I may use that ex-
pression. That is why I started, and
1 also end saying that this is nothing
but a crude form of hoax played on
the common people of this country.

Sir, 1 oppose this Bill..

SHRI D. K. PANDA (Bhanjanagar):
Mr. Chairman, Sir, the present Bill
has been declared as an anti-infla-
tionary measure and it has also been
said that it would reduce fthe prices.
We are not going to achieve the so-
called two objectives in reality.

So far as the measure restricting the
distribution of dividend to 33.33 per
cent of the net profit of the company
15 concerned, I would point out what
some of the great economists pf this
country have said It is a big hoax
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played on the people of this country.
Mr, K. Janardhana Rao has said that
this is a device invented to justify the
cut of the DA and bonue to half of its
increase after July 6, which erodes
directly the food-plates of nearly 20
million workers and employees and
four times the number of their de-
pendents. I would like to say cate-
gorically that this measure does not
restrict the income position of the
shareholders.

Secondly, I hope, the Finance Mini-
ster will definitely agree with me that
it is not at all a cut in the profits or
super profits of those monopoly houses.

Thirdly it does not check even to a
little possible extent the profits of
those profiteers, black-marketeers etc.
dealing with black money. Absolutely
it does nothing to check these things..

One eminent economist says that
the dividend ordinance favours the
monopolists who own more shares 1n
ong or several companies, as against
smaller capitalists. There is no limit
placed on dividend income; Tatas
and Birlas and their silk can take
twelve per cent dividend from as
'many companies as they have. On
the other hanq the smaller capitalists
with share in only one company have
to be satisfied with the twelve per cent
from single Companies. I want and
answer lo thig aspect which has been
enunciated by an eminent economist.

Now I wish to refer to something
which has been highlighted by the
Reserve Bank of India in its bulletin
In a survey they found that 209 com-
panies out of 3772 are going to be
affected. The Economic Times said
on 16th July that the number of com-
panies affected by the ordinance is
merely 105 only. Of these 82 were
covered by 12 per cent limit gnd the
remaking 28 are covereg by the 33.33
per. cent limit. The question is whe-
ther these measures are taken to check
inflation to any extent. My view is
that it is not being achieved. This

<5
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will again be flouted and sabotaged
by the capitalists and you cannot
immobilise anything. The big Mono-
poly houses will artificially depre-
ciate their profits. This is what hap-
pens. There is no coft audit system
there. In the absence of cost audit
w»ystem capitalists manipulate things
in such a way that the cost goes up.
Profit elements as a constituent of the
cost had been steadily raising indus-
try and this is one of the important
causes of this inflation. So, immobi-
lising any part of this money is mot
going to come about. Mr. Chavan
expressed the hope in the Consulta-
tive Committee that the fund would
be available for expansion and to
diversify production, and that, to that
extent, dependence on bank credit
will be reduced. Is there anybody, I
ask, who takes these things seriously;
1 don’t think he will himself take it
seriously. He has been expressing his
hopes several times I need not take
up the time of the House by referring
to those hopes He said that excess
profits will be turned into reserve
which in turn will be transferred into
bonus shares notwithstanding the res-
trictions now imposed on the fre-
quency of issue of bonus shares.

Whether such excess profits would
be available at all are in doubt. These
are some of the doubts A doubt has
perhaps been expressed alsp by seve-
ral economists After this very many
things came to light. We find innu-
merable articles that are coming. They
are really patriots. Therefore, 1 feel
that this is a hoax because the ardi-
nancc that has been brought by Gov-
ernment is g war against the work-
ing class. They imobilise Rs. 450
crores from the wage earners by im-
pounding the increase of D.A. Defi-
nitely the war is against the working-
class. Therefore, while opposing this
Ordinance against the working class, T
would only say something concerning
this particular aspect. I want to know
what is the basis of this Ordinance. It
has been pointed out by one great
economist Shri Boudhayan Chattopa-
dhyay. He has pointed out what is
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basically wrong with our Prices and
Incomes Policy? I quote:

“The Prices and Incomes Policy”
has been a fashion in the west,
with the Tories, the Gaullists and
with the L.BJ. Nixon cohort for a
decade now. Among a Section of
western economistg the wage-push-
and-pull theory of Inflation has been
the fashion since one of them pro-
duced the fatuous....PhTlips curve
which discovered a wonderful gim-
micky coefficlent called the positive
coirelation between wages and
prices.

“From this came the policy-pres-
cription. To prevent prices from
1ising, wages must be pegged.”

On the one hand this is a hoax—this
Ordinance is limiting the dividends—
tu himit the dividend and on the other
hand, simultaneously this is an attack
on the working-class—an attempt to
mmohilise their wage earnings there-
by depriving them of their essential
commodities which they would have
been in a position to purchase. There-
fore, what I want to say is this. There
must be @ radical change brought
about. For that purpose 1 would re-
mind the Goveinment and the hon.
Finance Minister to take all 1ihese
suggestions into consideration which
can really bring down the inflationary
effect and bring down the prices,

You want only Rs. 500 crores. Take
the hoarders, the big landlords in the
rural sectors. We have also got these
people in the cooperative sector. They
are dominating in the cooperative sec-
tors too. ' But, Rs. 450 crores by way
of arrcars have not been, paid by
them. These have to be realised.
About Rs. 80 crores in regard to elec-
tricity charges have to be realised
from them; Rs. 146 crores have to be
realised from the aluminium industry
and Rs. 400 crores from the farmers
have to be realised as dues towards
electricity to the Electricity Board.
They are rich farmers. There are
dues of Rs. 8383 crores which include
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arrears of incomelax and also penal-
ties. I can cite many instances. But,
for want of time, 1 am unable to do
so. Have we made any attempt to
recover the dues from these tycoons,

these monopolists, these Roarders and
blackmarketeers?

Unless there is a political awill and
some structural changes are not made
we cannot collect. So, this wage
fieeze ordinance should be immediate.
ly withdrawn so that you can get the
cooperation of The people who are hit
by the inflation. There should be im-
mediate demonetisation and nationali-
sution of essential industries like
sugar, vegelable vils, cotton textiles,
ete. so thet private profiteers do not
play with production of essential com-
modities to mint money and inflict
misery on the poor. There should be
wholesale foodgrains trade takeover
and distribution of foodgrains through
shops at all industrial units and depots
in village under popular committee.
The peasant producer should be gua-
ranteed a remuncrative price. Specu-
lative eredil by banks and financing
nstitutions should be totally prohibit-
ed Stopping of all non-development
advances to State Governments, Realis-
ing from the Stales and the rich
landlords and kulaks of bank gdvan-
ces, arrears of irrigation etc. amount-
ing to several hundred crores, Stop-
ping all overdrafis to State govern-
ments which are issued for nothing
bui frauduleni construction schemcs
to henefit big money interests in the
cities.

Finally. I will say come with this
limited dividend ordinance and with-
drew the ordinance on wage freeze
and only then this can be supported.

st wivee faw  (vETRTEW) ¢
worafe Y, & v o W f fr g
wTEw %) R sw Fdas Y aow ¥ e
wnfgn, g e fads faww 7 fms
B w1 6 ek #Y off wemRw <Tegafey
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FIAT 27 A7 7 fog R&f 47 §5 57
o5 7§y qEw A ATF T U 4T
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R &3 mEE F H T IFF BEEW AN
fadas 1 fagta w77 go Mgy var
F 47 ¥ St dver AT @ & I AT
HAAT FIA FTAGAT (G AT FLAT
g

SHRI P. G. MAVALANKAR
(Ahmedabad): I am prepared to
accept the fact that Government's
anxieties on the problem of the na-
tional economic crisis are genuine. [
am also ready to agree that the hom.
Finance Minister’s intentions are hon-
est and well-meaning. Yesterday he
ridiculed some of the Opposition criti-
cism when people on this side refer-
red to what is called the package and
said ‘if you can see the package, see
it; if you cannot see it, do not see
it” I am prepared to be one of those
who are willing to see the package,
but that package must at least gradu-
ally be unfolded. If the package re-
mains packed ang if the community
at large is going to be hit, particularly
those who are fixed wage-earners,
middle class people, and if you are
going to leave out certain people who
need to be taxed and punished much
more than the rest of the community,
if that is what is going to be the
meaning of the package proposals, I
am afraid not only will the package
proposals not be unfolded, but it will
only mean keeping the community,
particularly the middle classes, restric-
ted to undesirable restraints on their
spendings and on their general living.

Sir, the Finance Minister’s objects
are to seek to curb consumer spending
and promote savings and that is why,
thig particular measure of asking the
companieés not to pay beyond a certain
percentage of dividend. ‘But T would
like to ask the hon. Finance Minister
as to how much money the companies
will retain in terms of not giving ex-
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tra dividend, beyond a certain per-
centage. Will that money so saved
really help the large companies in
terms of further expansion of their
plants? Sir, I do not want to take the
time of the House and give too many
examples. But, then, if large com-
panies save a couple of lakhs or even
a crore or 20, do you mean to say
that they will be able to use this
money for further expansion? In other
words, will they be able to reinvest
the money saved for further produc-
tion and expansion? Will they be able
to use the money, the amount that is
denied to thousands of shareholders
who, by and large—if not substan-
tially, at least significantly—depend on
this kind of imncome? 1 would like to
ask the hon. Finance Minister, will he
tell us whether there is any relation-
ship, whether there is any fairness in-
volved, whether there is any justice
involved in this kind of punishment,
which is being meted out to these
small shareholders? Sir, my conten-
tion is precisely this. Of course, we
must come to a stage when we should
say dividend income should not be-
come the sole income In fact, divi-
dend income is an unearned income
and we should not depend on unearn-
ed income. We must make people
work for their bread, for their butter if
they can get additional Tutier,
for their jam if they can still
get additional jam and then be
done with it. But the point
is, although dividend income is un-
earned income and is wrong sirictly
in terms of principles of a socialist and
egaliterian society, as things obtain
today, will he say all dividend income,
of necessity, is wrong or illegal or im-
moral or undesirable? He would not
say s0. 5o, he would concede to the
point that there are people who legi-
fimately depeng on dividend income.
They will not go into any kind of
speculation in the share market. They
will have their hard earned income,
perhaps, at the end of their

sion, may be in the case of a

profes-
private
school teacher or a widow or people
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belonging to the lower middle class,
who have fixed income, not very high
income, invested in shares. They may
still save some money every month or
every year and over a period of se-
veral years judiciously and wisely and
without speculation—] repeat—invest
something by way of shares in good
companies. Now, companies—good
companijes—obviously mean {wo
things. Companies which would give
a large percentage of dividend and
companies which have a reputation
of stability and certain responsibility,
both in the economic and social life of
the country. If large number of such
ordinary people, teachers, old men and
women etc. have invested in such
shares, how is it that you are going
to help solve the economic crisis by
denying dividend to these very people
on whose honesty and labour and
harqd work in many fields you depend.
for solving the economic and other
problems? How are you going to help
the situation? This is my problem.
This is my anxiety. Therefore, I
would appeal to the hon, Finance Mi-
nister. Of course, he cannot retrace
at this stage the steps which he has
already taken. But, I would request
him to consider the matter again with
all sympathy and sincerity which it
obviously deserves and then find out
the proportionate injustice done to
these small shareholders, the propor-
tionately little benefit which will
accrue to the companies for re-
jnvestment, and further, the propor-
tionately smaller advantage to the
Government in terms of arresting the
money supply in the countiry’s eco-
nomy. Sir, if all these things are
taken into account, I am sure he will
say that this package deal may still
require some amendments, & few more
amendments. I started by saying
that the intentions of the Finance
Minister are good. He wants to solve
the dificulties. In that case, I hope he
will give some thought and apare
those who cannot and should not be
punished. He says that these ordinary
people should aleo curb comsumption.
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I am with him. I am with the Gov-
ernment when they say that every
person and every section of the com-
munity must sacrifice. But, Sir, if
you take all these Ordinances which
have been recently promulgated and
which are now being translated into
legislative enactments, if you combine
them all and assess the total effect,
will he honestly say that this will lead
to arresting, to a certain extent, if
not to a large extent, the consumption
patterns in this country? On the other
hand, the Government have by and
jarge left out the very small section
of the community who are very rich
and who possess black money and who
indulge in all kinds of conspicuous
consumption. If you want to lift this
country out of the economic crisis, by
all means ask those who can work and
contribute to contribute. But don't
ask people who cannot sacrifice to sac-
rifice and do not spare people who
must be not only made to sacrifice
but who must be punished as well
for that their wrong doings. This 1s
my fundamental objection to this
package deal

By this, Government have also de-
nied themselves a part of the income-
tax which could have been deducted at
the source. They have also made it
possible for the wealthy managing
directors to get lesser income on their
share of dividends ang thereby reduce
their wealth tax level. If I am wrong,
T may be corrected. I feel you have
allowed the rich to go almost scot free
and made the poor and the middle
class to suffer. The middle-class
‘people are honest, hard-working and
have fixed wages. They have no
means of making money through un-
desirable means. And, yet, it is they
‘Who are being hit. As Aristetle said,
the backbone of any policy is ulti-
mately the middle class. Today, the
‘middle-class people of this country

-are sandwicheq between the few who

are very rich and the vast milliong of
extremely poor people. These middle

. -«class peopls are the intellectuals with

‘Professional skill, people with intelli-
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gence and patriotism. If you are going
to curb the enthusiasm of these people,
I am afraid even granting you save
in terms of finance to some extent,
you are not going to save in terms of
making the middle-class people suffer
less, who today are much worse eco-
nomically, and who are much more
helpless financially! Please, there-
fore, do not compel them to resort to
all kinds of illegal practices. I hope
the minister will have g second look
at the whole thing and correct the
various mistakes and imbalances that
have been unfortunately created by
these various ordinances.

off gow wa woAw (qlaT) -
wngfa &0 ifo | wdt YA 81 50
wzer oY gud Ty & &Y, ag miar w7
ara wEr § |

MR. CHAIRMAN: Now there is
quorum. The Finance Minister,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Chairman, I heard the debate with
interest. Some points have been
raised and I would like to deal with
them one by one. But I must make
one general point. Unfortunately, this
Bill either has not been understood
properly, or has been misunderstood
deliberately. Because, I have not
made any unnecessarily exaggerated
claim for this Bill. The Bill is intend-
ed to save, as far as possible, the
money that could have been distribu«
ted by way of dividends and added &
certain pressure to the consumptio®
This Bill is not intended to redistri-
bute the share holding, control mono-
polies, reduce profit-making or any
other desirable object. It is intended
purely, and that too for a temporary
period, to achieve this one result. So,
I would like hon. Members to judge it
only from that point of view.

Some hon, Members ask whether it
will make any impact on inflation,
because they are doubtful about it. I
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can understand that. Nor am 1
making any claim that this Bill alone
will make an impact. We are think-
ing of a series of which we hope
will make the necessary impact over
a period of time,

Some of the hon, Members asked
about the size of the momey that is
likely to be available, Aecording to
our assessment on the basis of some
survey the saving by this measure
would be about Rs. 80 to 70 crores a
year or Rs, 140 to 150 crores in two
years. An annual pressure on con-
sumption of Rs.70 croresis not a small
amount,

Then, some members have atiacked
it on all pessible grounds It is very
easy politically to say that i1t will help
the rich or hurt the poor. In this case,
they have argued both ways—this
will not merely help the rich but will
also hurt the poor. I do concede the
point that there may be a widow or
some person Who is depending only on
sharehalding who may be put to some
difficulty. I have my sympathies with
them. Unfortunately, I cannot give
more than that in thig particular case
But, normally, a poor man cannot be
expected to invest in a big profit
making company. There may be some
genuine cases But when you are
enacting a law you cannot make such
exceptions.

A question was asked why the
money saved by this measure is not
kept under, the control of the Govern-
ament If you acceptf the position that
money is, going to be saved or put out
of. circulation, by this measure then
you will come afong with me. My
main point is that thé money saved
will be, not at the disposal of consump-
tion but at fhe, Jof production
By creating a specfal fund of it, 1
would have been required to give
them gadditional interest on that. 1 do
not want to do that. This money is
being kept at the companies level.

(Tewmp. :5? on Div) 268

Whether they will be using the
money, as. Mrs. Mavalankar made a
point,. a very interssiing poini. that
with Rs. 80 or.70 croves they are not
going to make any modernigation. or
any repiacement or.any diversification,
If they are the type of .people whom
he knews, I do not know. Suppose
Re. 1 crore 18 at.the dispesal, of a
company. If they do not make use of
it, do you think they are unwise?
They will certainly make use of it. 1f
they do not make usa of it, I will make
use of the pogition that they will not
g0 to banks to get money. At least,
this much we can do. To that extent,
there will be lesser pressure on the
banking system.

SHRI S. M. BANERJEE (Kanpur):
Some of the concerns, whether in Kan-
pur or somewhere else, textile mills
or jute mills, were paid quite a
handful amount by financial institu-
tions Instead of using that ‘money for
expansion or modermsation, they cun-
verted the unut into a junk and started
another unit You have seen that.

SHRI YESHWANTRAO CHAVAN
They cannot do that Financial insti-
tutions must be at fault i1f they have
not taken care of the money. But in
this case, the money will be in the
hands of the companies, They will be
accountable.  Certainly, the money
will be under the control of the
company and the compapy will
be controlled by the Companies
Act. 8Sou, they cannot play with the
money as they like. To gay that this
money & not kept under the control
of someone i3 not coryeet because, I
ehould say,on a caxgful congideration,
we decided that this ghould be the
mgthod we ghould .pllow in thig parti-
cular case.,

The other poini thet was raised by
Mr.. Mawalarkar was abous , the
managerisi rexouneration. This Bill
does ndt deal wikth the mensgerial re-
muneration., This Bill:ag I said, merely
deals with .the dividend inceme, aoh
maze. than .thet,
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SHR] P. G. MAVALANKAR: There
may be managing directors whe own
ghares in their particular companies.
T¢ that exteat, their incomse will go
down and the Government will ldse
in terms of wealth-tax. Ig that not
correct?

SHRI YESHWANTRAO CHAVAN:
If he holds a share, to that extent,
posmbly, it will. Theoretically, it is
quate conceivable. Supposing some-
body earns income from the shares, if
he 13 a wealthstax payer, to that
extent, he will be saving his wealth-
tax. Conceivably, yes. I do not say,
no. But this is very marginal.

The other point that wag raised by
Mr. Janeshwar Misra was about an
exception that we have made in clause
7 He said that the Government, with
this power of exception, will try to
save some of their own people. I can
assure the House that this 1s not the
intention of the Bill. There will be
proper guidelines according to which
these powers will be exercised. There
is no quesetion of making any distinc-
tion. But there are certain occasions
which may occur I can tell you
what 18 1n our mind When we are
trying to deal with a certain transac-
tion of companies. sometimes, what
happens is that some of the share-
holders are also the employers of the
companmies They have to be given
loans Sometimes, this comes in the
way Some such cases may be there.
Suppose somebody wants to wind up
his business or curtail his buginess.
In order to do that, they have to dis-
tribute shares. Now, instead of going
into liguidation, they try to terminate
the business in some other way. In
some such cases, this sort of power
comes t0 the rescue. The 1dea is not
to mak¢ the type of exception thet be
has in mind. Only genuine cases will
be considered.

Some other-Membevs made a point
as to why net ‘the cobperative societies
be shadé an eweeption to this. I cam
Talt 't thae this BRI applifes only to
the cormpenies; mot 16« ther cooperas
tive societies, Automatically the co-

¥ ) %
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operative societieg are not controlled
by this.

Then my hon., friend. Mr. Naik
made one point as to why certain
categories of companies have been
included in the Bill and why not
others, The companies which are
covered by Section 104 of the Income-
tax Act have been excluded because
in their case they are reguired to
specifically distribute a specified per-
centage of distributable income failing
which the companieg are liable to pay
additional income-tax under this Sec-
tion. Taking thig position into con-
sideration, this was allowed to be
done.

Mr, R. R Sharma made a point that
the rate of interest had gone up to 11
per cent and, therefore, some allow-
ance should be given for the rich
category. While I agree that there
should be a difference in the rate of
return on borrowed capital and on
this capital, as far as new investors
are concerned, there is no danger of
their losing anything because no new
company in the first two years, would
declare dividend. Therefore, as far as
new investment 18 concernad, this
Bill would not act as a disincentive.

Sir. I have done. 1

16.56 hrs.

[Sert Dinesst CHANDRA GoswAMI in
the Chair]

oft v gwt (A7) . MR
fam walY oY qar qrAET AR Y Y
wmm g § I4%Y @@ sma d AT
wY wva< fam Fow s s 45y
Afqy arw aRy A4 1 RAL AR
o WAy agr§ i ame A A
foray iy qwere w23 § I R o Wanw
vy @ wg Eatoew faw 5 o) Sy
WA R E RN WY wa a
war @ Wy v ¥ anfew sEw
sErT 1 safn ¥ wmEd fe ey
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17,00 hrs.

SHRI S. M. BANERJEE (Kanpur):
Mr. Y. B. CHAVAN is one of the best
debatorg in the House but today I have
soon, while replying, his reply was
most unconvincing because it did not
come out of his own conviction. Itiss
fact when this money is in the conffers
of the Government there would have
been much utility of this money.
It is not that I am against all those
businessmen. But the real thing is
this. In a city like Kanpur my ex-
perience is this. Kanpur is a city of
poverty and plenty. I have seen
cases of Government money not being
paid by capitalists. As regards provi-
dent fund amounts it runs to Rs. 22
crores or more. Now it is Rs. 32
crores or so which has not been de-
posited by the employers. In the
ESIC it runs to the tune of Ra. T4
crores and still this is not paid. Sales
tax to the tune of crores and income-
tax to the tune of Rs. 500 to Rs. 600
crores is still pending. I doubt
whether this money will be utilised
for the purposes of modernisation and
expansion of the jndustry to push up
production. If my contention is correct
even by 25 per cent then this Bill or
this piece of legislation it not going to
serve any useful purpose and a day
will come when this Bill will have to
be withdrawn.

The Minister while replying sad
that the poor cannot affordq to buy
shares. But I can quote instances
where even ordinary employers I have
become shareholders; they purchase
shares worth Rs. 10 or Rs. 20 or Rs. 30
It does not mean that shareholders
should buy 500 or 800 shares. Any pro-
gressive  employer can distribute
shares among the employees. I am not
talking of those shareholders who are
kith and kin or friends or relations
of the businessmen, I hold no brief
for them. , In the Consultative Com-
mittee on General Insurance when
Mr, J. R. D. Tata pleaded that some
of the shareholders are extremely
poor, they were widows and go on,
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Mr. Chavan said that this matter
should be considered. If in the New
India Insurance Company there are
such poor people it cgn be the case in
other concerns also. I would request
the Minister to give a second thought
and see whether this Bill is at all
necessary, in the larger interests of
the country. We should mop up more
resources and we should and depen-
dence on foreign countries whether ii
{s the Soviet Union or whether it is
U.S.A In that case, the efficiency can
only be achieved if we are able to
mobilise money from the business
hands and from the labourers com-
bining both of them together. If this
is done, then our country can be self-
sufficient. That will also reduce the
inflation to a great extent The more
production the country has the lesser
will be the cost of production and
lesser will be the inflation

With these words, I once again op-
pose this Bill not because I have
moved the Resolution disapproving
the Ordinance but because I feel its
utility is less and futility i1s more
On thag score I oppose this Bill

MR. CHAIRMAN: Now I shall put
the Statutory Resolution No. 13
moved by Shri Banerjee to the vote
of the House. The question is:

“This House disapproves of the
‘Companies (Temporary Restric-
tions on Dividends) Amendment
Ordinance, 1874 (Ordinance No, 9
of 1974) promulgated by the Pre-
sident on 15th July, 1974

The motion was negatived.

MR. CHAIRMAN: I shall put Sta-
tutory Resolution No. 12 moved by
Shri R. R, Sharma to the vote of the
House,

The question is: U

“This House disapproves of the
(Temporary Restric-

tions on Dividends) Ordinance, 1074
«(Ordinance No. 7 of 1074) promul-

Bil

gated by the President on the 6th
July, 1974.”

The motion wag negatived.

MR. CHAIRMAN: Now, I am put-
ting the consideration motion moved
by Shri Y. B. Chavan to the vote of
the House.

The question is:

“That the Bill to provide, in the
interests of national economic deve-
lopment for temporary restrictions
on the power of certain companies
to declare dividends out of profits
and for matters connected there-
with or incidenta] thereto, be taken
into consideration.”

The motion was adopted,

MR. CHAIRMAN- Now we shall
take up clause by clause conside-
ration. On Clause 2 there are amend-
ment 1in the name of Shri Atal Bihan
Vajpayee. He 15 not here. There are
three amendments—amendment Nos.
1, 2 and 3 by Shri R. R. Sharma Are
you moving?

SHRI R R SHARMA:
move:

I beg to

Page 2, line 1,—

for “twelve per cent.” substi-
tute “twenty per cent.” (1.).
Page 2, line 4,—
for “lower” substitute—
“higher” (2).
Page 2, line 2,— "

for “face value” substitule
“current market value” (3).

wErefiy & ary o T, frererst
e greer @i H X o afew
W § ) o § ST e
TET W@ Q@ | W IAwr  ffaer
w7 T garey By Wrger ) st st
Ay formd off ¥ QF 37T ¥R W
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T ST ILEH ETAFT GEHLTF g%l
¢ wfed 5 7 virede @ € WD
7g wiwg e werrwgmw w7 ¥ e
CRCE R SUE S Gl G D B
uiz s¢ | (%far)

MR CHAIRMAN. Would you hke
to say something on these?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN),
Sir, I am not acceptmg them I am
rather surpriseq to see the amend-
ments On the one had they talk of
the poor people Now, they want the
rate of dividend to be rased from
12 per cent to 20 per cent It seems
they are trying to be the advocates of
these big—giant—compames I cannot
accept them Does 1t suit them?

MR CHAIRMAN 1 am putting all
these three amendments to the vote
of the Hause

Amendments (Nos 1 to 3 were put
and negatived

MR CHAIRMAN The motion 18

“That Clause 2 stand part of the
Bil”

The motion wae adopted,

Clause 2 was added to the Bill

Clauses 3 to 18, Clause 1, the Enact-
ing Formula and the Title were added
to the Bsll

SHRI YESHWANTRAO CHAVAN
Sir, I beg t move’

“That the Bal be passed ”

MR CHATRMAN' Now, the ques-
tion 1s»

“Yhat the B be passed™
The motion was adopted

MR CHAIRMAN Now, we take up
Item No 15 of the agenda

AUGUST 21, 1974

(Temp. Res. on Div 2
Bill ) 76

STATUTORY RESOLUTION RE,

DISAPEROVAL OF THR m-

TIAL COMMODITIES (

MENT) GRDINANCE, 1974 AND ES-

SENTIAL COMMODITIES (AMEND-
MENT) BILIL
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T g-—4133 e foofy for o oy
*r€ figrer A 9T a@ W, 1972
& mn, v, aw w1¢ wedavg, @ gE,
frdy wy worr wft Fovofy, qeft = &
wiesr ¥ qwwrpr ¥ fasy o ¥
are & K owr w xv c@m ? &
AN ¥ AR 0% FOAN AN f 3 X
fear §—

AAT WIOHT g YTIA WOOE T
g

dehoarding drive a mockery;

AT A AT A% YIET AITE 49 W™ K

‘cases registered under Food Act in
1972 withdrawn'

g 7 A0 XA wret—wry ST
F 370 FT GO A0EA &, Ao a1y
F1 T T J 9gA A KT 97, ITH
W9 A BiF § g Ag qAmr ?

¥ o ITT MY SO TRT F--

“The Administration, however,
ignered the police opimon and
ordered the withdrawal of cases
The police circles were ghocked to
know of this demsmion of the ad-
ministration. The cases were, how-
ever, withdrawn a few days before
the Civil Supplies Department con-
ducted series of raids which have
proved a farpe on June 28.".
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‘cases are registered only to be
dropped, persons are arrested only
to be released?
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Y 98T FTA GAET 4T JEX CF A
@7 gviga #7 foar 91X 98 AT §9
gt g A A gw ey § ag Ay
1A & JA A & gARar § A I
arer § 74T #00E FarAr AETH H AW
q3A wr 78 § faoiaw wravaw ae sy
1

g TAR WT AT HAT AL
%gd & A femal wravaw @ 7
qrEvT e & g ¥ Y 9 fF
€ & vu¥ feam ot O wEweE Ty
g W EE & amE X
¥w dewed feafe ¥ @ o ey @@
wraws qeg frarm & A arfge
F¥ am § 7 T wed faw ot
afie frae £ faer 78 ot & 1 S
WTAWE AEAT A7 oY WA g & §
Igx &z A4 §, TN 4T T, SN
sgrdqraT w1 qfor ¥z A ¢ 150 AQ@
¥ fewr sy om0 &Y oo el
¥ 7% TR gy § NI oy 7 AiE
wraeqt Ty § | Xt oree ¥ et A we
O BT qr IURT & AY &Y v fag
wraws aRg g § Fewr widifae
afe 3dnr & fag mawey wvar AR
afy fawar § oY fox waww Qg
A E @H PA W FI @ A
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¥ W Y WA | wEheg W s
qEgeY w1 0 TR § Ay W Ay
qE# |

HHARE TG § 25T W WG AT
garw &, 9g sarardY Aifen ¥ agAT 3
grarrar Il «7F TTAT F 95 FWA
*Hogs g4 ag 29 frazaee @a
fpaar Y & W /ATHT 3 9 R
faga? £1 1MW ¥ 97 FFT AEAAT
&\ 7A* B IO FAT 7 AHT7
B faeq ST F @19 G 92 ) wE
FTQIER ¥ g9 W 41T & qrgdefem
HIA T A AT T8 3 | RIATG STy
4 3@ (1 5 ¥t 27 w771 dxfam
TS HAT § AT FRTY WY 307 A0
IRTT AN T QAT # | T8 oqnrdr
otd FE T ¥ 0F wHed FHEw arar
ar ¥Fq 327 /T FTAFWT 7 499 414
u 477 (0 AT FFIT FrorA 9% AT
TWFT 20 25 AT 27 FIT g AT
AT A Q0 BT A FTAT | 9F 399
%0 TAT gt FF Tel g A1 30
ear L efer srdw &1 arfefaa sisa
qe@T AT & a9 %S A &7 AT FA/ F
SHET STEI a1 TE FAY E ) ®ARA
d AaEw a7 9T {3 g7 pATY WErHA
R GAH AT TF 47 TIF 1A q
# qEeHt SEAT agg qm fewat ¥
WA WATRAIA IR &
1< aY gar fea) (&g a0 g
ag s 6 §Y wyar frAT qwa &) &
WHAT F WRINTAT™ G $34 ag al
TR W AT § Sfed wae A
R fr fpam & g N wrame 3
¥ onmr e W, ag want faer il
T 57w fag v & saa gl §
SHA 10 €I T AT S AW R Hiww
WA TR § &y 4 " g e o
1 6 ¥} & drw e AT W wwh &
 fox o & am #¥ Wi /@

28>

ST Y vreTTw awAt  fw areafa
vy are g 0 ? whaw d
|14 & TR w2 WY wav ¥ oA
G ¥ 7 ATEC IRF X q@F 97
2\ o gawt ae # o et ® qaw
¥y grear & SiwT T ¥R AW W
AT FT ATIRAA WEAWEAT H AHIL
A8 17 ATEATAFAT F AR AT AT
SYTAmT F2X & g A AT 3 g7 w2
A THT AR A0 R AV I & AR
w78 fafr Afra S fam mifasr
q Fq AATHT TAGT WS Y FT 208
5 0% 5 60 Go [FATZ | eqTF AT
&Y 7 =AM pq AW faga
Tt ST IARY 5 TR S
& a1 14T &1 w7 & TRl auaw o
2 w90 (EAY P11 ga oY 921 & F18T )
TH AT 4 ATH 24 AT FET Hod?
170 &UT ®1q7 Fa@T &1 gHAD
wae aF & i A T oam ow oo afa
g1AY # a7 [YEr FY A ANA & s
Y &1

rE g1 HIT 57 F7 § [Ar7 "W
'T TS T FATE A 37 wIow
T 15 WA §Y A1 sy vT yam
AT 7 AY araw AT RO & g g
ar | 3w wdr afesmal 1 e
Tgr (@ & WY wroat aesIel w1 qraay
g <rH wgdt @ W € dfea wrg o
qET §9 AW R w0 FX 7
AT ¥ wedl YA | 15 WA AT
TE AR GAXT & 27 T AT AT A
qgw oaee o felaae § 7 agro@ase
& wdfrg frad o= o7 go §, wiivas
¥ g WY arare ¥ e &9 w4 g
¥\ foeelt & Fmrelt srg et o g &
X gt o) e g wn sak e
¥ foerelt a0 & wgr o e amd
g MO ? aREY ¥ qoft Wy, W
RET T T80T W A T | WY A
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[ g Tx lﬁ(j
WIT GF €T ¥ oy Wy oY cv Afy
sacl

g vweer % 3ot (W gwe
qwo ‘W) : waelt ¥ et smA
1wy ¥ v wraay  anat Ay
i wra oft o ¥

shorare ow  weh: gd T
g A WA Q) RuwgRraz d =
S gA TR wF § A ag i Fgar
utige fF foadt sag garr ao3 ag
2 wun WY g farar & an, sdits af
AT saar F% afvorra g

ar & o= fadaw &0 o) fady wcd
& P war gor g a7 Tt WY i
TN Y W o vy f winw w4
& SO & 977 s g e A AT
oe I ¥ 41T wow safe e S
BT & 94 ST}, wal Ferrare gt )
g qCEIT Y oy Afx w5 qwz H
AT SO ETAT & FAAT HY AV Faat
A8 & 1 THF AAA, wd 22 AWE,
w1 a1 € 455 €1 A Y yaFra™
¥ TEWT TNT A CATRITT WAL
®oare AT w3 fpnidr v g B
e fafig wvar g )

MR CHAIRMAN. We will take up
Itemm Nos. 15 and 16 togéther
Mr. Joshi, you will reply after the
debate on this Bill is concluded

Bhri Chattopadhyaya.
THE MINISTER OF COMMERCE

(PROF. D. P. CHATTOPADHYAYA)"
‘Sir, I beg to move:*

“That the -Bill further to amend
the  Easential Act,
1985, as paased by ya Sabha, be
takcen into comsidepution.”

*Moved with the recommendation
«wof the President,

Frgedom Fighters AUGUST 21, 1974
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This_&ll_seekstorep!aca()rdlnam
No 2 of 974

MR CHAIRMAN: You may confinue
your speech tomorrow.

bt

17.39 hrs.

HALF-AN-HOUR DISCUSSION

FrEEDOM FIGHTERS WHO SUPPLIED
FALSE INTORMATION

ot uwmrware wredt  (9eT) ¢
qams o, A Agmar dafal ¥
geafigq 5 g1 FF AT,
WIH 7 WA & Ty Aeur 180! ¥
7 ¥ e Agr At ySTTEIR)
1972 % 15 s @ 3w F  eqyAm
FaifadY &Y G A Y qgaT w3 7Y
af o A7 gqY ¥ gy grfas zara
forar ot oY @ 77 7 weAg A
ot fn Fergiar Qo7 &7 mrsirdY & e afirdr
¥ gaifmar v @7 siv urs @@y
fegf & g7 TaT R & v wEmAT
faadt iz a7 g5 v whs .l
g forrar T g Sour ¥y vET, -
rfady Y S0 27 7FT | APAT WY AFAT
AT Foorr wy =gla WY €T A g
wAY S AT AT AT o€ AT W
fa wg o T e oinit 7 sirdea Rear
W7 3T ¥ feerdt o0l A dww oy o
$\7 P sty R ATEER aulf A eefiwre
& feort T | T AR agy AW R
WY ey & my Ay, R A FF Ay AN
¢ oY, waaerr dure & AN W dar
o off gu & ar wew WA H I-FY
Wi o Faer r fvifer P 4

S deg el W dwer, Feer-

wh ¥ 40w, ¥ deied g &r Wi,
weﬁhﬁrz&m&'&wwm
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arar | e &) Aut, % fagr< A qra e
§ vt Tt g A% N 9 For
g Wt oot &9 Y ¥, e A W
fwr faeft ) 98 WetqT ¥ aAY qw
aqar § T moelt ol ¥ awgaws ¥
sarr-q@ gifew & Juw ¥ &)L ..
(zqqana) . . . fagre 3 evamrar FAAY
Fatay § 9T WY F T w a0IT
g s gt & e X gy @ wfwwrfeat
¥ g%eF FC¥ At & A £, fawror
ear €Y ot BT S 78 7 ¥ Gl q@r
o1 FT 3% Tuw &7 @igla oY faerrd
wH FAI X, 999 frar B FoT femat,
ooy arar w1 fgard i wqd Aw Ar
fewrarf siT @7 AT H AW WY F0 FT
€Y 09T | &Y, 7§ BRI AL H WA
FAGAE AT & g7 &F T are-
are frwraa &Y, fafeex aga w1, faf
drar W g o #r fafgar fat
afwa uit ax §o g gar §

st @o qRo framdt (Trmaws) o
am g Afd, RId FU AT

it TR et : Ao AR Sk N
AR AL E T AW O W a0, 8,
few €7 At ¥ 3 9 amawe &)
et & a7 aft aar &g

' MR, CHAIRMAN: I think it will not
be proper to mention names here.

THE MINISTER OF HOME AF-
TAIRS (SHRI UMA SHANKAR
DIKSHIT): If he gives the name to
me confidentially, I will look into it.

t wee weht
1 have ‘given tbe neme alresdy.
He comes here very often.
Wy wg AN K fecswwramagar | &

TG AR APeat o ot oy ¥R weg |

Information (HAH)
oft ur viwe ffiww :  groXiare A&
AT ) WY X 34 wgr fe ag qgr wTET
&1 gt & gt Ay §ved o A
(£ ud &g ok §

=it A wveht ¢ & § qamar ar
e Iw T am g g ar v ag )

ot o dfor :  mv & WY
wraaaaag F refi i A yuw d?

it vemwmTe weelt o Sft, @Ay
¥ g %E Wi 97 & T A wevw AN A
9w fax vy R owaw HyacH
oy ¥ 50 47 FF 175 OF & 99 O
for ®T o g0 a7 o eafaa owe & ar
wxecfmr g 1 afew, & wg wr
g e & 3 srwrr 40 mrafogt ST qet £
o fag ¥ &% g owfer G & P at
& s fog gF0 91 1 14 W,
1973 # afY #ryw gAe & v ot a%
WA ¥ e d fr wal &) ag graw
o WIT ¥ werer w7 T a0 T
TORTT HY A, AT OF g T § AN Ay
Fom ¥F ¥ wewr 1 o FagY 6 el
41, ag WY & v 4 T §) fHr o
o Tqo FT ¥ 23, WE A AR
#t fagY faat ag 7& 6 I *r frsh
IR {mar ar fs wre Y fagt gant
29 & &, fee e g At )
ar, #3 fpcfrat ot ®1 ow PagT 23
wrd wr fad) fag ¥15 QA AT & 7w
Fard fag & a ¥ Twa & fag Fewfon
®Y 7€ ot ;T {R fq T a7 [TqF F g
o I %Y Fuv T & a4t ) A o w9
ST @ g, s Faa i A 1 & X
23, qr¥ 1974 % faat o wr Pagy
foret ff Wl 39 § 15 3y AaY w7 9y
farar ar forr & arX ¥ qzar F ¥R ¥
Pesifor Y ot fs 37 & Far Tearfy
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wifge Wi 3 3 A w1 Ive § Faa
%) Gurer Frer 2t ot

B qre wre w Y g o A W A

o wigfa &t § Jur 27 7, 31
aE AR 6 qATEFT |

ot 3w e fife 38 1974 &)

sft T et ¢ S, BP0 gE Y
wTa wY A g fn far A & A
i ] 23#]‘**%?“@ m ‘ﬁ:w“
wrf s @ feur o s wwhae
o o &Y= @i Y & T QW7o o wrT Al
% & awng F@ & 1 70 fag) F ara—
qrEA A R, A Famwar =i & 7
oq 23 RTT & 9F & w7 91, 7€ A
LS & qwrr wy wivgla €1 o€ ) §9 9
AR F a¥ F A7 qW q2AT § FIAAA
aifar &7 9 wiwlE §, S T woAr
fagrfom &Y oY ) 73 & T AR AT &
"7 22 WICHAT WY OF A gA F J
faal ot # mror Y @ & 1 AQ
¥ qTAZ W RS IF (MR A
S ¥agwE @A

oft Tw wwe Afi ;0 qg o 7R
T &, 99 A ®gr FF €9 F1 g N
=1fgu ®iv wT § wgr fx 7@ a4 =y
st wry # fosga ug ¢ fir w3+
st ¥y AT €, A KT arq @ gy
st g, A A g 97

sft vwmaT wmeht o faege
% g aft g e WA ST W GwA A&
Afew & & v are el fier 8 fir o
tw % aiw wifg Wit 99 & @@ Fuw
difog | ¥ 9w gwar & fe § o W
Rt A8y T 1 W F At v wilgg )
a0 a1 ag & s v W wwr ew
&Y arg, N w7 ¥ w7 Tww W AW aw
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o Qfirg s ow fis o W & it ¥
qar 7 & | @ 7 frsay ag § fe g

A A oF a7 § 9w qu e =

78\ feear st 1 §3 s7v7 1 37 ) o

Wiy | & 3 g & qrt i frar &

3 ¥ wraer wat Prardta § 19 AR
A AT ¥ @ IH ¢, I7 B 909 daw
78 3 ¥fwa Y A% w4 A7 74 79,

st o 7 dar oAt 74 g ¥, A W

oA 2 T |7l g AT T ?

qa7 At fgar s § ag wrE AAT A AT <7
FTMPAIN T EIME I g A
T G FT K ¥ @ AT FAT AT AEC
A {4t waAEr # oI
¥ Wi 7@ e | w7 w7 § A ermear
Barfrdt £ 15 @ g1 s A wnd
™ 7 32 w1 AW v g fe I
AR TFAA AT G 1 TA A F AT
i &% fatg 7og e gravgfraa
b g g1

T AT AEL A % A A AAA
%G 7E ¥ st § R v qqav A, 0%
feqas &1 ww A dmA fv 19w AW
gt AT § 1R QF gar & s ¥ ey
AT 7 %, 1 {6 79 Fr 19 wear fawe g
Afewr, grer £ & wamy faar war §, e 9w
w1 7o 1 Y § A ot oY G S
AT T Y § | 98 1 W AT
& o A wf 7 {1 w9 F g ww
wrarra faat § w124 JAATE, WY 1 78 qafax
srror ot et & vy § e e ¥ wgr ar
fir sa st i e s QY€ & ) vy oy
soRNEvRNys It ag ¥
T G T Y Forey Fover ot & 4 ongf
aw I ¥ qafe A & am g, g W
& 3w w gafex 7w § o gk o
& oz W ot & OOF " AT g
B w7 wy wr wgy §1 wfewme
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wrot ¥ ferupr & o o qafac g Wi aw
oY W9 T @ TwT R & 1w fage
TR Y U R § e siargEa e,
qrepe & WTT oY 7 % i ¥ W ST
© & fir Q8 & o fie spala 1, 7wt
&, ST & Towr e 1 ot 1 W 7wl
e At §, 37w A Fr @Y e
gafog & A ag gowwar g fis w9 3k
g fmgrc et gt & ore R
s wiw g€ a1 WY & FHI A FE
EAC®Y AT K AF AHAr T fAqT o
qER AIMAT @Y T T I
KT § SIvelr gATor 9 & o &, OAY A5
g faar & 1 ¥ arere wwr @ e oww
B R (T § AT IR HIT A7
%% fafgar ff ol £ & Y T
Tt g Ao & oo g R o9 Y
wfsargr £

fe o oo 7 w7

g W & qeAT wig g f fra-famr
# i few-few war o wOw
dum & | Faw famie wogv A
famfrr scfialrarm 2 H ? ar @
ITE TE AN FT FE wwOEE g,
TE A F YA WA TAHH qRE
9 & SHIONGE e, adr ar
THe e To ¥ a1 faeiy Frwrrw A
faomfcr #r gnit ¥fer o = ¥
¥ 36 WY awen T wgw & 1 ¥ faw
ag® s ¥ free ot f waT RBw
U@ ¥ Q@ a9 e Ty
£ T wwr awv vy fawfor &4
D B S o & oaf §
9 T€ WS arw § WK LT gW Ay
I w4 1 IT ¥ o qHo To
W o fro o wfefebe TR 2 )
A foe o am Tt F wowr w0
wrafer & | dan & oy o afefeie
?f‘“.ﬁwmﬁfmoqwem
T T W qagd NG e

Information (HAH)

T FE FEW F § WR WW
F a9 ThqL 7 fawng o
& &Y Wt AT @R X Y wfsarg Qi
21 qfF wT aErr T wrgd @ Ar
wd) war grar @mrfas ¢ fe @ wod
& A gl wT v SAETTA Ay
(4

o fedt & vy & ¥ frerae oY
AT § A oy 337E AT & A IwaY ST
FT AT FAT A WL TR 7
A At @ wr, felfgardlvsge w
®i( 9T | § W A IQAF G AEQ
wimd & Afvg § T w9
A TEa GG I q@T T ATTRY
Tt &4 1 Al S s Far e
gonamm g A (@Y P v AT
29 AT eAARAT | §, W17 I W §
A ;T T T qer § WK
TG 6 AT AT TH a@ {20725
g1 30 AEAT FATHTTRATH WG AT
TAT | W a@ ¥ W9 JqaT F 47
F@RE S 7E &1 CHT &7 & WW a«
A |

wror €Y &% qF FaATS 0T 4T 1 99 7
Ao Fam gy 33

(1) Punnapra Vayalar Freedom
Movement in Kerala during 1946;
(2) Arya Sama)] Movement in
Hyderabad during 1939; (3) Moplah
Rebellion in Kerala during 1821;

(4) Mutiny in 21 Cavalry Regiment in
Egypt during the last War; (5)
Mutiny in Hong Kong during the
last World War and (6) Army, Navy
and Air Force memberg who rebel-
led in India and outside during and
after the conclusion of the last
War.,”

9K sweT saTe 98 fagr s ww
HqET,E antw AT F AT A Wi
7 g & | WTOFY A Wiw v & g
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[sf 7rm Az o)

griY | o Y 3 waf A o
R AT BT ISWAT AT § A WiT
faar faer ware W fFTTERF @
Ewifge o g5 wiw Ao ee M7
for wraet w1 wrw fawrode <@
2q & % ar? ¥ WUsT IR § IR&
%9 ¥ 38 oy ar o §f wrfgg)
& ovanr g § £ w5 @ o fare
F@ G AT T oaw s
sifaw faviz o 9gdd |

It qg ® Al orel AT WI9R
qrE WA AT &, TRAY TH AT T §
I I AT FT AN EA
qr g fAwTaAT T8H & | |1 IAE
qeeH ¥ WY Eqr@al gAfRaT #Y
Fafey & oo aT AR 8 7

wa % feaw W1 A F7EEd
& wix fror @mT & w9 9uA QT
g foms ¥ faarmdivm 2 3 9=
% frarrds @7 7 wrer wgrarfe
1973 T TETH ATHT WG qT FI
) wed 19749 @I WY A%
oY W9 I 4w F1ag T fFAr 3
FradY 2T W19 WY AT IART aF
FAir?

w7 WTesY fqmg # wea amy ¥
I} HGT B FIAT w7y AT ITET AT
GTYR A AT 7 BT P AR
gz fi T @ a1 w1 AR Tl w719
mmﬁ? A AT Y FATATEAAQAT
Y aga ¥ & oy wafent Y g€
% YT I 0¥ AAR A& WS ¥
Af 57 FawY TaTe g AT aFd &
i ¥ gu TREY ¥ 5E fear aafeae
IuEY WY I 3 3 § 1.7 a{v%T &5
Y & 1 4T W T AT GRTTHAT TR
% 2 wvy @@ |

Information (HAH)

e ag qar ww omg f wet awelt
waaar gaMT & at foy eyl & Sewt
fawrfn &Y § ok fawre wre wr
F At Fr w7 frarcwT R L 7 ow
fem % wyE atq wrg AYg R & A7 qi?
A@ Fret arm @A ¥ frsy oy,
ategw aff Fgi T 9% 97 | Ffew w7
7€ 99 47 47 IqET WY 7, T q0g °r
HAE w1 ar wgt ! g wamarg &
o T §B AIY WY WIS qAy o, 49 AW
aF et aFdY vt ag 7 A
JEar @AT | WY A A awTe
ATFT] TRIT NEAIT & F72 JA §Q
£ 1| IwEY W agl OF 80 | gafag
AT A} TR HY FAMW § AW WIT
ez gaCy | fueawr 9wy gqr Y
JTHY & THFI F4 aF 7377 AFAT AMT
FTIQT /Y TAGA 7 AT GEFET Ar AT
FrAET FAT T & IR aar Ivat fasifrw
FTX AMAY & AT AT QAT AT AT |

HIq & T AFAT FT €762 TUT 4
atfe faT o WY 4F g &7 B0
FI g7 A1 B G787 T AT TR |

*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr, Chairman, Sir,
in reply to unstarred question No. 1801
dated the Tth August, 1974, the Gov-
ernment have conceded that 175 per-
sons were given freedom fighters' pen-
sion who were not genuine freedom
fighters. Thig is most lamentable and
sad to say the least. In this way on
the one hand we find that as many as
175 fake freedom fighters had manag-
ed to secure for themselves the bene-
fits of pension which is intended for
those noble souls who had laid down
their lives and suffered heavily for
the attainment of freedom of the
country while on the other hand thero
are many genuineg freedom fighters
namely, those who fought in the INA,
those who participated in the Mopla
agitation, the families of martyrs of

“The original speech was delivered in Bengali
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Punnapra-Vayalar struggle, those
who took part in RIN rebellion ete.
have been denied thelr legitimats
claim for freedom fighters pension.

Sir, 1 would also hike to stress upon
another matter of importance. On
the 16th August 1947 when the country
was partitioned, thousands of freedom
fighters left their homes and hearths
in the erstwhile East Bengal and came
to West Bengal for permanent stay.
Unfortunately while coming to India
they could not carry most of their be-
longings and  relevant documents
which are now being prescribeq for
establishing their claims as freedom
fighters. There are hundreds of such
freedam fighters living in  West
Bengal today and they are unable to
get the benefits of pension scheme. I
would therefore urge upon the Gov-
ernment to show leniency in their case
and suitably amend the present pro-
cedure so that these genuine freedom
fighters are not denied the benefit
which is intended for them. I am
quite sure, Sir, that such a leniency
when shown will not be misplaced
because we know that even some bad
characters of U.P. who hag gone to
jail during 1842-43 for committing da-
coity and doing other anti-social work
have been given the freedom fighters
pension.

I would now put my questions. 1
would like to know (i) How many of
the 175 fake freedom fighters were
recommended by Congress Ministers,
MPg and MLAs?

(ii) Whether any of these fake
freedom fighters has returned the pen-
sion money they bad drawn and if so,
their number;

(ili) What punishment has been
given to these persong for impersona-
tion; and

(iv) How much more time the Gov-
ernment would take to come to a
decision regarding grant of freedom
fighters pension to those categories of

Information (HAH)

persons which have been referred to
by my hon. friend Shri Shastri a little
while ago?

SHRI NIMBALKAR (Kolhapur): I
know the intention of Shastriji in
highlighting this point is genuine but
I am also afraid that instead of un-
deserving cases not getting pension,
deserving cases will be further delayed
and we should not be putting obstruc-
tions in the way of genuine freedom-
fighters getting the pensions in time.
Lot of trouble ig being taken by the
freedom-fighterg to prove that they
were genuine freedom-fighters, As it
is, the Government is taking rather
too long to grapt pension in deserving
cases, In some cases while the cases
are being scrutinised, some of the
frecdom-fighters have also dieg and
their widowg apply for pension, 1In
this manner lot of procrastination
comeg in and this should not be allow-
ed to come in the way of granting
pensions.

The problem is this We should see
fo it that pensions are given to deserv-
ing cases as quickly as possible, I
have known such cases where injustice
has been done to the freedom-fighters.
I think it is the duty of the younger
generation (who did not have the
opportunity to participate in the free-
dom movement but who enjoy these
benefits because of the freedom figh-
ters) to see tg it that these freedom
fighters get their due, get their pen-
gsions in time and justice is done %o
them =n early as possible.

Then, what about under-trial pri-
soners” The proofs of thelr being
under-trials are not perhaps available.
No Government records are available.
Will the Government then accept the
certificate of MPg MLAs, who, even
though they may not have been in the
jails with them, might certify that
they were undergoing imprisonment

in jails? I think this can be consi-
dered
The freedom-fighters were all

released under Gandhi-Irwin Pact.
These freedom fighters were gentenced
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for one year and more, Because of the
pact coming in between some of them
were released earlier. Very few of
them were released before four
months., The Government hag allowed
five months for them but they should
bring it to four monthg since that
would be doing more justice, I can
cite certain cases, There is a place
called Pen in district Colaba and the
name of the person ig Tthosar who is
70 years old and is in a paralytic
candition; financially he is a pauper
and he ig denied pension because he
was released after four months and
twenty-flve days as per Gandhi-Irwin
pact. In such hard 'cases they must
€0 into theee caseg very carefully.

What about undergiound workers?
Proofs are not perhaps available. For
instance Lalji Kulkarni and Salve of
Poona were prosecuted in the cinema-
bomb case The case was on trial for
more than a year. TheTe is no proof
of their imprisonment.

MR. CHAIRMAN: Mr. Nimbalkar,
you are entitled to ask only one ques-
tien. But, you have already asked
three questions.

SHRI NIMBALKAR: I am only
asking questions For example, in
1906—1908 bomb case in Oundh, Dis-
trict Satara, one Mr. Ingle was prose-
cuted amq sentenceq to six years'
imprisonment. He has undergone five
years’ imprisonment, He ig over eighty
years of age now. Ng record of his
sentence is available and no preof of
his Pmprisonment is gvailable. Would
the Minister consider setting up a
Committee consisting of old freedom
fighter M.Ps. who can know the
meanner in which the imprisonment
was experienced by them and who
will understand the situation better
which was prevailing then and to find
out from such M Ps whether there are
hard cases. In that case, you can do
justice to them. I hope that guch a
Committee would be useful for this
purpose.
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Sir, my intention in bringing up this
matter is this, ¥ a few people not
deserving get anything, it does not
matter. But, those who deserve most
must get this immediately. I think
the Government should see to it that
after they have serutinised the cases
they grant the pension jmmediately.
It is their duty to see to it that those
who fought for our freedom get the
pension expeditiously, There 18 mo
better person than Shri Dikshit him-
szl since he has seen =il these things
himself ang an experinced person in
o]l these things.

One last thing I have to say. If we,
M.Ps, write to you about individual
cases from our constituencies, for God's
sake, answer them gas quickly as
possible I feel gentimentally involved
in this. One hag to cry or one has to
weep. If an old man comes to you
whom you know as a freedom fighter
and if he says ‘look after my case and
if he comes angd touches our feet’
instead of our touching their feet, I do
not know, Sir, how you will feel about
it, is it not our duty glso fo see to it
that justice is done to the person expe-
ditiously? When we write to Govern-
ment about these people and if Gov-
ernment does not even answer our
letters, could not something be done
by you to gee that these letters are
answered immediately?

17.58 hrs

[Mr Sreaxer in the Chair]

SHRI ARJUN SETHI (Bhadrak):
Mr Chairman; Sir, it iz a matter of
gratification that we are to-day dis-
cussing the case of freedom fighters.
It is indeed a matter of pride for us
here that these freedom fighters have
become martyrs for our freedom
struggle But, at the same time, the
Govermment should be more careful
while considerimg the fate of those
freedom fighters. We find that the
cases of genuine freedom fighters have
been negleeted. Either their cases have
not vet been considered or they have
not been sanctioned at all afber consi-
deratton, But, there are cases of free-
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dom fighters who have never visited
jails. They have been given pension,
1 have bitter experience in this regard.
I have written frequently letters about
some people in my area who have
been sanctioned pension wrongly us
having taken part in our freedom
struggle. But, no answergs have been
given by Government or the Ministry
dealing with such cases, I have visited
twice the office dealing with pension
cases. Their cases have not been
fimalised. Those who have undertaken
life impriconment their cases Ive not
yet been finalised. They are crying.
They are blaming all of us here, even
the Government and they have blamed
even our Prime Minister.

18.00 bas,

Government must have taken care
of those persons. When individual
cases were brought to their notice, the
Minister concerned or the Government
should have looked into them. They
should have immediately punished
those persons on the basic of whose
statement the fake freedom-fighters
have been granted pension,

Government had declaTed here in
the past that before August 1873 all
the ceses of freedom-fighters would
be considered and the genuine persons
would be awarded pension. But
August, 1973 is now gone. Recently
also Government had declared in
answer to = question that before 15th
August, 1974 the cases of the freedom-
fighters would all be scrutinised and
they would be awarded pension. I
would like to know how many cases
are still left and how many days
Government will take to sanction or
process the applications,

In answer to the question it has
been gtated that in 175 cases of fake
freedom-fighters, the claims for pen-
slon have been rejected. T would like
to know from the hon. Minister the
State-wise break-up, smd especially
the number from Orissa.

Government should consider the
Cases of germing freedom-fightess,
those who have suffered even life

PEREERIYT FL
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imprisonment but who have not heen
awarded pension se far. I have written
to many letters and even mentioned
their names of persons who have been
imprisoned for life but whose cases
have not yet been considered, I would
reguest the hon. Minister to comsider
their cases and grant pension %o the
genuine freedom-fighters,

¥8.02 hre,
RESIGNATION BY MEMBER

MR. SPEAKER: Hon. Members, I
have to inform the House that 1 have
received a letter of date from Shri
Fakhruddin Ali Ahmed, an elected
Member from Barpeta constituency ot
Assam, resigning his geat in Lok
Sabha. I have accepted hig resigna-
tion with effect from today, the 21st
August, 1974,

In his letter, Shri Fakhruddin Ali
Ahmed has thenked thig House. 1
shall read out the releyamt portion
which js as follows:

“I would also like on this occasion
to convey through you my grateful
thanks to all the distinguished
Members of this august House for
their great affection and comradely
warmth towards me. 1 ghall for
ever cherish the most pleasant
emmories of the years I had the
privilege and honour to be associat-
ed with the supreme body of the

nation.”

SHRI SURENDRA MOHANTY
(Kendrapara): 1 wish to rise ot a
point of order. According ta the rules,
a resignation letter has just merely to
state thet the Member s resigning. 1
think that iz what the Rules of proce-
dure say. Therefore, all these remarks
seem 40 be redundsnt =sed should
be scored out,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (BHRI K. RAGHU
RAMAIAH): We should gracleusly
receive what hag been graclously sald.

3
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SHRI SURENDRA MOHANTY: 1

am talking of the Rules of Procedure.

As soon ks the resignation comes, it

becomes effective, The Rules of Proce-

dure say that a Member should
merely address a letter to the Speaker
that he is resigning, without assigning
any reason therefor. I only wigh that
the same privilege is extended to other

Members also, go that they may also

state the reasons if they so desire.

MR. SPEAKER: There jg nothing of
a point of order in it
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18.05 hrs.

HALF-AN-HOUR DISCUSSION—
contd. \

Frexpom FIGHTERs WHO SUPPLIED F(LSE
INFORMATION

st weft sgrecrad T (7 73): wema
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18.06 hra.
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[Surr Dinesp CHANDRA GoswAMI in
the Chair].

warafa sE S Y AEFT)
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arfoa at § vy fra o wedy oY £Y
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5. WHYELN ¥ RTHTRTT Sq@AdT
FATAY Y afoarar ¥ qfcad & w7 I 7Y
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AT & W7 9T IA qgAl F7 OFA
w1 @ § ar agare &Y sty 7 A
3 @ A 300 TYY ATEAIT 24 7

wg!

SHRIMATI T. LAKSHMIKAN-
'I_‘I-IAMMA (Khammam): Sir, I would
like to ask a question.

MR. CHAIRMAN: The difficulty s,
under the Rules, only 4 Members can
ask questions. Secondly, in this case,
10 Members wanted to ask questions.
Fifteen were eliminated by ballot.
Now, I cannot include anybody who
had not asked for his or her name to
be included. Thig will be really un-
fair. Shri Mohsin.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): Mr. Chair-
man, Sir, Mr, Ramavatar Shastri had
asked a question op 7th August, Un-

Resignation by  SRAVANA 30, 1896 (SAKA)

Resignation by 302
Member

starred Questidbn No. 1801. The ques-
tion was:

“(a) the number of cases where
pension of persons, who secured
Freedom Fighters pension as g result
of having supplied false informa-
tion, hag beep stopped.”

To this, I had replied:

“Pensiong have been suspended/
stopped in 175 cases.”

He had also asked:

“the pames and addresses of the
Members of Parhament, Ex-Mem-
bers of Parliament, Members of
Legislative Assemblies and Ex-
Members of Legislative Assemblies
and other authorities, on the autho-
rily of whose certificates such per-
sons succeeded in getling their pen-
siong and nature of action Govern-
ment have decided to take against
them.”

To this, I had replied:

“It is not possible to give the
namesg and addresses in all these
cases, However, if, on the comple-
tion of enquiry the pensiong are
found to be wrongly sanctioned, the
same will be cancelled and fuither
action regarding recovery etc. taken
depending on the merits of each
case.”

Sir, this Half-an-hour Discussion has
arisen out of the answers given on that
day.

Mr Shastri while raising the dis-
cugsion had agked for the figures, how
many applications have been received
and how many applications have been
disposed of. I want to give the up to
date information. As on 14th August
1874, the total number of application
received within the due date was
1,95,104, The due date was 3lst March,
1974. The total number of applicu-
tions received within the due date in-
cludeg Ex. INA personnel. The num-
ber of applications receiveq after the
due date wag 9,243, This makes up &
total of 2,04,347. Out of these appli-
cations, in the case of 86,162 applica-
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tions, pension hag been sanctioned;
number of applications rejected—
38829; rumber of applications filed—
24,782; total mumber of applications
disposed of—1,49,828 gnd the number
of applications pemding disposal—
54,824. Of course, Sir, this includes
the applications received after the due
date also.

Sir, a point hag been made by almost
all the Members that there has been
delay in the disposal of the applica-
tions. I may state that even these
54,824 applications pending, except
those received after 31st March, 1974
have been scrutinised more than once.
But, they are pending disposal for
want of evidence for want of due cer-
tificategs which are required to be
prodtuced by the applicants or for want
of recommendations from the State
Governmentg which are yet to come.
Thig ig the reason, why these appli-
cations are pending. Otherwise, we
would have been able to dispose of
most of the applications, almost all the
applications. Of ocourse, it is irue
timat the gpplications which have becn
recelveg after the due dste, nameiy,
31t March, 1974, are pending examu-
nation and scrutiny. They will be
taken up ag soon as the previoug load
is disposed of. In the case of applica-
tions which are received afier the due
date, they will be considered only if
sufficient reasons, which are convine-
ing, are given for the delay in giving
the applications. Every effort has
been ang is being made to see that
the applicationg are disposed of early
and due attention is paid to the dis-
posal of the applications. -

Mr. Shastri made some allegations
that there are thousands of fake appli-
cants who are Teceiving pension. It
i{s true that he hag written some
Jetters, but he has complained only
about 30 cases of thig sort. We have
got the details of all these 30 cases.
The total number of complaints re-
ceived throughout the country is 428.
Thenumberefemsmwhichpmsiun
has been sucpended as on 15th August,
19%4 45 186. The number of cases dis-
posed of ig 24, gut of Which in 21 casss
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the complaintg were found to be base-.
less. In 2 cases pensions have been
cancelled as the complaints were
found to be correct. In the remuining
one case, the complaint was received
before the pension was sancloned, Bo,
the case has been rejected. From
these figures, we cannot conclude that
there are a large number of fake ap-
plications.

SHRI RAMAVATAR SHASTRI:
How did you conclude that the com-
plaint wag baseless?

SHRI F. H. MOHSIN: Usually when
a complaint 15 received, we ask the
State Government again to verify it.
We will verify whether the records are
correct. If there iz even some giight
doubt about the genuineness of a
document, we ask the State Govern-
ment to verify 1t from the jail autho-
nties. We cannot make a direct un-
quiry from here throughout the length
and breadth of the country.

Shastriji made a complaint about
an employee in the freedom fighters
section in Bihar. That was also sent
o the State Government to be enquir-
ed into He did not mention the name.
Even now he 13 not definite. He says
it may be Lal Babu or Ram Babtu.
There were two persons by these
names. Lal Babu is already under
transfer orders. We will suggest that
Ram Babu also ghould be shifted.
This much we can do. If there are
complaints against any other officers,
we will ask the State Government to
enquire into it If Shastriji gives the
names of any persons who are teking
this pension by producing false certi=
ficates, we will enquire into the
matter.

He had written sbout the case of
Shri Hazari Lal of Patna Distriet, In
that case, g complaint was received by
Shri Shastri, which he forwarded to
us.

MR. CHAIRMAN: The Minister will
remember that when the names were
cited by Bhri Shastrd, 1 objected to the
names being mentioned. If you start
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giving individual names, this half un
hour discussion, which has alresdy
gone to one hour, will go on endlessly.
So, leaving aside individual cases, you
can refer 1o them generally,

SHRI F. H. MOHSIN: All tha cases
which have been referred to by Siri
Shastri, we have got them examired.
In many cases the pension was ganc-
tioned on the basis of the recommen-
dation of the State Government. In
the case of that particular individual,
whose name he mentioned, the person
was sentenced to imprisonmoent in
another case. He had suffereq impri-
sonment for four years. It was known
as Bhikhan Pahari Bomb case Of
course, in another case he was an
approver.

SHRI RAMAVATAR SHASTRI[: It
was in the game case. I wag in the
jail,

SHRI P. G. MAVALANKAR ‘Ah-
medabad): Sir, on a point of oider.
The Half an Hour discusison is me:nt
to raise general principles and general
problems. I do not think thig Hruse
15 meant for going into indiv:duai
cuses, however grave and sericus ths2
cases may be. Therefore, I think the
Minister should simply give an assur-
ance that he will examine the indivi-
dual cases,

MR. CHAIRMAN: You are perfecily
correct. That is why I asked him not
to cite individual cases. But Shii
Shastri in the discussion has referred
in one case. Therefore, I though! he
can refer to that particular -ase {v
keep the records straight.

SHRI DINEN BHATTACHARYYA
(Serampore): Shri Shastri is making a
very serious allegation

SHRI A. P. SHARMA (Bujar):
Since when have you become his sup-
porter?

SHRI F. H. MOHSIN: In many cases
the pens‘on was sanctioned on the
basis of the recommendation of ihe
State Government. In gome cases,
complainty were made against persona
whose applications have not been
receiveq at all, There are such com-
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plaintg also. I have got here detuils
of all the 30 persons. But, as the
Chairman has ruled, I cannot give the
information in individual cases 1
can show him the whole list so that
he can know what action has been
taken. In gome cases the inquiry is
going on. In some cases the allega-
tivns are found incorrect. If Shri
Shastri 1s interested, I can show him
the full details.

He also mentioned about menton-
ing the names of MPs and MLAs who
have given certificates to thes: peci-
sons. OFf course, there is no harm in
mentioning their names. But there
are about 426 cases. If the Membheis
go on asking who has recommended
whom, thig will involve so much of
labour and time to give this intorma-
tion. It is pnot commensurate wita the
labour ang time involved, We want to
give ag much publicily zs possible to
the names of freedom fighters 'wno
have been awarded pensions. I have
no hesitation even to divulge the
names of MPs and MLAg who have
recommended their cases. It 15 not &4
secret document. It is a question of
only labour and time involved in that.

306

As to what action is taken when
the applieation is found to be a fake
application, in that case, if the appli-
cation s found to be npot genuine,
action could be taken and action is
contemplated to be taken, He could
be proceeded against under Section
420 I.P.C. for cheating. The amount
paid could be recovered fron: him.
But we do not coniemplate tc take
any action against MPs and ex-MP3
who have given certificates on the
basis of which pension was drawr
Any way, we can recover the amount
from him and also take criminai action
against the person who chealeq the
Government.

The hon. Member, Shri Arjun Sethi,
from Orissa made a rather wild alle-
gation that only the fake applicants
have been getting pensions and that
that genuine applicants have po! been
given pensions. It is not {rue Most
of them are genuine gpplicants. The
fake applications are very few, From
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about 426 complaints, that were
received go far we have found only
2 fake applications. By no gtretch
of imagination, we can say that all
these are fake applications, If there
are any genuine freedom fighters who
have suffered and who have not been
given any pension, we will consider
them., He said that a person who has
cuffered imprisonment for a number
of years hag not been given any
pension, It may be because some
document is not forthcoming. There
may be some delay because the certi-
ficate or some document is not forth-
coming. 1f my hon. friend, Shri Sethi,
writes 10 us about such cases, we will
take expeditious aclion in the matter.

SHRI ARJUN SETHI: I have al-
ready written to you.
SHRI F. H. MOHSIN: Then, Shri

K. C. Halder made a point that people
from the former umited India which
now form part of Pakistan or Ban-
gladesh who have come here and
have also taken part in the freedom
movement have not been  granted
pension because they cannot get the
jail certificate. In these  cases, of
Course some leniency is also shown.
We do realise thal 1t may be difficult
for them to produce jail certificate
because they cannot go there and
get it. For such persons, we requirc
some other circumstantial evidence. A
certificate from MP/Ex-MP or MLA/
Ex-MLA who were with them gg co-
prisoners will be sufficient. Also, on
the basjg of the State Government
certificate, after making gome in-
quiry if they are found to be realfre-
edom fighters, we can give pension.
If there are any such cases, we will
look intp them.

Another hon. Member from that
side said that political diserimination
is being made. He made that alle-
gation. We do not make any distine-
tion beiween this political party or
that political party. What we want
in, whether he is a genuine freedom
fighter or not, Let him belong to any
bolitical party. We have never made
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any discrimination, We are not going
to miake any discrimination, 7

It is true that Tamrapatrag are not
being distributed expeditiously. There
has been a delay in distributing these
Tamrapairas because they are being
distributed by the State Govern-
ments. It is very difficult to distri-
bute from Delhi. ©Of course, the first
distribution was made by the Prime
Minister here on that Independence
Day. But later on, we have  been
requesting the State Governments to
distiibute tamrapatras as early as
possible We will pursue thiz matter.

One hon. Member made a point:
why not given pension to those per-
soms who were released prematurely
due to Gandhi-Irwin Pact. For these
people we have already shown some
concession. If they had been relased
betore completing six months, and
it they were there evem for flve
months, they are being considered for
pension. But the demand is made to
bring 1t down further so that the case
ol 4 months and 25 days is covered.
Then there may be another case of
4 months and 24 days. Then there
may be another case of 4 months and
23 days. There is np end to it. We
have 1o fix the period somewhere, and
after full consideration of the matter
und also the overall situation of the
freedom fighters throughout the coun-
try, this hag been decided.

Our basis of sanction of the pen-
sion js the actual suffering. Suppose
a person was convicted and the jud-
gment was delivered for temn years
but he did not suffer, he did not stay
in the jail, even for one month; then
he is not entitled. It is mainly bas-
ed on the suffering of the person.

He also made another point that
gome peop'e were, getting Rs. 300,
when otherg are getting Rs, 200. That
also depends on the actual suffering.
There are some persons who have
suffered for more than five years and
who have more dependents. So, it
depends on the actual suffering and
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also on the number of dependents on
him and also his financial condition.
All these are taken into account while
giving the enhanced pension.

He has said about under-trials.
Even now the position is that we
have extended to give pension to the
persons who were under trial also
not only in the former native States
but also in what was known as Bri-
tish India provided they were in jail
for six months.

For those who went underground,
there must be some kind of evidence.
Otherwise, every one will come and
say that he was underground. There-
fore, in order to decide who remain-
ed underground and who did not,
there must be some kind of evidence;
for example, some proclamation by
the Government to award so much
price to those persons who gave in-
formation. If some Kkind of official
evidence is forthcoming, we can give
provided he had gone underground

for 'more than six months. As I said,
here, proof is necessary.
We have been taking expeditious

action in 1ving pensions to  those
~vho are very old and who are sick.
The first 'priority is given for those
persons who are more than 80 years
old. We give the second priority to
those who are more than 70 years
old. If they are sick, then also we
give priority. We dispose of those
applications early. Priority is also
given for widows who are in a very
difficult position; we examine those
applications early. Every effort is
being made to see that the applicu-
tiong are disposed of as expeditiously
as possible, There is no cause for any
complaint or concern. The apprehen-
sions of Shri Ramavatar Shastri are
not well-founded.

THE MINISTER OF HOME APF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): This question has been dis-
cussed in this House several times,
and I am afraid the exact position
is not well known or well appreciat-
ed by all the hon. members.
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The first point that I want to
submit for the information of the
House is this. My colleague has
mentioned that a certain number of
cases are pending. Why are they
pending? They are not pending with
us in the sense that we have all the
information and we are not deciding.
I am saying this with the full sense
of responsibility. I made the en-

quiry about a week ago; I had call-
ed my officers. A statement has been
given and all the hon. members

have see it, where State-wise we have
stated the number of gplications pen-
ding with each State Government.
Where there is a clear evidence, we
straightaway sanction; we call it a
provisional sanction; that is to say,
if there is confirmation, then we will
finalise it; if there is no confirmation,
then we will reopen “it. Otherwise,
we would never be able to dispose
of many applications. As more and
more applications come from each
State saying that these are applica-
tions for sanction, we sanction them.
Take, for instance, the question rais-
ed by Shri Ramavatar Shastri. In
the last Session, while the Session
was going on, I sent a telex message
to Patna and requested the Chairman
—-the Chairman i§ no less a person
than Shri Hari Nath Mishra—than
whom there is no person with
greater integrity, with greater trust-
worthiness, if I may say so. That is
why he was appointed Chairman. He
has got a Committee arnd that Com-
mittee goes carefully into every ap-
plication. And when I asked him
how long will he take to complete the
work in respect of the applications,—
I think Tiwari ji will also remember,
he replied, it will take about nine
months. He is going so much into
details; he is doing it so carefully.
Therefore Shastri ji cannot say that
we are hastily doing something or
sa ctioning cases in indecent haste
and all that.

SHRI RAMAVATAR SHASTRI: I
will prove it.

SHRI UMA SHANKAR DIKSHIT:
He said, Members of Parliament
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should be punished. Well, suppose, I,
as a Member of Parliament, receive
an application. I receive such an ap-
plication from one whom I trust;
someone who had been with me in
jail and whom I trust. I recommend
such an application on that basis.
Now, do you want 'me to go to jail
for that? Suppose Shastri ji makes
an application like that; what should
happen? Sir, this ijs not 3 general dis-
cussion and we need mot go into the
same points over and over again. Let
him have another discussion if he
likes. We have had several discus-
sions but still he is not  satisfied.
Certain matters which were finally
settled are coming up again. My
complaint is this and it is a tragedy
that the same rhatters are raised over
and over again which have been
settled. I make an offer. I invite all
those members who either feel that
genuine cases have mnot been sanc-
tioned or that non-genuine cases have
been sanctioned to meet me; I invite
them one by one. I will give them
all the information. Let no hon.
Member, however highly-placed he
may be, however good gentleman he
may be, think that he alone i3
correct and all the other Members of
Parliament are false. Let that not
be the attitude. Sir, we treat them
all alike.
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I as a human being am liable to
error; Shastri ji is liable to error but
on my error he is willing to punish
me....

SHRI RAMAVATAR SHASTRI: I
will prove....

SHRI UMA SHANKAR DIKSHIT:
For that we will have another forum.
I will not accept the statement mere-
ly because he insists that this is be-
ing done etc. Let the whole informa-
tion come. Let the State Govern-
ment come with their view. Let the
Committee glve 3 report as to what
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they have done and why. Then we

may know the truth. I will hold in
the next two weeks, meetings with
each Member, with even those who
are not present today. I want this
matter to be settled once and for all.
1 would respectfully tell the House
that we are not Unduly holding up
any single application for which we
have got information. Now there are
only those applications which have
been received after time and those
applications for which we have no
reports from the concerned  State
Governments. What are we to do
about them? If you like, we will close
them today, but I ask, will that be
fair?

Sir, it is much better, and I submit
this with due respect—and also with
the expectation of appreciation, if I
may say so, that it will be utterly
wrong to dispose of these cases and
not wait until we have fully satis-
fied ourselves that all these casks
are not genuine. And I request that
Shastri ji will be the first hon. Mem-
ber to see me, with whom I will be
having a meeting next week he can
come and I will tell him about these
facts. But I will also tell him one
thing, that if he feels that his com-
plaints are wrong, he should make
such a declaration in this House, that
out of thirty applications so many
are wrong, so many are right and so
on. If in our case our head office
had made a mistake I will say so. If
a State Government has said gome
such thing, I will say, that the State
Government has said this or that.

Sir, I think, with this assurance, we
should treat this matter as closed.

18.40 hrs.

The Lok Sabha then adjourned till
Eleven of the Cloc on Thursday,
August 22, 1974 Sravana 31, 1896
(Saka).



